From:

Principa: District & Sessions Judge

-cum-Spi. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,

New Delhi.

To,

No.MP/MLAs./RACC /Gaz./2026/ 353/ B

Sub:-

Ref:-

The Registrar General,
High Court of Deihi,
New Delhi.

Dated /o/04/2024

Monthly progress report of the Courts setup ‘or trials against sitting and

former Members of Parliament (MPs) anu Members of Legislative

Assembiies (MLASs)

Sir,

No.5384/DHC!Gaz/G-2/2022 dated 28" SEPTEN:BER, 2022.

With reference to the above mentioned letter, please find enclosed herewiti
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of MAY,
2026 in the prescribed format from the following Judicial Officers of Rouse Avenue Court
Complex, New Delhi for information.

SI. Name of the [Designation L.P |[Instt | Cases Cases Dis | Pendency
Judicial Officers received | ransferred as on
No. by 31.05.2026
transfer |
ISh. Dig Vinay -
; Special Judge ‘
1 [Singh (F> Act)(CBI)-09 13 1 0 0 0 14
2 [sh. Jitendra Singh [Special Judge
PCAct) (CBN-23 | 30 | 3 0 s % “
3 [Sh. Vishal Gogne [Spacial Judge !
(PCActycBy24 |26 | © T s s
4  [Sh. Paras Dalal Addl.Chief
Judicial Magistrate- | 18 1 2 0 T 21
01
5 |Ms. Neha Mittal Addl.Chief
Judicial Magistrate- | 21 0 0 0 7 19
03
6 [Sh. Ashwani Addl.Chief
Panwar Judicial Magistrate- | 20 0 1 i 2 18
04
TOTAL -
128 5 3 1 8 127
Yours faithfully,
,0—& ! High Cour \ J/
(5":,‘ '."‘ A
Q\o & 12 JUN 2026 (Manjusha Wadhwa)
ke e : Principal District & Sessions Judge
\ '503@"" \'L Receipt No.......... = C{}L‘ ....... -cum-Spl. Judze (PC Act) (CBI)(Officiating)
'\,‘;f‘ A R use Avenue Court Complex
o\t New Delhi
¥ i
> ob' qh/




N

L

o P fifz
-MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs DIG VINAY SINGH
REPORT OF THE MONTH OF MAY-2026 Spedial Judge (PC Act) (CBIN
-~ Al - o
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020} (MPs / MLAs Cases)
Rouse Avenue District Cour
Name of the Presiding Officer DIG VINAY SINGH New Delhi
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

Date since which posted in the court 29.04.2025 (A/N)

Total number of cases pending on the first day of the month

13
Number of cases disposed/transferred in the month with detail i.e.
conviction, acquittal, discharge, acceptance of closure report, etc o
Number of cases pending on the last day of the month 14
Number of cases instituted in this month 01

(Crl. Revisi_on)

@Mob'”’ :

(Dig Vinay Singh)
Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi

Special Judge {PC Act) (CBI)-09
(MPs / MLAs Cases)
Rouse Avenue District Court,
New Delhi
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CNR No. and Cause title

S1 Nature - Penal statutes involved No. of accused Whether accused is sitting o =2/ Date of Date of
No Whether State case, Rouse Avenue District COUfstitution |cognizance
complaint case or closure New Delhi
report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 10 Former 27.04.12 | 08.06.2012
CBI/46/2019 IPC MP
1 CBI 13(2) r/w 13(1)(d) of PC Act,
Vs 1988
Ambumani Ramadoss
etc.
DatePresent Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered by superior court, if yes | Whether any | Expected
of Stage of the witnesses of accused witnesses when give detail interim orders date of
Fracase - matter has are existing | disposal of
min Whether been posted in the matters case
gof recorded for final
Cha or not arguments
[rges
Witness Witnesse Witness Defence | Defence -No- # Disposal
es cited s es witnesses | witnesses Although there is no stay, the progress of the matter is stalled because of the -No- within  twg
dropped|examine cited |examined following reasons. years from
d Vide order dated 07.10.2015, the Id. predecessor court ordered the framing of] the date of
For| Charge. 119 N/A N/A No N/A N/A N/A charges against 5 out of 10 accused, while discharging the remaining 5. On being framing of
mal| Awaiting challenged by the 5 accused who were charged on one hand, and by CBI on the other icharge.
char|Clarification hand regarding the discharged accused, vide order dated 29.07.2019 in Crl. MC no.
ge s/ 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, l?ocum.e
yet | orders or Hon’ble DHC remanded the matter back. nts in thig
o bl directitns of However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme file
framl the Hon'ble Court remanded the matters back to th.e Hon'ble DHC ff)r reconsideration on the compri;e
ed | High Court/ merits. The above judgment, howe;ver, indicates that the impugned order/Jngment approximate
Bt dated %9.07.2019 of the Hon'ble High Court has not been quashed and set aside only| ly 11,000
di regarding the accused who were discharged by this court and were petitioners before pages.
Procesclige the Hon'ble Supreme Court, and it does not pertain to the accused against whom
charges were earlier directed to be framed.
Therefore, the accused persons have sought clarifications on these aspects and
the ettect vy ... | “~ment dated 27.07.2022 in the pending Crl. Rev. Nos. 38/2016 of]
CBI and other connected petiticus. ie.. Crl. M.C. Nos. 4442/2015, 5003/2015,
5005/2015, 5007/2015, 58/2017, schedulea ... ' ~~ing bhefore the Hon'ble High
Court on 03.09.2025.Until the above mentioned aspect is clarified ihe matter
cannot progress. The matter has been adjourned to 11.09.2026, i.e. after the
hearing before Hon’ble DHC which is now scheduled on 03.09.2026.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled *“ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the matter

(Matter was not listed in this month. It was listed on
28.03.2026 when following proceedings occurred.)

#28.03.2026

Matter had to be adjourned because of pendency of petitions
before the Hon’ble High Court under nos. Crl. M. C. No.
4442/2015, 4443/2015 as well as Crl. M.C. 4480, 5003, 5005,
5007 of 2015, and Crl. Rev. P. 25/2016 & 38/2016 as well as
58 & 688 of 2017, the matter had to be adjourned along with
connected case titled as CBI Vs. K.K.Aggarwal, particularly in
view of order dated 19.09.2024 and 12.03.2025 passed by
Hon’ble DHC in Crl. M.C No. 4442 & 4443 of 2015, as the
issue before Hon’ble DHC is whether the order of DHC dated
29.07.2019 was set aside by Hon’ble Supreme Court on
27.07.2022 only qua the discharged accused or also qua the
accused against whom charges were ordered to be framed.
Also in view of orders of the Predecessor Courts dated
09.09.2022, 24.01.2025, and the order of this Court dated
24.12.2025 until the above mentioned aspect is clarified the
matter cannot progress. The matter has been adjourned to
11.09.2026, i.e. after the hearing before Hon’ble DHC which
is now scheduled on 03.09.2026.

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 2017 and Crl.
Rev. P. 38/2016 are pending before the Hon’ble High Court. Also

documents of this file comprises of approximately 11,000 pages.
|

| Although there is no stay, the progress of the matter is stalled because of
the following reasons.

Vide order dated 07.10.2015, the Id. predecessor court ordered the
framing of charges against 5 out of 10 accused, while discharging the
remaining 5. On being challenged by the 5 accused who were charged
on one hand, and by CBI on the other hand regarding the discharged
accused, vide order dated 29.07.2019 in Crl. MC no. 4442/2015,
5003/2015, 5005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016,
Hon’ble DHC remanded the matter back.

However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble
iSupreme Court remanded the matters back to the Hon'ble DHC for
reconsideration on the merits. The above judgment, however, indicates
that the impugned order/judgment dated 29.07.2019 of the Hon'ble High
Court has not been quashed and set aside only regarding the accused
who were discharged by this court and were petitioners before the
Hon'ble Supreme Court, and it does not pertain to the accused against
whom charges were earlier directed to be framed.

Therefore, the accused persons have sought clarifications on these
aspects and the effect of the judgment dated 27.07.2022 in the pending
Crl. Rev. Nos. 38/2016 of CBI and other connected petitions, i.e., Crl.
M.C. Nos. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017,
scheduled for hearing before the Hon'ble High Court on 03.09.2026.
Until the above mentioned aspect is clarified the matter cannot progress.
The matter has been adjourned to 11.09.2026, i.e. after the hearing

before Hon’ble DHC which is now scheduled on 03.09.2026.
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Special Judge (PC Act) (C 5 )-09

(MPs | MLAs Cases)

Nature - a ot 0
Sl CNR No. and Cause title Whether State case, complaint Penal statutes involved No. of accused Whetheﬁggctl’lse :ﬁglgwtet%fsftro;n\féemﬁ' Date of |Date of taking
No case or closure report institution | cognizance
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 5 Former 22.02.13 25.02.13
CBI/48/2019 IPC MP (CBI Court
2 CBI 13(2) r/w 13(1)(d) of PC Act, Lucknow)
Vs 1988
Dr. Keshav Kumar Aggarwal etc.
Date Present|  Detail of prosecution  |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered by superior court, if | Whether any | Expected date
of Stage witnesses of accused witnesses when matter yes give detail interim orders of disposal of
Frampof the - has been are existing case
ing ofcase Whether posted for in the matters
Char recorded final
ges or not T TR | I W, ot L v d o S ORI o - o T T T e R T i K -
Witness|Witnesses Witnesse Defence | Defence -No-
es cited | dropped s witnesses witnesses| Although there is no stay, the progress of the matter is stalled because -No- 4Di
” . : : isposal
examined cited |examine of the following reasons. Shin two
d Vide order dated 07.10.2015, the Id. Predecessor Court ordered the il from dat
Form|Charge., 30 N/A N/A No N/A N/A N/A framing of charges against 3 out of 5 accused, while discharging the ye?rfi P afe
al |Awaitin remaining 2. S Emmg .
charg| g On being challenged by the 3 accused who were charged on one hand, Pae
e yet |Clarific nd by CBI on the other hand regarding the discharged accused, vide orde
to be | ations/ ated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 o
frame| orders 015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 o
d or 016, the Hon’ble DHC remanded the matter back.
directio However, vide judgment dated 27.07.2022 in SLPs, the Hon'bl
ns of Supreme Court remanded the matters back to the Hon'ble DHC fo
the onsidering the matters afresh on the merits. However, the above judgmen
Hon'ble as nowhere indicated that the impugned order/judgment dated 29.07.201
High f the Hon'ble High Court has been quashed and set aside only regarding th
Court/ ccused who were discharged by this court in this case and were petitioner
further before the Hon'ble Supreme Court, and it was not regarding the accuse
proceed gainst whom charges were earlier directed to be framed.
ings E Hence, the accused persons have sought some clarifications on th
bove aspects and regarding the effect of the above judgment date
27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and othe
connected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 o
2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 o




2016, which is scheduled for hearing before the Hon'ble High Court on
03.09.2026. Until the above mentioned aspect is clarified the matter cannot
progress. The matter has been adjourned to 11.09.2026, i.e. after the hearing]
before Hon’ble DHC which is now scheduled on 03.09.2026.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled * Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the matter

(Matter was not listed in this month. It was listed on
28.03.2026 when following proceedings occurred.)

#28.03.2026

Matter had to be adjourned because of pendency of
petitions before the Hon’ble High Court under nos.
Crl. M. C. No. 4442/2015, 4443/2015 as well as Crl.
M.C. 4480, 5003, 5005, 5007 of 2015, and Crl. Rev.
P. 25/2016 & 38/2016 as well as 58 & 688 of 2017,
the matter had to be adjourned along with connected
case titled as CBI Vs. Ambumani Ramadoss,
particularly in view of order dated 19.09.2024 and
12.03.2025 passed by Hon’ble DHC in Crl. M.C No.
4442 & 4443 of 2015, as the issue before Hon’ble
DHC is whether the order of DHC dated 29.07.2019
was set aside by Hon’ble Supreme Court on
27.07.2022 only qua the discharged accused or also
qua the accused against whom charges were ordered
to be framed. Also in view of orders of the
Predecessor Courts dated 09.09.2022, 24.01.2025, and
the order of this Court dated 24.12.2025 until the
above mentioned aspect is clarified the matter cannot
progress. The matter has been adjourned to
11.09.2026, i.e. after the hearing before Hon’ble DHC
which is now scheduled on 03.09.2026.

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC
688 of 2017, Crl. MC 58/2017, and Crl. Rev. no.38 and 25 of 2016 are pending
before the Hon’ble High Court. Additionally, documents of this file comprise
approximately 1000 pages.

Although there is no stay, the progress of the matter is stalled because of the
following reasons.

Vide order dated 07.10.2015, the ld. Predecessor Court ordered the framing of
charges against 3 out of 5 accused, while discharging the remaining 2. On being
challenged by the 3 accused who were charged on one hand, and by CBI on the other
hand regarding the discharged accused, vide order dated 29.07.2019 in Crl. MC no.
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017
& Crl. Rev. no.38 & 25 of 2016, the Hon’ble DHC remanded the matter back.

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme Court
remanded the matters back to the Hon'ble DHC for considering the matters afresh on
the merits. However, the above judgment has nowhere indicated that the impugned
order/judgment dated 29.07.2019 of the Hon'ble High Court has been quashed and
set aside only regarding the accused who were discharged by this court in this case
and were petitioners before the Hon'ble Supreme Court, and it was not regarding the
accused against whom charges were earlier directed to be framed.

Hence, the accused persons have sought some clarifications on the above
aspects and regarding the effect of the above judgment dated 27.07.2022 in the
pending Crl. Rev. nos. 38/2016 of CBI and other connected petitions, i.e., Crl. MC
no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC
58/2017 & Crl. Rev. no.38 & 25 of 2016, which is scheduled for hearing before the
Hon'ble High Court on 03.09.2026. Until the above mentioned aspect is clarified the
matter cannot progress. The matter has been adjourned to 11.09.2026, i.e. after the
hearing before Hon’ble DHC which is now scheduled on 03.09.2026.




DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)

Rouse Avenue District Count,
SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is DN&W‘ Demption Date of Cognizance
No Whether State case, sitting or former
complaint case or closure MP/MLA
report
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting 18.10.19 21.10.19
CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP
3 CBI PC Act
VS
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date | Present Stage Detail of prosecution Stateme | Detail of defence Date since Whether there is any stay of proceedings ordered | Whether Expected date
of witnesses nt of witnesses when matter by superior court, if yes give detail any interim | of disposal of
Fram accused - has been orders are case
ing of Whether posted for existing in
Char recorded final the matters
ges or not arguments
Witness | Witness | Witness Defence | Defence
es cited es es witness | witnesses
dropped | examin es cited | examine
ed d
Charg | Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, two of the -No- it Disposal
e yet (Main- accused persons have challenged the order of this within two years
to be 91 Court dated 26.10.2024, whereby the request of the from date of
frame Supp-1- accused persons to defer the hearing on the point of framing of
d 34) charge until further investigation is completed by CBI charge.
was dismissed. Documents  of
(Few However, in view of the Order dated 20.08.2025, this file
witnesse 30.01.2026, 27.03.2026, 01.04.2026, 29.04.2026 & comprises of
s are 15.05.2026 in Crl. M.C. No. 8992 & 8993 of 2024 by approximately
common the Hon’ble Delhi High Court, wherein the accused 8,000 pages.
) were permitted to request this Court to defer the
hearing on the point of charge to a date after the date
before Hon’ble DHC, the matter could not be heard at




DHC, which is 09.07.2026.

the point of charge. The case was adjourned to ‘
15.07.2026, i.e., after the date fixed before Hon’ble

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

#05.05.2026 & 29.05.2026
Previously, after disposing of IA No. 30 & 31 of 2025 regarding the supply of
deficient copies, list of unrelied documents, etc., and after removing those
deficiencies, the matter was fixed for charge. However, in view of the Order
dated 20.08.2025, 30.01.2026, 27.03.2026, 01.04.2026, 29.04.2026 &
15.05.2026 in Crl. M.C. No. 8992 & 8993 of 2024 by the Hon’ble Delhi High
Court, wherein two of the accused were allowed to request this Court to defer the
hearing on the point of charge to a date after the date fixed by the Hon’ble DHC,
the matter could not be heard at the point of charge. The case was therefore
adjourned to 15.07.2026, which is after the date fixed before the Hon’ble DHC,
being 09.07.2026.

Note :- 01 IA and 01 Misc Application were also disposed of.

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

After filing the initial chargesheet on
18.10.2019 and summoning the accused persons,
along with supplying copies and disposing of
applications u/s 207 Cr.PC, the matter was delayed
due to pending investigation. The supplementary
chargesheet was filed after more than five years, on
14.05.2025, including additional accused persons,
effectively reverting the case to an earlier stage of
supply of copies and scrutiny. The supplementary
chargesheet also states that investigation is still
ongoing regarding LRs sent overseas to different
countries.

Moreover, in view of the Order dated
20.08.2025, 30.01.2026, 27.03.2026, 01.04.2026,
29.04.2026 & 15.05.2026 in Crl. M.C. No. 8992 &
8993 of 2024 by the Hon’ble Delhi High Court,
wherein the accused were allowed to request this
Court to defer the hearing on the point of charge to
a date after the Hon’ble DHC’s date, the case could
not be heard on the point of charge. It is adjourned
to 15.07.2026, which is after the date fixed before
the Hon’ble DHC on 09.07.2026.

The case file contains approximately 8,000

pages.
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CNR No. and Cause title

Date of

adjourned  until
the hearing in the

High Court, now

directed to continue. Now the matter
before DHC is listed on 28.07.2026.
Therefore, the matter is adjourned

Nature - Penal statutes involved | No. of accused Whether accused is Date of taking
Si Whether State case, complaint sitting or former institution cognizance
No case or closure report MP/MLA
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
q & ED MP ﬁiﬁﬁq ‘FTT:”
VS DIG VINAY SINGH .
P. Chidambaram & Ors. Special Jidge (PC Act) (CBI)-09
(Related to INX Media Case) (MPs / MLAs Cases)
(CT Case No. 08/2020) Rouse Avenue District Court,
. New Delhi
Date |Present Stage Detail of prosecution witnesses Statement of | Detail of defence Date since when Whether there is any stay of Whether any | Expected date
of accused - witnesses matter has been proceedings ordered by superior |interim orders| of disposal of
Frami Whether posted for final court, if yes give detail are existing in case
ng of recorded or arguments the matters
Charg not
es
Witnesses | Witnesse | Witnesses Defence | Defence
cited S examined witnesse | witnesses
dropped s cited | examine
3 d
Charge | Two accused 100 N/A N/A No - -- N/A Yes. -Yes- Disposal within
yet to |companies based| Main-82 One of the accused has challenged two years after
be |overseas have not| Supp-1-18 the proceedings before Hon’ble framing of
framed [yet been served. DHC, where a stay has been granted charge.
Additionally, one directing the matter to be adjourned Documents of
of the accused has until after the hearing in the High this file
challenged the Court, scheduled for 28.07.2026 comprises  of
proceedings under Crl. MC. no. 9270/2024. The approximately
before = Hon’ble order dated 03.04.2025 instructed 15,000 pages.
DHC, where a this Court to fix a date after that in
stay has been front of the Hon’ble DHC.
granted and the Subsequently, on  13.05.2025,
court has directed 29.01.2026, 20.02.2026 &
the matter to be 07.05.2026, interim orders were




scheduled for ‘
117.08.2026.

to 17.08.2026, in accordance with
the order of Hon’ble DHC mentioned
above.

A-4, who are overseas companies, is
being effected.

Meanwhile, service of A-3 and

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled *“ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

#12.05.2026

Matter had to be adjourned to 17.08.2026, in view of the
order of Hon’ble DHC dated 03.04.2025, 13.05.2025,
13.08.2025 & 29.01.2026, 20.02.2026 & 07.05.2026 in Crl. MC
no. 9270/24, which is still pending before Hon’ble DHC and is
listed for 28.07.2026, wherein this Court was asked to fix the
matter after it is heard by Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being done.

Note :- 02 IAs and 01 Misc Application were also disposed of.

The order dated 24.03.2021, whereby the court took
cognizance of the alleged offences, has been challenged by A-
| before the Hon’ble High Court on the ground of lack of
prosecution sanction under Section 197 Cr.P.C. The matter was
adjourned to 17.08.2026, in view of the order of Hon’ble DHC
dated 03.04.2025, 13.05.2025, 13.08.2025, 29.01.2026,
20.02.2026 & 07.05.2026 in Crl. MC No. 9270/24, which is
still pending before Hon’ble DHC and is listed for 28.07.2026.
The court was asked to fix the matter after it is heard by
Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being arranged.

Additionally, the documents in this file comprise
approximately 15,000 pages.
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CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of institution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI fafrarr fifg
VS ‘ VA
P. Chidambaram & Ors. PIG isiia) 0!:‘% AT (1
(Related to Aircel Maxis Case) Spemal JUdg@ (P‘u Ac ) (CBI)-0¢
RC 22(A)/2011/CBI/ACB (MPs / MLAS Cases)
(EC Ne. 205:2019) Rouse Avenue Diistrict Court,
Date | Present Stage Detail of prosecution | Statement Detail of defence Date since | Whether there is any stay of | Whether any | Expected date of disposal of case
of witnesses of accused witnesses when proceedings ordered by interim orders
Fra - matter has superior court, if yes give | are existing in
ming Whether been posted detail the matters
of recorded for final
Char or not arguments
ges
Witnes | Witnes | Witnes Defence | Defence
ses ses witnesses | witnesses
cited | droppe | examin cited | examined
ed
Char |Service of 3 out of 18| 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case pertains to 2G
ge |accused persons is still The predecessor Court spectrum offences. The file s
yet |pending, and all those 3 ordered on 05.03.2022 for the extensive, spanning  several
to be |accused are located supply of certain documents by thousand pages.
fram |overseas, with their CBI to A-2. However, in Crl. Additionally, three accused
ed |processes not received MC no. 9513/2023 preferred persons located outside of India are

back through proper
channels. Regarding the
others, the case is at the

stage of  providing
copies as ordered by the
Court, but this was

challenged by CBI, and
the order has been

by CBI, that order has been
stayed, and the NDOH before
the High Court was scheduled
for 28.05.2026.

Additionally, related matter
under Ct. Case No. 08/2020,
which is also partially stayed
by the High Court, was

yet to be served. The death of one
accused remains unverified.
Furthermore, the order of the
predecessor Court for the supply of
copies is currently stayed. Until
these issues are resolved, it is
difficult to accurately estimate the
time needed for the trial, and




stayed by Hon’ble DHC.
Until then, the matter
cannot be heard on the
point of charge.

therefore, no definitive timeline can
be provided at present.

The documents in this file
comprise  approximately 15,500

adjourned before the Hon’ble
High Court for 28.07.2026.

pages.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

he Action plan formulated and the
teps taken for expeditious disposal of
the case

The specific reasons, if any causing delay in disposal of the matter |

# 08.05.2026
1. CBI was directed to take steps for service of A-10, A-11 & A-15
all of whom are based in Malasiya.

2. After the Ld. Predecessor directed the supply of copies of all
unrelied documents to one of the accused via order dated 05.03.2022
the said order was challenged by CBI and is currently under stay by
the Hon’ble High Court under Crl.MC no. 9513/2023. The matter i
adjourned to 28.05.2026 before the High Court, and until that issue i3
decided, arguments on the charge cannot be heard. Therefore, the
matter was adjourned to 13.07.2026, as it is connected to a matter
under Ct. Case No. 08/2020, which is also partially stayed by the
High Court and was adjourned before the Hon’ble High Court for
28.07.2026.

Note :- 01 IA and 01 Misc Application were also disposed of.

The case pertains to 2G spectrum offences. The file is extensive,
running into several thousand pages. Additionally, three accused
persons located outside India have yet to be served. The death of one
accused is still to be verified.

Furthermore, the order of the previous Court for the supply of
copies is currently stayed as the prosecution/CBI has filed a petition
before the Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 &
Crl. M.ANo. 35564/2023 against the order of this court dated
05.03.2022 directing the supply of copies of unrelied-upon documents
to the accused persons. It has also been directed that until then, the
compliance with the order dated 05.03.2022 should not be enforced
The petition is scheduled for hearing before the Hon'ble High Court on
28.05.2026.

Additionally, the connected matter under Ct. Case No. 08/2020,
which is also partly stayed by the High Court, was adjourned to

supplying copies of unrelied-upon documents and the compliance with
sections 207/208 CrPC is resolved. The documents in this case file
comprise approximately 15,500 pages.

Additionally, service of A-10, A-11 & A-15, all of whom are based
abroad is being done in the meanwhile.

28.07.2026. This matter cannot proceed further until the issue of




Nature - Penal statutes No. of accused Whether accused is | Date of institution Date of taking 1
SI CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance 1
No or closure report MP/MLA
DLCT11-000839-2019 Complaint case U/S 3 & 4 PMLA 14 Sitting 13.06.18 ﬁ
6 DOE ED MP §
VS (2G Spectrum Case) feframa fi fug \
Karti P. Chidambaram DIG VINAY SINGH
(Related to Aircel Maxis Case) (PC/ \"t) ‘\CBW’OQ {‘
ECIR/05/DZ/2012 Ggacial Judge |
' ’ ases)
Ct. Case N (ND / J\LAS . ’
. 0. 18/2019 rict Court
=3 Ce — RouSe h%iﬁﬁu‘lgﬁs s
Date of | Present Detail of prosecution witnesses | Statemen | Detail of defence Date since Whether there is any stay of proceedmgs ordered by e“’k’?l'l‘é'r any Expected |
Frami |Stage t of witnesses when matter superior court, if yes give detail interim orders date of
ng of accused - has been are existing in | disposal of
Charg Whether posted for the matters case
es recorded final
or not arguments p
Witnesses | Witnesse | Witnesse Defence | Defence ‘
cited s s witnesses | witnesses
dropped | examine cited | examine
d d
Charge | Matter is 61 N/A N/A N/A N/A N/A N/A -Yes- -Yes- This case
isyet |fixed for| Main-21 Vide order dated 20.11.2024 passed by Hon’ble DHC in also involves |
to be |the Supp-1-40 Crl.M.C. 8996/2024, the proceedings before this Court were the file
framed | arguments ordered to be stayed regarding A-6 P. Chidambaram, until running into
on the the next hearing before Hon’ble Delhi High Court, against approximatel
pending the order of taking cognizance by the learned predecessor y 12,700
misc. court dated 27.11.2021. Subsequently, vide orders dated pages, and!
applicatio 22.01.2025, 19.03.2025, 13.08.2025,  29.01.2026, the matter is|
ns and on 20.02.2026 and 07.05.2026, the interim orders were directed currently ‘
the point to continue, and the next date of hearing before Hon’ble under  stay;
of charge. DHC is 28.07.2026. therefore, the
Additionally, in Crl. M.C. No. 2374/2025, vide order expected date
dated 09.04.2025, preferred by Al Karti P. Chidambaram, of disposal
Hon’ble DHC directed that till the next date of hearing cannot be
before DHC, this Court should defer arguments on the given at this
charge. Thereaﬁer through orders dated 29.05.2025, time.




11.09.2025, 28.03.2026 & 05.05.2026, the interim orders
were directed to continue, and the next hearing before DHC
is scheduled for 24.07.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) diary no. 40582/2025, but there has been no
vacation of the stay order passed by DHC.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

The specific reasons, if any causing delay in disposal of the
matter

#16.05.2026

Vide order dated 20.11.2024 passed by Hon’ble DHC in Crl.M.C.
8996/2024, the proceedings before this Court were ordered to be stayed
regarding A-6 P. Chidambaram, until the next hearing before Hon’ble Delhi
High Court, against the order of taking cognizance by the learned
predecessor court dated 27.11.2021. Subsequently, vide orders dated
22.01.2025, 19.03.2025, 13.08.2025, 29.01.2026, 20.02.2026 and
07.05.2026, the interim orders were directed to continue, and the next date of
hearing before Hon’ble DHC is 28.07.2026.

Additionally, in Crl. M.C. No. 2374/2025, vide order dated 09.04.2025,
preferred by Al Karti P. Chidambaram, Hon’ble DHC directed that till the
next date of hearing before DHC, this Court should defer arguments on the
charge. Thereafter, through orders dated 29.05.2025, 11.09.2025, 28.03.2026
& 05.05.2026, the interim orders were directed to continue, and the next
hearing before DHC is scheduled for 24.07.2026.

DoE has challenged that order before Hon’ble SC, under SLP(Crl.) diary
no. 40582/2025, but there has been no vacation of the stay order passed by
DHC.

Meanwhile, DoE has been directed to make efforts to serve A-10, A-11 &
A-14, who are all based abroad.

NDOH is 18.08.2026.

Note :- 02 IAs and 03 Misc Application were also disposed of.

Vide order dated 20.11.2024 passed by Hon’ble DHC in
Crl.M.C. 8996/2024, the proceedings before this Court were
ordered to be stayed regarding A-6 P. Chidambaram, until the
next hearing before Hon’ble Delhi High Court, against the order
of taking cognizance by the learned predecessor court dated
27.11.2021. Subsequently, vide orders dated 22.01.2025,
19.03.2025, 13.08.2025, 29.01.2026, 20.02.2026 and 07.05.2026,
the interim orders were directed to continue, and the next date of
hearing before Hon’ble DHC is 28.07.2026.

Additionally, in Crl. M.C. No. 2374/2025, vide order dated
09.04.2025, preferred by Al Karti P. Chidambaram, Hon’ble
DHC directed that till the next date of hearing before DHC, this
Court should defer arguments on the charge. Thereafter, through
orders dated 29.05.2025, 11.09.2025, 28.03.2026 & 05.05.2026,
the interim orders were directed to continue, and the next hearing
before DHC is scheduled for 24.07.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) diary no. 40582/2025, but there has been no vacation of
the stay order passed by DHC.

3 accused are yet to be served.

Also, this case involves several thousand pages and is a
voluminous file related to the 2G spectrum case. The documents
in this file comprise approximately 12,700 pages.




Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of Date of taking
No Whether State case, sitting or former institution cognizance
complaint case or closure MP/MLA
report
¢ DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
CC -53/2022 PC Act-13(2) r/w 13(1)(d Amanatullah Khan - .
CBI ke \ ) faftaym fig
4 DIG VINAY SINGH
Amanatullah Khan & Special Judge (PC Act) (CBI)-0¢
e (MPs [ MLAs Cases)
2ouse Avenue District Court,
Date of |Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since Whether there is Whether Expected daté of|disposal of case
Framing of accused witnesses when matter any stay of any interim
of - has been proceedings ordered | orders are
Charges Whether posted for final | by superior court, if | existing in
recorded arguments yes give detail the matters
Witness | Witnesse | Witnesses e Defence | Defence
cited s examined witnesses | witnesses
dropped cited examined
28.07.25 DE 98 74 24 Yes. 11 Yet to be N/A -No- -No- # Disposal within two years after
Main-68 Statement recorded. framing of charge (28.07.2025).
Suppl. - 30 of all Documents of this file comprises of
eleven approximately 10,000 pages.
accused
recorded.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposaﬂ
of the matter

#12.05.2026
Further time sought by 6 out of 11 accused, who opted for DE, to supply list of
defence witnesses. Last opportunity given. NDOH 25.05.2026.

#25.05.2026

A-4, A-8 & A-11 stated they no longer wish to examine any defence witness and
int his regard statement of their counsel recorded. A-1 filed list of 11 witnesses
but failed to supply addresses of 3 of those 11 witnesses and was directed to
supply the details. A-5 & A-10 stated they wish to examine only 1 witness, who
is also named in the list filed by A-1. Matter adjourned to 01.06.2026 for supply
of details and thereafter DE shall be recorded.

Note :- 01 IA was also disposed of.

This case is also voluminous concerning recruitment
through unfair means in the Delhi Waqf Board,
involving around 10,000 pages, and there are also 11
accused persons, which causes delays in the matter.

Due to the large file and numerous documents,
recording evidence takes a lot of time, and the witnesses
are generally lengthy. The cross-examination by
multiple accused (11 accused), conducted by different
lawyers, also consumes time. Sometimes, the Court
must wait because after one lawyer finishes cross-
examining a witness, the next main lawyer is not
immediately available.

Additionally, on any scheduled day for evidence, not
more than one witness can be summoned, as their
examinations and cross-examinations typically take
about three full working days. If a witness is
unavailable, though rarely, the scheduled date gets
wasted.




fefiaa fog

conviction was quashed
by Hon’ble DHC. The
quashing  petition  of
convict no.2 is pending
under W.P. (Crl.) No.
2760/2024, with the next
hearing scheduled on
11.08.2026. In that, vide
order dated 11.08.2025,
Hon’ble DHC directed
that the matter against
convict no.2 be deferred

and in

dated

the

no.2 has been challenged
the
petition the proceedings
before this Court have
been stayed vide order
11.08.2025. And
vide another writ petition

proceedings qua convict
no.3 already quashed.

said writ

conviction/

DIG VINAY SINGH
special Judge (PC Act) (CBI)-09
Sl | CNRNo.and C 1 N Penal statutes involved | No. of accused | Wheth d| D f'?"’gc'!%! e A
o. and Cause title ature - enal statutes involve 0. of accuse ether accuse of in Lates ng
No Whether State case, is sitting or aﬁOUSB R\}IQH)?G DIStf 'azcl?giljz‘?nce
complaint case or closure former MP/MLA New Delhi
report
8 DLCT11-000321-2020 State Case IPC-306/386/506/34 Sitting MLA 07.11.2020 25.09.2020
SC —-02/2020 (Prakash Jarwal) (By Magistrate Court)
State
Vs
Prakash Jarwal & Ors.
Date Present Stage Detail of prosecution Statement | Detail of defence | Date since| Whether there is any Whether Expected date of disposal of case
of witnesses of accused - witnesses when stay of proceedings any interim
Fra Whether matter ordered by superior orders are
ming recorded or has been | court, if yes give detail | existing in
of not posted for the matters
Char final
ge argument
]
The trial of this case is| Witness | Witness | Witness Defence | Defence
already over, as three| es cited es es witnesses | witnesses
accused were convicted droppe | examine cited |examined
vide judgment dated d d
11.11 (2)1020.?(1.}21:. wl—:?tweevt?tri’oriz 77 6 64 Recorded Nil Nil N/A -No- -Yes- Judgment in this case has already be'en
21 filed b T E 3 hi (62+3+5 Vide WP (Crl.) 2760/24, passed. As soon as the writ petition
A A e L +7) the conviction qua convict pending before Hon’ble DHC is

decided, the final/ appropriate orders
shall be passed.

\




by this Court until after
the hearing before the
High Court. Additionally,
convict no.l has filed a
similar petition under
W.P. (Crl.) 3152/2025.
Both petitions are listed
before DHC on
11.08.2026, and vide
order dated 20.03.2026,
interim order has been|
directed to be continued
for both the petitions,

therefore, the matter is‘
adjourned to 22.08.2026. |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled *“ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

(This matter was not listed in this month. It was listed on 02.04.2026
when the following proceedings occurred.)

#02.04.2026

The trial of this case is already over, as three accused were convicted vide
judgment dated 28.02.2024. However, in one of the writ petitions filed by
convict no.3, his conviction was quashed by Hon’ble DHC. The quashing
petition of convict no.2 is pending under W.P. (Crl.) No. 2760/2024, with
the next hearing scheduled on 11.08.2026. In that, vide order dated
11.08.2025, Hon’ble DHC directed that the matter against convict no.2 be
deferred by this Court until after the hearing before the High Court.
Additionally, convict no.l has filed a similar petition under W.P. (Crl.)
3152/2025. Both petitions are listed before DHC on 11.08.2026, and vide
order dated 20.03.2026, interim order has been directed to be continued for
both the petitions, therefore, the matter is adjourned to 22.08.2026.

The trial of this case is already over, as three accused were
convicted vide judgment dated 28.02.2024. However, in
one of the writ petitions filed by convict no.3, his
conviction was quashed by Hon’ble DHC. The quashing
petition of convict no.2 is pending under W.P. (Crl.) No.
2760/2024, with the next hearing scheduled on
11.08.2026. In that, vide order dated 11.08.2025, Hon’ble
DHC directed that the matter against convict no.2 be
deferred by this Court until after the hearing before the
High Court. Additionally, convict no.1 has filed a similar
petition under W.P. (Crl.) 3152/2025. Both petitions are
listed before DHC on 11.08.2026, and vide order dated
20.03.2026, interim order has been directed to be
continued for both the petitions, therefore, the matter is
adjourned to 22.08.2026.




Special Judge

DIG VINAY SINGH

(PC Act) (CBI)-0°

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of inst(Nﬁ’(ﬁn VL ADateof@ ing
No Whether State case, sitting or former Rouse Avanue Digignizaieert,
complaint case or closure MP/MLA New Delhi
report
9 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
DoE and (Karti P. Chidambaram)
Vs 3 & 4 PMLA
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of | Present | Detail of prosecution witnesses | Stateme | Detail of defence Date since | Whether there is any stay of | Whether any Expected date of disposal of case
Framin Stage nt of witnesses when matter proceedings ordered by interim orders
gof accused has been superior court, if yes give are existing in
Charge - posted for detail the matters
s Whethe final
r arguments
Witnesses | Witness | Witnesses EELE Defence | Defence
. . dornot| . :
cited es examined witnesses | witnesses
dropped cited | examined
Charge | Charge. 41 N/A N/A N/A N/A N/A N/A Yes Yes # Prosecution Complaint assigned only
yetto | The matter In Crl. M.C. No. 2373/2025, vide on 25.01.2024.
be is fixed for order dated 09.04.2025, preferred # This case also involves file running
framed | arguments by Al Karti P. Chidambaram, the into approximately 5800 pages, and also
on the point Hon’ble DHC directed that until In Crl. M.C. No. 2373/2025, vide order
of framing the next hearing before DHC, dated 09.04.2025, preferred by Al Karti
of charge, this Court should defer the P. Chidambaram, the Hon’ble DHC
however, arguments on the charge. directed that until the next hearing
the Subsequently, by orders dated before DHC, this Court should defer the
proceedings 29.05.2025 & 11.09.2025, the arguments on the charge. Subsequently,
remained interim orders were extended, by orders dated 29.052025 &
stayed till and the stay remained in 11.09.2025, the interim orders were
28.03.2026 operation till 28.03.2026. Now extended, and the stay remained in
by the this matter has been fixed for operation till 28.03.2026. Now this
Hon’ble arguments on charge. matter has been fixed for arguments on
DHC. Now charge.
it is fixed

for

e




arguments
on charge
on
04.05.2026
onwards.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for | The specific reasons, if any causing delay in disposal of
month ' expeditious disposal of the case the matter
#04.05.2026 - In Crl. M.C. No. 2373/2025, vide order dated 09.04.2025,
Time sought by DoE as well as A-2 & A-3 for arguments on preferred by Al Karti P. Chidambaram, the Hon’ble DHC
charge, after vacation of stay by the High Court. One directed that until the next hearing before DHC, this Court
opportunity given. NDOH 22.05.2026. should defer the arguments on the charge. Subsequently, by

orders dated 29.05.2025 & 11.09.2025, the interim orders
#22.05.2026 were extended, and the stay remained in operation till
Part arguments heard and matter adjourned for further 28.03.2026. Now this matter has been fixed for arguments
arguments after summer vacations on 14.07.2026. on charge.

Also, Documents of this file comprises of

Note :- 01 Misc Application was also disposed of. approximately 5800 pages.




016, VINAY. sm H.

Special Judge (PCACt \LHI;—OQ
Il P’\ i
SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is | Date of ms&tutl n A I"].'); \Jo‘iﬂt ‘i g% it
No Whether State case, sitting or former Avenu § ff U
complaint case or closure MP/MLA NQW elhi
report
10 DLCT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 06.02.2025
CBI 468/477A IPC & 8,9 of PC
Vvs. Act
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of Present Detail of prosecution Statement | Detail of defence | Date since when | Whether there is any| Whether any interim | Expected date of disposal of
Framing of| Stage witnesses of accused witnesses matter has been | stay of proceedings | orders are existing in case
Charges - posted for final | ordered by superior the matters
Whether arguments court, if yes give g
recorded detail
: . 3 or not
Witnes | Witnesses | Witnesses Defence | Defence
ses dropped | examined witnesses| witnesses
cited cited examined
23.12.2025 PE 113 N/A 7 N/A N/A N/A N/A -No- -No- # Documents of this file
. comprises of approximately
16,000  pages, with cited
witnesses more than 100.

Charge has been framed on
22.12.2025. The expected date
of disposal of this case is
December 2027, keeping in
view the number of witnesses
and multiple accused persons,
which would require
substantial time in evidence.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for | The specific reasons, if any causing delay in disposal of
month expeditious disposal of the case the matter

# 06.05.2026, 07.05.2026, 13.05.2026, 14.05.2026, & - Documents of this file comprises of approximately 16,000
15.05.2026 pages and there are 113 witnesses with multiple accused
On all those dates 1 witness each was summoned from persons represented by different counsels, resulting into
outstation, but none of the witnesses served appeared, and consumption of substantial time in evidence.

request on their behalf were received. One unsummoned
witness appeared on 13.05.2026, but the prosecution did not
examine that witness on the ground that the said witness would
be most likely dropped by the prosecution. Matter adjourned for
PE after summer vacations on 20.07.2026.

Note :- 01 Misc Application was also disposed of.




DIG VINAY SINGH
Special Judge (P

faframm e
Act) (CBI)-08

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of instituﬁME 5 / Milfﬁe((;'ﬁMg
No Whether State case, sitting or former Rouse Avenue éomtimnceourt,
complaint case or closure MP/MLA New Delhi
report
11 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA 13 R.N. Dhoot 19.12.2024 Cognizance yet to be
DoE Former MP taken.
Vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)

Date of | Present Detail of prosecution Statement of| Detail of defence | Date since when | Whether there is any| Whether any interim Expected date of disposal of
Framin Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing in case

g of Whether posted for final | ordered by superior the matters
Charge recorded or arguments court, if yes give

s not detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
dropped cited examined

Caseis | Matter is 120 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file
at initial |  fixed for Main- comprises of approximately
stage of | further misc. 105 51,000 pages. Presently it is as
Notice | proceedings | Suppl. - at the stage of scrutiny and
U/s 223 after 15 once the arguments are heard
BNSS, | cognizance on the point of charge, only

and and service then a fair assessment can be
scrutiny | of accused made as to the expected date of

of persons/ disposal.
docume | entities, for

nts. scrutiny of
Charge | documents.
yet to

be
framed




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for | The specific reasons, if any causing delay in disposal of
month expeditious disposal of the case the matter

#11.05.2026 -- Documents of this file comprises of approximately 51,000
After cognizance was taken, after compliance of Section 223(1) pages.

of BNSS on 10.02.2026, all 13 accused persons were served. In
between one supplementary complaint was filed against one
more proposed accused, being 14" accused, filed on
17.04.2026. Notice to the proposed A-14 not served but
proposed A-14 appeared and copies were ordered to be supplied
to proposed A-14, as well as other accused. Matter adjourned to
26.05.2026. Meanwhile, 3 accused preferred 3 separate 1A no.4,
5 & 6 for supply of deficient copies, on which also notices were
issued.

#26.05.2026

Some of the copies were supplied by DoE but not all documents
were supplied and additional time sought. One opportunity
given. Matter adjourned to 06.06.2026 for supply of all copies
and the 3 IAs were kept pending. Meanwhile, DoE also filed 1
1A 1n0.9/26 seeking NBWs of proposed A-14, notice on the same
also issued for NDOH.

Note:- 01 IA was also disposed of.
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DIG

VIN

AY (;t Kt
Special Judge ?&%‘A'ct) (CBI)-0¢

SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of instWﬂDﬁ MLPﬁa%ﬁQﬁi&ing
No Whether State case, accused sitting or former Rouse Avanue Di&@ﬁ&ﬁ@uﬂ,
complaint case or MP/MLA New Delhi
closure report
12 DoE ED Complaint 3 r/'w Sec. 70 & 4 of PMLA 14 Satyendar Kumar Jain 08.12.2025 Cognizance yet to be
Vs. Former MLA taken.
Raja Kumar Kurra
CNR No. - DLCT-11-001198-
2025
Ct. Case No. - 51/2025
Date of | Present Stage Detail of prosecution Statemen| Detail of defence | Date since when | Whether there is any| Whether any interim | Expected date of disposal of
Framin witnesses t of witnesses matter has been | stay of proceedings | orders are existing in case
g of accused - posted for final | ordered by superior the matters
Charges Whether arguments court, if yes give
recorded detail
Witness | Witness | Witnesses| " na Defence | Defence
| es cited es examined witnesses| witnesses
\ dropped cited examined
Charge In terms of 66 N/A N/A N/A N/A N/A N/A -No- -No- Fresh complaint by DoE under
yetto be | Section 223 of PMLA received only on
framed | BNSS notices 08.12.2025
have been issued Documents of this file
to all proposed comprises of approximately
14 accused, and 17,400 pages.

also reports in
terms of Section |
223 (2) of BNSS |
sought from the
superior officers
of the public
servants
involved. The
case is however
stayed by High

The case is stayed by High
Court in Crl. Rev Petition
n0.102/26 vide its order dated
19.02.2026, wherein this Court
was directed to adjourn the
matter after next date before
DHC which is 22.05.2026.

{




Court in Crl
Rev Petition
no.102/26 vide
its order dated
19.02.2026,
wherein this
Court was
directed to
adjourn the
matter after next
date before
DHC which is
22.05.2026.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

|
e S ———

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

(This matter was not listed in this month. It was listed on
18.03.2026 when the following proceedings occurred.)

#18.03.2026.

After notices were issued to the proposed accused persons/ entities in
terms of Section 223 of BNSS before taking cognizance, and copies
were supplied, and requisite reports from the concerned public
offices qua the public servants was also asked for, in terms of
Section 223(2) of BNSS, the case is stayed by High Court in Crl.
Rev Petition n0.102/26 vide its order dated 19.02.2026, wherein this
Court was directed to adjourn the matter after next date before DHC
which is 22.05.2026. Accordingly the case is adjourned to
08.07.2026.

The specific reasons, if any causing delay in
disposal of the matter

The file is voluminous comprising of 17,500 pages. -

After notices were issued to the proposed accused
persons/ entities in terms of Section 223 of BNSS
before taking cognizance, and copies were supplied,
and requisite reports from the concerned public offices
qua the public servants was also asked for, in terms of
Section 223(2) of BNSS, the case is stayed by High
Court in Crl. Rev Petition no.102/26 vide its order
dated 19.02.2026, wherein this Court was directed to
adjourn the matter after next date before DHC which
is 22.05.2026. Accordingly the case is adjourned to
08.07.2026.




feftamg figz
DIG VINAY SINGH

Special Judge (PC Act) (CBI)-09

(MPs / MLAs Cases)

| CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date offilistitutiangrc Diaterof takivg!,
No Whether State case, accused sitting or former NBW Dmnizance
complaint case or MP/MLA
closure report
13 | CNR No. DLCT-11-000687- Misc DJ ASJ 175(3) BNSS 01 - 18.07.2025 NA
2025 (Connected with DoE
Misc DJ ASJ 326/2025 Vs. Raja Kumar Kurra
Nagendra Yadav Vs DoE & Ors.
Ct. Case No. - 51/2025)
Date of | Present Detail of prosecution Statement of | Detail of defence Date since when | Whether there is any Whether any Expected date of disposal of
Framin Stage witnesses accused - witnesses matter has been stay of proceedings interim orders are case
g of Whether posted for final ordered by superior existing in the
Charges recorded or arguments court, if yes give detail matters
Witness | Witness | Witnesses nat Defence | Defence
es cited es examined witnesses | witnesses
dropped cited examined
NA |Considerat| NA NA NA NA NA NA NA NA NA (Received on transfer vide order
ion dt. 21.01.2026 of Ld. PD&SJ for
07.02.2026)




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

(This matter was not listed in this month. It was listed on
18.03.2026 when the following proceedings occurred.)

#18.03.2026

This application was received on transfer from another Court on
07.02.2026 as the ED complaint case is pending in this Court. This
application is now listed for arguments with the main complaint case
on 08.07.2026, as the main case is stayed by the High Court in Crl.
Rev Petition no.102/26 vide its order dated 19.02.2026, wherein this
Court was directed to adjourn the matter after next date before DHC
which is 22.05.2026. Accordingly the case is adjourned to
08.07.2026.

This application was received on transfer from another
Court on 07.02.2026 as the ED complaint case is pending
in this Court. This application is now listed for arguments
with the main complaint case on 08.07.2026, as the main
case is stayed by the High Court in Crl. Rev Petition
n0.102/26 vide its order dated 19.02.2026, wherein this
Court was directed to adjourn the matter after next date
before DHC which is 22.05.2026. Accordingly the case is
adjourned to 08.07.2026.
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(MPs / ;\ALL«; Cases
SI | CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is n’imggg‘mn e DES%"' ﬁ‘f&akmg
No Whether State case, accused sitting or former New Delhi cognizance
complaint case or MP/MLA i e
closure report
14 DOE Vs. BHUPINDER Complaint Case (DoE) Section 3 & 4 of PMLA 2012 13 Former MLA and 30.03.2026 Yet to be taken
SINGH HOODA & ORS. Chief Minister
Date of | Present Detail of prosecution Statement of | Detail of defence | Date since when | Whether there is Whether any interim | Expected date of disposal of
Framing | Stage witnesses accused - witnesses matter has been any stay of orders are existing in case
of Whether posted for final | proceedings ordered the matters
Charges recorded or arguments by superior court, if
not yes give detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
dropped cited | examined
Cognizanc | Miscella 87 NA NA NA NA NA NA NA NA Cannot be ascertained at
eyettobe | neous, present as the case is being
taken as examined and the documents
docume are being examined running
nts into 1.5 lakh pages and
running cognizance is yet to be taken. A
into 1.5 fair assessment of the disposal
lakh time can be made only after the
pages matter is heard at the stage of
are cognizance.
being
checked
by the
Ahlmad
before
registrati
on of the
case.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

#29.05.2026

Additional time sought by Ahlmad and the complainant to complete the
pagination and to rectify multiple problems /deficiencies noticed by the
Ahlmad in the file which runs into 1.5 lakh pages, followed by the scanning
of the file afresh before the matter is registered and before notices are issued
in terms of Section 223 of BNSS. Matter adjourned to 18.07.2026 for
completing rectification of pagination, description of documents in the list of
documents etc. and scanning.

Shall be formulated once the file is checked and the
matter is heard from both the sides, in terms of Section
223 of BNSS at the stage of cognizance.

The file runs into 1.5 lakh pages requiring considerable time
in checking all the documents, pagination, scanning and
further proceedings.




DIG VINAY
Speme\\I udge (P 67\(};{ CBI)-0
(MPs / M| As Cas &)a)

Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Dat%ggmme DlSﬁ%‘e@Hﬁmg
No Whether State case, accused sitting or former ’ New Delhicognizance
complaint case or MP/MLA
closure report
15 DLCT-11-000592-2026 Revision Petition Criminal Revision u/s 438/ 440 of BNSS N/A Co-accused is MLA 29.05.2026 N/A
Kamal Bagdi
Vs.
State (NCT of Delhi)
Crl. Revision Petition No.
33/2026
Date of Present Detail of prosecution Statement of| Detail of defence Date since when | Whether there is any| Whether any interim Expected date of disposal of
Framing of | Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing in case
Charges Whether posted for final | ordered by superior the matters
recorded or arguments court, if yes give
not detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
dropped cited examined
N/A Notice N/A N/A N/A N/A N/A N/A N/A —No- -No— June or July 2026
issued to
the
State/
Respond
ent for
03.06.20
26




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for | The specific reasons, if any causing delay in disposal of

expeditious disposal of the case

the matter

#29.05.2026
Fresh criminal revision received on assignment. Notice of the revision

issued to the State/ Respondent for 03.06.2026.

N/A

No delay.
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Oé Spl. Judge (PC-Act) (FBI)-ZS
(;\ : . (um, L T, AT
O MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA#Ps/MLAs Cases)
§- AT {612, B GEAA
REPORT FOR THE MONTH OF MAY, 2026 Court No. 612, 6th Floor
TF T Ay oo, 7 et
(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24" NoverHis¥r, ' 202¢py Complex, New Delhi
Name of the Presiding Officer : SH. JITENDRA SINGH

Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi.

Date since posted in the court: 26.10.2024 (F/N)

Total number of cases pending on the first day of the month : 30

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision,

acceptance of closure report, Misc.D}/AS) etc. : 04
Number of cases received by transfer © Nil
Number of cases pending on the last day of the month . 29
Number of cases instituted in this month © 03

Ld. Special Judge, (PC Att), (CBI)-23, (MPs/MLAs CASES)

Rouse Avenue District Court, New Delhi

‘Special Judge (PQ Act) (C
4 Q82
(MPs/MLAs Cases) e
Rouse Avenye Distriet Com
New Deihi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),

COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

REP(

JRT FOR THE MONTH OF MAY, 2026

No | CNR No. and | Nature | Penal | No | Wheth | Date | Date | Dat | Present Detail of Stat| Detailof | Dat | Whether | Whet | Expected | A short summary of work | The Action The Specific
Case title - statut | . of er of of | eof |Stage prosecution |eme| defence e there is her date of done in the said case(s) Plan reasors, if any
es | Ac | accuse | ipstitu | taki | Fra witnesses nt | witnesses | sinc | anystay | any | disposal of during the month formulated | causing delay in
Wheth | invol |cus| dis tion ng | min of e of interi case and the steps | disposal of the
{ P : ;
er ved | ed | sitting c.ogn go wit | wit | wit | ®© | Defen Def whe | proceedin | m taker.n for said case(s)
State or izan | Cha use n | gsordered | order expeditious
ness | ness | nes ce | enc i
case, former ce |rges il e e d- it o) At by s are disposal of the
compla MP/M 5 . | ter | superior | existi said case(s)
) cite | dro | exa sses | wit . :
int case LA . |Wh| © has | court,if | ngin
d | ppe | min cited | ness .
or ethe bee | yes give | the
d | ed es v
closure r el ® . detail matt
report rec min | POSt er
ord d ed
ed £ for
or final
not arg
ume
nts
0 () (3 @ |G © @ | ® O (10) | (11)| (12)| (13)| (14) | (15) |(16) | (17) (18) (19) (20) (21) (22) (23)
1 Case No. Compla | Sec 11 | Former |20.05. |23..0 | 04.0 | Prosecutio| 83 | 7 | 66 |Not | List - - No No | Expected 1. The matter was listed for | 1. Short dates| 1.There are 11
CBI1/259/2019 | int case | 120B MP/Mi |2011 |520 |2.20 n Rec | of date of| the cross-examination of | are being | accused and 83
r/w nister 11 13 Evidence orde | witne disposal can | PW-66/10. given. Prosecution
DLCT11- |CBI 420, d ss not not be given witnesses.
001038-2019 468, filed in the case at 2. Efforts are
471 & this stage in |2 PW-66/10 was further | heing made to|2. The record is
CBI V/s IPC view of large | cross-examined on behalf | examine  the | voluminous.
13(2) numbers of | of Accused No. 2 and |witnesses on
Suresh t/w Accused, thereafter discharged. the same day
Kalmadi & 13(1) Witnesses L and dispose off
Ors. () a5l 3. Su‘mmons WCIC.ISSU(‘d to Fisellaois
PC voluminous PW-6.6/I(‘) for. Bis wxoss- applications
Act redord. examination on behalf of expeditiously.
Accused No. 3 on
19.05.2026 and
20.05.2026. However, he
could not appear before the
Court on the said dates
Sarial idsaas 3 \ \ A
owing to a bereavement W{PECIA! JUGGR (U Act) (CYi)-43

Ps/MLAs Cases)

Rous

Istris. Cqure

Naoaw Dalk;




his family.

4. An application bearing
IA No 25/2026 has been
moved on behalf of A-7,
P.D. Arya seeking
permission  to travel
abraod. The same was
allowed and accordingly
disposed of.

2. Accordingly, the mater
)

Case No. CBI/ | U/s 174 | U/s Individ |08.11. | 03.1 | 26.0 Final 2 [ Nil | 2 |Rec| List No No | August 2026 | 1. The matter was listed for | Short dates are
261/2019 |IPC 174 ual 2011 1.20 | 3.20 | Argument orde| of final arguments. being given.
IPC 11 12 d | Witne
DLCT11- sses 2. Final  arguments on
001042-2019 not behalf of the accused have
Filed been heard.
CBI Vs A. ; ;
Krishna Reddy 2. The matter is now listed
for rebuttal arguments on
behalf of the CBI on
07.07.2026.
Case No. CBI/ | CBL 174A Individ | 08.11. | 03.1 | 26.0 Final 2 | Nil | 2 [Rec|- 3 No No | August 2026 | 1. The matter is presently | Short dates are
262/2019 1PC ual 2011 1.20 | 3.20 | Argument orde listed for final arguments. | being given.
DLCT11- ] o 8 2. Final arguments on
001044-2019 behalf of A-2 were heard
on 05.05.2026 and
CBI 22.05.2026, and the same
were  concluded  on
v 29.05.2026.
Purshottam 3. The matter is listed for
DeviArya & rebuttal  arguments on
Ors. behalf of CBI on
07.07.2026.
Case No. Closure | 120B, Former |30.05. |Yet |Vide| Further | 42 | -- | -- | Not| List Stayed by| Yes |Depending | 1. The Hon'ble High Court | Dates are being Stayed by the
CLOR/01/201 | Report | 420 2013 |tobe | Ord | Investigati of the upon the | of Delhi has continued the | given as per the | Hon'ble High
9 IPC MP/ taken | er on Witne Hon'ble outcome of | interim order in Crl. MC | tentative listing | Court  of Delhi
& Ministe Dtd sses High Court the pending| No. 2250/2020, Maneka | before the | vide order dated
DLCT11- 13(2) r 04.0 not of  Delhi petition Gandhi Vs CBI. The matter | Hon'ble  High | 20.11.2020 in Crl.
000187-2019 r/'w 2.20 filed vide order is tentatively listed before | Court of Delhi. | MC No.
CBI Vs 13(1) CBI dt the Hon’ble High Court of 2250/2020,  Crl.
Maneka (d) of dire 20.11.2020 Delhi on 10.07.2026. M. A No
Gandhi PC cted in Crl. MC 16013/2020 & Crl.
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Act

to No.2250/2 is listed for further M.A. 5336/2021,
furth 020, Crl proceedings on Maneka  Gandhi
er M. A No 18.07.2026. Vs CBI
inve 16013/202
stiga 0 & Crl
tion. M.A.
5336/2021,
Maneka
Gandhi vs
CBI
Case No. CBI/ | CBI u/s Former | 24.12. | 02.0 | 18.0 | Recording | 254 | Nil | 206 | Rec | List No No |December, |1. The matter is presently | 1.Short  dates | 1.There are 254
113/2019 13(2) 09 2100 7Z.11 of orde| of 2026 fixed for defence evidence. | are being | Prosecution
DLCT11- riw MLA Statement d | Witne given. witnesses cited.
000504-2019 13(1) of sses 2. DW Sh. Lalit Mohan
(e) of Accused not appeared through video | 2. Efforts are|2. The prosecution
CBI V/s PC filed conferencing and | being made to|has examined a
Act submitted that the | examine  the | total number of
Abhay Singh T/w summoned record had | witnesses  on| 206 witnesses and
Chautala sec already been deposited in | the same day | the Cross
109 Case No. 4/2016 titled CBI | and dispose off | examination of the
1PC Vs. O.P. Chautala. | miscellaneous | witnesses was
Accordingly, Ld. counsel | applications lengthy and time
for the accused prayed |expeditiously. | consuming.

abovesaid witmess be
dropped from the list of
defence witnesses. The
said request was allowed.

3. In the absence of the Ld.
SPP  for CBI, the
examination of witnesses
could not be conducted.
Consequently, DWs Sh.
Sunil Kumar Payal, Senior
Assistant, SDO Building,
State Office, Chandigarh,
and Sh. Sanjeet Kumar, JA,

Record Room, RACC,
New Delhi, were
discharged  unexamined

and bound down for the
next date of hearing, i.e.,
02.06.2026.

-:_‘,—«;,r|
UpEL

3. The record is
voluminous.




Case No. CT/
29/2019

DLCT11-
001050-2019

DOE V/s

A. K. Reddy

Ct.
Case
PMLA

u/s3
&4

PML
A Act

Individ
ual

14.08.
18

27.0
9.18

06.1
0.21

Prosecutio
n
Evidence

24

02

19

Not
reco
rded

List
of
Witne
sses
not
filed

No

October,
2026

1. The matter was listed for
the cross-examination of
PW-20 on 05.05.2026,
06.05.2026, and
29.05.2026.

2. On 05.05.2026 and
06.05.2026, learned
counsel for the accused
was unable to appear due
to cervical pain affecting
the neck and head, and
filed supporting medical
documents in this regard.
Consequently, the cross-
examination of PW-20
could not be conducted on
either date.

3. PW-20, Pankaj Kumar,
was duly cross-examined
and discharged on
29.05.2026.

4. Ld. SPP submitted that
no other  prosecution
witness remains to be
examined and, accordingly,
requested that the matter
be listed for recording of
the statements of the
accused under Section 313
Cr.P.C.

5. Accordingly, the matter
is listed for statement of
accused on 17.07.2026.

Special Judg

(WPstiitAs Gase

d\?ﬁ'ﬁ_\!iil Court

Rouse Ave

1. Short dates
are being
given.

2. Efforts are
being made to
examine  the
witnesses  on
the same day
and dispose off
miscellaneous
applications

expeditiously.

3.The parties/
counsels have
been asked to
cooperate in the

expeditious
disposal of the
case,

s (PC Act) (G

1.There are 40
Prosecution
witnesses cited.

2. The Cross
examination of the
witnesses are
lengthy and time
consuming.

3. The record is
voluminous.

8i)-23

S

New Dslhi

<




cooperate in the
expeditious

Y% disposalof tie

Case No. State u/s 11 | Former | 03.04. | 96.0 | 07.1 PE 30 30 List Stayed by |Yes |(Within 04|1. (i) The proceedings in | Dates are being | Stayed by  the
SC/11/2019 |Case | 7/8/12 MP 19 7.09 | 2.17 of the months  of | the present matter have | given as per the | Hon'ble High
/13 Witne Hon'ble disposal  of | been stayed by the Hon’ble | tentative listing | Court of Delhi

DLCT11- IPC sses High Court the petition) |High Court of Delhi vide | before the | vide orders dated

001001-2019 Act not of  Delhi orders dated 27.04.2022 | Honble High |27.04.2022 &
r/w filed vide orders and 21.11.2023 passed in | Court of Delhi. | 21.11.2023 in W.P.
State 120B dated W.P. (CRL.) No. 925/2022, (CRL.) No.
IPC 27.04.2022 along with Crl. M.A. No. 925/2022, Ei:
VI/s & 7825/2022 (Stay) and Crl. M.A No.
21.11.2023 M.A. No. 23333/2022, 7825/2022 (Stay)
Dr. Chattar Pal in WP titled Anirudha Bahal vs. and CRL. MA
Lodha (CRL.) No. State. 23333/2022,
925/2022, Anirudha Bahal vs
Crl. MA (ii) It has been submitted State
No. by both parties that the
7825/2022 Hon’ble High Court of
(Stay) and Delhi has continued the
CRL. M.A interim order and
23333/202 adjourned the matter to
2, 23.07.2026. A request has
Anirudha further been made that a
Bahal vs date subsequent to
State 23.07.2026 be granted in
the present proceedings.
(iii)  Accordingly, the
matter is  listed on
30.07.2026  for further
proceedings.

Case No.CT. |PMLA |U/S3 | 6 |MP 11.08. | 07.0 | - | Argument | 14 - List No | Expected 1. The matter was listed for | 1. Short dates | 1.There are 06
CASE Case &4 2021 8.20 son of date of | arguments on the point of | are being | accused persons.
17/2021 PML 21 charge witne disposal can | charge on behalf of the | given.

DLCTI11- AAct sses not be given accused persons. 2.Number of

000246-2021 not in the case at 2. Efforts are | miscellaneous

filed this stage in | 2. Arguments on point of | being made to | applications  are
DOE view of large | charge have been head and | dispose off | being filed by the
numbers of | concluded on behalfof A-1. | misc. accused persons.
VIS Accused, applications
Witnesses 3. The matter is now listed expeditiously. | 3. Many times,
Amarendra and for arguments on the point adjournments are
Dhari Singh & voluminous | ©f charge on behalf of |3 The parties/ | being sought by
OFs. ™% record. Accused No. 11, Ratul|counsels have! the accused
Puri, on 03.07.2026. been asked to | persons/counsel.
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5. Two misc applications
bearing IA Nos. 65/2026
and 66/2026 moved on
behalf of A-2, Alok
Agarwal, have  been
allowed and accordingly
disposed of.

7. (i) An application
bearing TA No. 62/2026,
seeking cancellation and/or
suspension off Look Out
Circular (LOC) has been
moved on behalf of
Applicant Pankaj Jain.

(ii) Reply to the said
application has not yet
been filed by the ED and
sought some time to file
the reply. Accodingly, the
matter is listed for filing of
reply and arguments on
08.07.2026.

8. (i) An application
bearing I.A. No. 64/2026
seeking dishcharge u/s 227
of Cr.P.C, r/w section 65 of
PMLA, 2002 has been
moved on behalf of
Applicant/  A-7  Sanjay
Jain.

(ii) Reply to application, if
any, be filed by ED on next

case.

date  of hearing, ..
03.07.2026.
Case No. CC/ | CBI u/s Former |24.12.. | 02.0 | 20.0 | Statement | 256 | 32 | 224 List No | January, 1. The matter was listed for | 1. Short dates| 1. There are 6
55/2019 13(2) MP/ 09 2.10 | 9.11 | of accused of 2027 continuation of recording | are being | accused  persons
r/w 1 (une Witne of statement of A-1 u/s 313 | given. and 256
DLCT11- 13(1) MLA xam 555 Cr.P.C. Prosecution
000279-2019 (e) of ined not 2. Efforts are| witness cited.
PC (RBT witn filed 2. The statement of A-1 being made to
Act on ess could "°t$9'?(°31991909¢ (zmnAect) ( ﬁ._ 23The Cross

(MPs/MLAs C ses)
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10 & A-11. DGCK JUQ

CBI r/w 14.03. incl account of the strike witnesses  on | examination of the
sec 22) udin observed by the Bar on the same day | witnesses are
Vs 109 g 14.05.2026. and dispose off | lengthy and time
IPC dro miscellaneous | consuming.
Ajay Singh ppe 3. The matter is listed for | applications
Chautala d. continuation of recording | expeditiously. |3. The record is
of statement of A-1 on voluminous.
04.06.2026. 3.The parties/
counsels have | 4. Many times the
been asked to|counsels for the
cooperate in the | accused seek
expeditious adjournment  on
disposal of the | various grounds.
case.

10 | Case NO.CT |PMLA |U/S3 | 10 |MLA |27.07.. Argument | 108 | - No Yes | The 1. The matter was last | Direction has|1. There are 10
CASE Case &4 22 on Charge direction taken up on 15.09.2025. | been issued by |accused and 108
/23/2022 PML issued by the | The directions  have | the Hon’ble | Prosecution

AAct (RBT Hon’ble already been issued by the | High Court of | witness cited.
DLCT11- on High Court| Hon’ble High Court of | Delhi, vide
000468-2022 23.09. of  Delhi,| Delhi, vide order dated |order  dated|2. The record is
22) vide order|03.03.2025 in Crl. M.A.|03.03.2025 in | voluminous.
DOE dated 9027/2024, Crl. M.A.|Crl M.A.
03.03.2025 | 34540/2024 & Crl. M.A. |9027/2024, Crl. | 3. Number of
Vis in Crl. M.A. | 4971/2025, to defer the [ M.A. Miscellaneous
9027/2024, | proceedings in the instant | 34540/2024 & |applications  are
Satyendra Crl.  M.A. | matter. Crl. M.A. | being filed by the
Kumar Jain & 34540/2024 4971/2025  to | accused/counsel.
Ors & Crl. M.A.|2. The matter is tentatively | defer the
4971/2025 | listed before the Hon’ble | proceedings in | 4. Many times the
to defer the | High Court of Delhi on |the instant | counsels  for the
proceedings |21.08.2026. Accordingly, | matter. accused seek
in the instant | the matter is fixed for adjournment  on
matter. further  proceedings on various grounds.
25.08.2026.
11 Case No. CBI u/s 6 |[MLA |03.12. Argument | 81 | - No No | December, | 1. The matter is listed for | Short dates are | 1.Case was
CBI/257/2019 13(2) 2018 son 2026 arguments on the point of | being given. received by
r/w Charge charge on behalf of the transfer on
DLCT11- 13(1) (RBT remaining accused persons. 11.11.2022.
000989-2022 (e) of on
PC 01.11.2 2 Further part arguments 2. There are 10
CBI Act 2) on the point of charge were accused and 81
r/w heard on behalf of A-3, A- Prosecution
V/S Satyendar sec 4,A-5, A6, A-8, A9, A- 9 | witness cited.
" Kumar Jain 109 3G Je {(FL ACt & ¢
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IPC

3. The matter is listed for

3. The record is

further  arguments on voluminous.
charge on behalf of
accused persons on
05.06.2026.
12 Case No. |CBI u/ 01 | Former |RBT | 26.0 Prosecutio | 41 | - - - - No No | January, 1. The matter is presently | Short dates are | The record of the
CBI/96/2023 | Case Sec. MP/Mi |on 7.20 n 2027 at the stage of recording of | being given. case is
nister |20.09. | 23 Evidence prosecution evidence. voluminous.
CBI Vs 147/1 2023 2. PW-19, Sh. Sanjay
Jagdish Tytler o Arora, IPS (Retd.), the then
Dl Commissioner of Police,
AT 2 Delhi, was examined-in-
000702-2023 188/1 . :
09/29 chief, cross-examined, and
5302/ discharged.
4631 3. PW  Haribhushan
Sharma was summoned for
prosecution evidence on
25.05.2026. However, the
summons were received
back unserved with the
report that the witness had
left the given address in
Delhi. Fresh summon has
been issued to the said
witness at his new address
for the next date of
hearing, i.e., 01.07.2026.
13 | Case No. CBI/ | CBIL Uls 5 |FORM |06.12. Prosecutio | 109 | -- - - - No Yes | The Hon’ble| 1. The matter is presently | Short dates are | Case was received
109/2023 120B, ERCM | 2023 n High Court|listed for prosecution | being given. by transfer on
4204 A-2 Evidence of  Delhi, | evidence. 06.12.2023.
CBI Vs PC 67,46 vide order
Lallawmsanga 8,471 dated 2. An application bearing
IPC 15052026 |TA- No. 05/2026 was
DLCT11- & passed  in mov.ed on I‘)ehalf of CBI
000830-2023 13(2), al. MC. seeking  issuance  of
13(1) No. summons to the
(D) 3237/2025 prosecution witnesses. The
PC along  with | Same  was allowed.
ACT cil.  M.A, | Accordingly,  summons
1988 No. were issued to Dr. Reeta R
14269/2025, Gupta and Sh. A.K. Sahoo

for recordingSp"."C&EE Judge (PC /\Ct) (CB”-Z}

istriet Cowert
aw Nalhi




Crl. Rev. P.
No.
446/2025
along with
Crl. M.A.
No.
33108/2025,
and Crl. Rev.
P No.
444/2025
along  with
Crl. M.A.
No.
33031/2025,
directed this
Court to
defer the
Cross-
examination
of the
aforesaid
PWs till the
next date of
hearing, i.e.,
02.07.2026.
It was
further
directed that
the matter be
adjourned to
a date in the
month of
July, 2026.

prosecution evidence on
16.05.2026.

4. The Hon’ble High Court
of Delhi, vide order dated
15.05.2026 passed in Crl.
M.C. No. 3237/2025 along
with  Crl. MA. No.
14269/2025, Crl. Rev. P.
No. 446/2025 along with
Crl. M.A. No. 33108/2025,
and Crl. Rev. P. No.
444/2025 along with Crl.
M.A. No. 33031/2025,
directed this Court to defer
the cross-examination of
the aforesaid PWs till the
next date of hearing, i.e.,
02.07.2026. It was further
directed that the matter be
adjourned to a date in the
month of July, 2026.

5 (i) Ld. SPP for the CBI
submitted that the
examination-in-chief ~ of
Dr. Reeta R. Gupta and Sh.
A K. Sahoo may also be
conducted on the same
date on which their cross-
examination is undertaken.

(ii) Accordingly, aforesaid
Witnesses were discharged
unexamined  for  the
present.

6. The matter is now fixed
for further proceedings on
25.07.2026.

Special |

(MPs/

Rouse

Judge (PC Agt) (CEI)-23
\LAs Cases)
Aven istrist Court
New Delhi
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Ct.Case No.
CT/02/2024

DLCT11-
000035-2024

DOE V/S
Zeeshan
Haider & Ors.

PMLA

Case

Ul/s
44
read
with
sectio
n 45
of
PML
A,

2002

05

Individ
ual

09.01.
2024

19.1.
2024

Further
proceedin

£gs

29

No

Yes

The
direction
was issued
by the
Hon’ble
High Court
of Delhi,
vide  order
dated
13.02..2025
in Crl. Rev.
P. 1329/2024
& Crl. M.A.
36004/2024
(Stay)  to
adjourn the
trial
proceedings
to a date
after the next
date  fixed
before  the
Hon’be
Court, i.e.,
21.03.2025.
The Hon’ble
High Court
of Delhi vide
order dated
21.03.2025
has
continued
the interim
order in the
said petition.

The Ld. SPP for ED
submitted that he Hon’le
High Court of Delhi vide
its order dated dated
21.03.2025, has been
pleased to continue the
operation of interim order
in the concerned Criminal
Petition. It was further
submitted that the matter is
tentatively listed before the
Hon’ble High Court on
07.07.2026 and requested
that the present matter be
adjourned and listed for a
date subsequent to
07.07.2026.  Accordingly,
the matter is listed on
10.07.2026  for further
proceeding.

Hon’ble High
Court of Delhi,
vide order
dated
21.03.2025, has
continued  the
interim order in
the  Criminal
Rev.  Petition
No. 1329/2024
and the matter
is  tentatively
listed  before
the Hon’ble
High Court on
07.07.2026

Case was received
by assignment on
09.01.2024,

15

CCNO.
107/2019

State Vs.
Swati Maliwal

. CNRNo.
DLCTI1i-
| 000476-2019

State

U/s
13 (1)
(d) &
120B
1PC

04

Sitting
MP of
Rajya
Sabha

21.12,
2016

18.0
1.20
1)

08.1

202

Prosecutio
n
Evidence

20

Not
reco
rded

Not
filed

October,
2026

1. The matter is presently
at the stage of prosecution
evidence.

On 08.05.2026

2. (i) Prosecution witnesses
mentioned at serial nos. 6,
8, and 9 in the list of
witnesses were el

Speaard

Short dates are
being given.

®al JUdge (PC Ac

Case was received
by transfer vide
order dated
13.02.2024 of LD.
Principal  District
& Sessions Judge-
cum-Special Judge
(PC Act) (CBI),
RADC, New

(Mp‘n'.“‘“ "‘i: ":7}? as)

(f 7 o

7




for recording of
prosecution evidence on
08.05.2026.

(ii) As per report, PW Insp.
Rahul, could not appear
before the Court as he is
presently posted with the
ACB, Andaman & Nicobar
Islands.

(iii) PW, Gautam
Majumdar, was discharged
unexamined as the relevant
files/records ~ were  not
available.

(iv) Accordingly, witnesses
mentioned at serial nos. 4,
6, 20, 21, 22, mentiomed in
the list of witnesses and the
concerned clerks  from
DCW and the Women
Empowerment Cell,
Department of Women and
Child Development,
GNCTD, along with the
relevant files/records were
summoned for prosecution
evidence on 26.05.2026.

On 26.05.2026

3. (i) The summons sent to
witnesses at serial nos. 4
and 22 were received back
with a  request for
adjournment/exemption.

(i) PW, Gautam
Majumdar, was discharged
unexamined as the
records/files produced by
the concerned official were
incomplete.

i Bl)-23
Special Judgq (PC Act) (C\IBI)?
; (MPsl‘thremes,

Delhi.

. . ‘.’t
quseWmt Cou

New Delhi



(iii) Witnesses mentioned
at serial nos. 4, 6, 20, 21,
and 22 in the list of
witnesses be summoned
again for the next date of
hearing, i.e. 06.07.2026.

16 | Misc.DJASJ | Misc. |ED = 17.02. Argument No Yes | Depending
75/2025 DJASJ | Case 2025 on upon the
applicatio outcome  of
ED vs. Om n the petition
Parkash pending
Chautala before  the
(since Hon’ble
deceased) High Court
of Delhi
17 | Misc. DJASJ | Misc. |- EX- 27.01. Argument No Yes | Depending
35/2025 DIJ/ASJ MLA 2025 son upon the
(Abate applicatio outcome of
CNR No. d) n the petition
DLCT11- pending
000075-2025 before  the
Hon’ble
ED vs. OF High Court
Chautala of Delhi
18 | Misc . DJ ASJ | Misc. U/s 8 Former | 28.07. Argument No Yes | Depending
358/2025 DJASJ |(7) of CM 2025 5 upon the
PML (since outcome of
ED vs. Om A decease the petition
Parkash d) pending
Chautala before  the
(since Hon’ble
deceased) High Court
of Delhi
19 | Misc . DJ ASJ | Misc. U/s 8 Former | 28.07. Argument No Yes | Depending
359/2625 DJASJ [(7) of CM 2025 s upon the
PML (since outcome  of
ED vs. Om A decease the petition
Parkash d) pending
* Chautala before  the

1. Vide order dated
15.09.2025 in Misc.DJ ASJ
75/2025 titled “ED vs OP
Chautala (since deceased)”
the application ‘moved by
the ED i.e. Misc. DJ ASJ
75/2025 and the present
application moved by the
LRs of the accused have
been clubbed together.

2. The record reveals that
the ED has already
preferred a petition  u/s
528 of BNSS 2023 and/or
section 482 of CrP.C.
1973, assailing the order
dated 15.09.2025 passed
by this court.

3. Ld. SPP for the ED
placed on record a copy of
the order dated 25.02.2026
passed by the Hon'ble
High Court of Delhi and

Short dates are
being given

Short dates are
being given

Case was received
by way of
assignment on
17.02.2025

Case was received
by way of
assignment on
27.01.2025

Application
received from Bail
and Filing section

on 28.07.2025.

S i
2neCi




(WP /At A

3 Spe

(since Hon’ble submitted that the said
deceased) High Court | petition is pending
of Delhi adjudication  before the
Hon’ble High Court, with
20 | Misc.DIASJ [Misc. |U/s8 | 1 |Former | 28.07. Argument | - No | Yes |Depending :’:E d"e’f‘;rdaltg ngzg’;g”“ﬁ
360/2025 | DJASJ |(7) of CM 2025 s upon the CEler
PML Gincs & i bl further submitted that
.. [the present matter be
ED vs. Om A decease the petition
; deferred to a date
Parkash d) pending
Chontals e e s.ubsequent to the date
; x fixed before the Hon’ble
o Hon'BlE  bovoh Coutt of Dt
deceased) High Court :
of Delhi
21 | Misc.DJASJ |Misc. |U/s8 | 1 |Former | 28.07. Argument | - No Yes | Depending
361/2025 DJASJ |(7) of CM 2025 s upon the
PML (since outcome of
ED vs. Om A decease the petition
Parkash d) pending
Chautala before  the
(since Hon’ble
deceased) High Court
of Delhi
4. Accordingly, the matter
22 | Misc. DJASJ | Misc. Argumen | -- No Yes | Depending |is fixed for further Application
416/2025 | DJASJ ts upon the | proceedings on received from Bail
outcome of | 21.07.2026. and Filing section
ED vs. Om the petition on 02.08.2025.
Parkash pending
Chautala before  the
(since Hon’ble
deceased) High Court
of Delhi
23.| Ct Caseno. |PMLA |U/s 12 | Ex-/ 24.08. Argument | 23 No No | Expected 1. The matter was listed for | Short dates are | File received by
16/2025 44 Ministe | 2023 son date of | further  arguments  on | being given way of transfer by
CASE |read r Charge disposal can | charge on behalf of ED. order of Ld. Ld.
ED vs. Ram with not be given Principal  District
Kishor Arora sectio in the case at | 2- Arguments on behalf of & Sessions Judge,
and Others n 45 this stage in | ED have been heard. RADC for
;L/IL :Le[:b::ali'; 3. The matter is listed for SRR,
A, Kccused, arguments on behalf of
Wilhesas accusedv persons . on " ;
and : )

Rousv.ﬁe»ue
N

ew Dslhi
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2002

voluminous
record.

03.06.2026.

5. (i) Three miscellaneous
applications, being IA Nos.
0172025, 02/2025, and
03/2025, have been moved
on behalf of the applicants,
namely Gopal Kurnar
Goyal, Lakh Ram Goyal,
& Govind Kumar Goyal,
seeking appropriate
directions for
cancellation/deletion of the
Look Out Circulars
(LOCs) issued against
them by the ED; the same
are presently pending
adjudication. However,
vide order dated
03.12.2025, the LOCs
issued against the
applicants were suspended
for a period of six months,
ie., from 04.12.2025 till
04.06.2026.

(i) Matter is listed for
arguments on 03.06.2026.

6. (i) A reply to the misc
application bearing IA No.
11/2026, moved on behalf
of the applicant, Revital
Reality Pvt. Ltd., seeking
release of an amount of
X17,63,779/- has been
filed by the Enforcement
Directorate (ED).

(ii) At request, matter listed
for arguments on
03.06.2026.

Special Jg




3. Ld. Counsel for the
applicant sought some time

to file wﬁne%mio

dge (PC Act)l(CE1)-23

24.| CTCases- |Compla|U/s 40 | MLA, | 26-11- | 20.1 | Char| Matteris | 224 Hon'ble Yes | Expected L. It is submitted by the | 1. There are 40 | The case was
31/2022 int 44 MPand | 2022 | 2.20 | geis | fixed for High Court date of | both the parties that |accused received by the
Case r/w Former 22 | yet | considerat of Delhi in disposal can | Criminal M.C. No | persons  and | way of transfer on
DoE (ED) 45 of CM to ion on Cril. MC not be given | 9490/2024 & Crl. M.A.|194 witnesses | 29.10.2025.
PML be | pending no. in the case at | No. 36510/2024, filed by | cited.
vs A& fram | applicatio 9490/2024, this stage in| ED before the Hon'ble
3,4 ed | ns/ further wherein view of large | High Court of Delhi, are
Sameer PLM proceedin vide order numbers of | listed for hearing on
Mahandru and A- gs/ supply dated Accused, 23.07.2026. Both parties | 2. The record is
Ors. 2002 of copies 21.03.2025 Witnesses | have jointly requested that | voluminous.
at the , directed and the next date of hearing be
stage of adjournme voluminous | fixed after the above said
section nt of record. date.
230 of hearing
BNSS fixed in 2. In view of above the
this court matter is now listed for
till after a further  proceeding on
date fixed 30.07.2026.
before
DHC and 3. Six misc applications
the interim bearing I.A. Nos. 233/2026
order was & 235/2026 (A-26, Arun
continue Ramachandran Pillai)
till 234/2026 (A-1, Sameer
23,07.2026 Mahandru), 236/2026 (A-
14, Amit Arora), 237/2026
(A-27, Amandeep Singh
Dhall), 238 /2026 (P.
Sarath Chandra Reddy),
were allowed and disposed
of.
25. | Ct. Case No. |Compla | U/s 10 | MLA - - - Misc - - - - 1. The matter is taken up Case received by
35/2026 | int 1152 Argument for arguments on the the way of
Case |), s question of maint.?ina'bility allocation on
Sanjay Bairwa 12602 of the present application. 10.04.2026.
o )/,3(5) 2. A status report has been
of filed by the IO, in persuant
vs BNSS to the order dated
27.04.2026.
State & Ors

(MP

s/MLAs Cases)
Rouse l\vamefirf: Court

New Delhi




along with judgments in
support of his contentions.

4. SHO, PS- Inderpuri has
been summoned for certain
clarification on next date
of hearing, i.e. 01.06.2026.

(MP

26 | Crl. Revision |Crimin | U/S | 02 | MP Misc - No No | July, 2026 |1. Rebuttal arguments on | Short dates are | Revision petition
Pettition al 438 arguments behalf of the revisionist | being given received by way
04/2026 Revisio | of have been concluded. of allocation on

n BNSS 21.01.2026.
Punam Pandey | Petition |, 2023 2. The matter is listed for
Vs State clarification, if any and/or
for orders on 06.06.2026.

27. | Crl. Revision |Crimin | U/S | 29 | MP Misc No No July-2026 | 1. An amended memo has Revision petition
Pettition | al 438 arguments been filed on behalf of the received by way
25/2026 Revisio | of revisionist, and the same of allocation on

n BNSS has been taken on record. 28.04.2026.
Punam Pandey | Petition |, 2023

Vs State 2. Ld. Counsel for the
revisionist ~ sought an
adjournment to place on
record certain  judicial
precedents in support of
the submissions made
regarding the
maintainability —of the
present revision petition.
3. Accordingly, the matter
is adjourned to 06.06.2026
for arguments on the issue
of maintainability.

28 | Crl. Revision |Crimin | U/S | 02 | MP Misc No No | July, 2026 | 1. The matter was listed on Revision petition
Pettition | al 438 appearanc 23.05.2026 for hearing received by way
10/2026 Revisio | of e arguments on behalf of the of transfer on

" BHES Learned  Counsel  for 29.01.2026.
Ravinder Petition | 2023 Respondent No. 2.
Gupta Vs State
! & Ors. o2 However, the
undersigned was
undergoing official training
. on that date The lhatfep (7 G Act) ( .2




was adjourned to
04.07.2026  for  further
proceedings.

has been filed and taken
on record.

Special Judges

.

[ ¥

29 | Misc DJ/AS] | Misc = = =l Misc No No 1. An application has been Fresh application
270/2026 | DJ/ Appearan moved on behalf of received from Bail
ASJ ce applicant Rehan Ahmad and Filing section
Rehan Ahmad seeking cancellation of on 29.05.2026.
vs Directorate LOC issued against him.
of
Enforcement 2. Notice of the application
has  been issued to
Respondent/ED.
3. The matter is listed for
reply, if any, anfor
arguments on 03.06.2026.
-- Crl. Revision | Crimin | U/S 1 |[MLA Dismissed - - 1. Ld. Counsel for the
Pettition al 438 as revisionist(s) submitted
09/2026 Revisio | of withdraw that the revisionist(s) had
n BNSS n already been acquitted by
Shoaib Igbal | Petition |, 2023 the Learned Trial Court
Vs State and, therefore, sought
permission to withdraw the
present revision petition.
The request was allowed.
Accordingly, the present
revision  petition  stands
dismissed as withdrawn.
2. The revision file has
been ordered to be
consigned to the Record
Room.
— | Crl. Revision | Crimin | U/S | 02 | MP Decided = 1. A reply on behalf of
Pettition al 438 the
22/2026 Revisio | of Respondent/Enforcement
n BNSS Directorate (ED) to the
Pankaj Jain | Petitio |2023 present revision petition
Vs DeE n

)

(MPs/vi

] Cd":‘w’.::;)

Rouse Av€nue Distrist Cout
New Delhi




2. Arguments advanced
by the learned counsel for
the parties have been
heard and concluded.

3. The revision petition
stands allowed, and the
impugned order is hereby
set aside.

4. The revision file has
been ordered to be
consigned to the Record
Room.

(MPSMLAs Casek)

- | Misc DJ/AS] | Misc Dissmisse No No 1. An application was
233/2026 | DJ/ das moved on behalf of the
ASJ withdraw applicant, Amandeep Singh
CBI vs - Dhall  seeking interim
X suspension/withdrawal of
Kuldeep Singh Look Out Circular so as to
& Ors enable the applicant to
(Applicant travel abroad.
Amandeep
Singh Dhall)
2 The aforesaid
application was dismissed
as withdrawn.
-- Misc DJ Misc Decided - - 1. An application has been
/ASJ1/240/2026 | DI/ filed on behalf of the
ASJ applicant/Accused No. 8,
CBI placing on record his
complete travel itinerary in
compliance with the order
vs dated 67.11.2025 passed by
the Hon’ble High Court of
U.S. Awasthi Delhi in W.P. (Crl.) No.
& Ors 1035/2021.
(Applicant o ;
Amarendra vpecial Juq ge (PC ACt) lCB!)-ZS
Dhari

Kouse Ave

rigt Court

NeW Dalhi




Singh)

2. The travel itinerary
furnished by the applicant,
along with the
accompanying annexures,
is taken on record.

3. In view of the above, the
present application stands
disposed of.

Total cases pending as on 31.05.2026 = 29

Prepared by:- JA7Ahlmad

(Jiteridra Singh)

* Special Judge, (PC Act) (CBI)- 23 (MPs/MLAs Cases)

Rouse Avenue Court Complex, New Delhi
Special Judgs (PC Act) (CBI)-23
(MPs/MLAs Cases)
Rouse Avenue Distrist Court
New Daihi
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VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CEI)-24
Rouse Avenue District Couits

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF MAY-2026
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

. |[Name of the Presiding Officer

Dr. VISHAL GOGNE

. | Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

. | Date since which posted in the court

15.12.2023 (A/N)

. | Total number of cases pending on the first day of the 26
month

. |[Number of cases disposed in the month with detail i.e. NIL
conviction, acquittal, discharge, acceptance of closure
report, etc

.|Number of cases pending on the last day of the month 26

. INumber of cases instituted in this month NIL

Prepared by:

ot

(Ahlmad/JA)

(Dr. VISHAL"GOGNE )
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases)
Rouse mplex, New Delhi




'SINo | CNR No. and Cause title Nature

-Whether

State case,

Penal statutes |

1l o€

| S ol
Add‘ tion  (PC-F
\ i

" Whether accused is |

" Date of institution

Date of cogniigﬁc:

ote:- In t terms of order dated 21.12.

\ - ~__complaint case or closure report |  involved accused |sitting or former MP/MLA|
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State ‘ MLA 10.02.2014
1 Vs Instituted in this court on
‘ Dr. Jagriti Singh etc. | 24.05.2023
Prese  Detail of prosecution | Statement of Detail of defence Date since when 'Whether there is any stay of Whether any interim Expected date of
Date of nt | withesses accused - | witnesses matter has been ‘ proceedings ordered by | orders are existing disposal of case.
Framin Stage Whether posted for final superior court, if yes give in the matters
g of of the i recorded or arguments detail
Chargeﬁase not ‘

s | !

o | Witne Witnesses Witnesses ~ Defence Defence B Yes- ~ Matter was received in
06.06.20 sses | | dropped ‘exammed | witnesses | witnesses Vide order dt. 04.02.2025 and -Yes- the month of May 2023,
15 ‘ l«:.tedl‘ | cod | examined 18.02.2025 of Hon’ble High Matter is expected to be

| PE | 76 11 | 37 No ‘ - ‘ - = Court of Delhi in Crl. M A disposed of within a year

- | (Cross/ | ‘ 5257 of 2025 and Crl. M Q

|PW 13 & ‘ 697 of 2025  the further
‘ | 87is | ; i[cross-examination of PW13 is
‘ eferred 1 eferred till the pendency of]
I L - the Crl. MC No.697/25 | ]

2023 passed by the Hon'ble ngh Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) The matter was fixed for cross examination of the last witness i.e. PW-37(ACP

Amar Deep Sehgal) who is the Investigating officer of this case.

2.) The evidence for the prosecution in the present trial was mostly completed
except for the remaining cross-examination of PW37 on behalf of A-1 and the

remaining cross-examination of PW13.

The Action plan formulated and the steps taken
for expeditious disposal of the case

witnesses.

3

) Short dates

(1) Directions for advance reports upon summons to

(2) Consecutive / Bulk date of hearing.

being given and no unnecessary

adjournments are being given. .

3.) It was stated by the Id. Counsel for A-1 that the proceedings before the Hon’ble
High Court were next listed on 24.07.2026. Awaiting further orders from the
Hon’ble High Court, the present proceedings are adjourned to 05.08.2026.

The specific reasons, if any causing delay
in disposal of the matter

Matter has been received in the month of May
2023 by transfer from Patiala House Court, New
Delhi.  Vide order dt. 04.02.2025 and
18.02.2025 of Hon’ble High Court of Delhi
in Crl. M A 5257 of 2025 and Crl. M C 697
of 2025 the further cross-examination of
PWI3 is deferred till the pendency of the
Crl. MC No.697/25.




VISHAL GOGN
Additional Sessions Judae
Special Judge (PC-Act), (¢ 24
Rouse Avenue District Couits

New Delhi
]| CNR No. and Cause title [Nature - Whether State case| Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closur involved accused sitting or former
report MP/MLA
DLCTI11-000478-2019 Complaint case 3& 4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
2 ED
Vs
Virbhadra Singh etc.
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of dispoéal
Date Stage of withesses of accused withesses when by superior court, if yes give detail interim orders of case.
of the case - matter has are existing in
Fram Whether been the matters
ing recorded posted for
of or not final
Char arguments
ges |
WitnesWitness Witnesses Defence | Defence Vide order dt. 19.04.2022 of Hon’ble High Court of Delhi. -Yes- | --
05.05. ses es examined witnesses = witnesses passed in Crl. Rev. P 217/2022 titled as Vikramaditya i
21 | cited droppe cited examined Singh Vs ED the trial court has been directed to record the
P d i | ___prosecution evidence but the cross- examination be
PE 107 2 75 No - s s deferred till next date.
e ' (Cross is
' | deferred)
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing

taken for expeditious disposal of the case delay in disposal of the matter

1.) Matter was fixed for recording further examination in chief of PW-75 in this month. (1)Directions for advance reports upon summons Vide order dt. 19.04.2022 of Hon’ble High Court

PW?75 is the 10 and has already been examined in substantial measure. to witnesses. of Delhi passed in Crl. Rev. P 217/2022 titled as
2.) The proceedings before the Hon’ble High Court were stated to be next listed on (2) Consecutive / Bulk date of hearing. Vikramaditya Singh Vs ED the trial court has been
23.03.2026. (3) Short date being given and no unnecessary sl AiE PROSEOUNON SYIEES o the
% - : . : . cross- examination be deferred till next date. Most
3.) PW75 (Anup Singh Rauthan) was stated to be not present . adjournments are being given. of the witnesses pertains to other states,

4.) The matter was adjourned for remaining examination-in-chief of PW75.

& . e . Unavailability of witness.
5.) One I.A was taken up and disposed of in this month.
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to first record the evidence of witnesses who are not
related to the State of Himachal Pradesh.

| |

dditional SesL 4 (ceN-24
- - - - o E Aglg\ Juce chu'\ztc‘?& i - S e
SINo | CNR No. and Cause title Nature - Whether State case, complai na esUNo of accused Whether accused is sitting| Date of institution Date of ‘
case or closure report involved | | or former MP/MLA cognizance |
DLCT11-000975-2019 State 109, 465 r/w 471‘ 9 | Former MP, Sitting MLA 31.03.2017 08.05.2017 |
IPC and 13 (2) | ‘
3 CBI (PC Act case) riw 13 (1)(e) of 1 ‘
Vs PC Act 1988
| VirbhadraSinghetc. | — - AN | P—— | ——— J
Date of Prese Detail of prosecution Statement  Detail of defence Date since  Whether there is any stay of proceedings Whether any | Expected date of |
Framing nt witnesses of accused witnesses when maneﬁ ordered by superior court, if yes give detail |interim orders | disposal of case. \
of Stage _ has been are existing in |
Charges of the | Whether posted for the matters
case recorded | final ‘
| ornot arguments | I -
|Witnesses|Witnesses Witnesses | Defence | Defence |  Yes. Vide Order dr 16.04.2019 of the Hon'ble High -Yes- -
cited dropped examined witnesses withesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha
‘ ‘ ‘ cited [ examined Sing? lmuIbAnr ([K ('l,'l. /A’I.A.s' I;SIQ;[I 620, _’l:)[l 9, Itljle trial ‘
> - | i . court has been directed (o make atl possible endeavors
10.12.18 PE l 223 1 61 | |

Note:- In terms of order dated 21.12.20

Short Summary of the work done in the case during the month

1.) The application for clarifications moved by CBI before the Hon’ble High (1) Directions for advance reports upon summons

Court was reported to be last listed on 10.11.2025.

/2.) Matter was fixed for prosecution evidence. Matter was taken up in this (2) Consecutive / Bulk date of hearing.
month. PW-62 (Vakamulla Nagabhushana Rao) was examined through Video (3)Short dates being given and no unnecessary

Conferencing, cross examined and discharged.

|
23 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The Action plan formulated and the steps taken for
expeditious disposal of the case

to witnesses.

adjournments are being given.

The specific reasons, if any causing delay in
disposal of the matter

Vide Order dt 16.04.2019 of the Hon'ble High Court
of Delhi in W.P. (Crl) 235/2019 titled as Pratibha
Singh and Anr & Crl. M.As 1619-1620/2019, the trial
court has been directed to make all possible
endeavors to first record the evidence of witnesses
who are not related to the State of Himachal Pradesh.

Such witnesses  have largely been examined. In this
matter most of the witnesses are pertains to the

Himachal Pradesh.

counsels.

Unavailability of witness &
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sl ‘ CNR No. and Cause title Nature - Penal statutes No. of 7 Wh%ther aceused is. Date of institution { Date of cognizance
No | Whether State case, involved accused sitting or former |
‘ ‘ complaint case or MP/MLA ‘
- | closure report | | ‘
DLCT11-000981-2019 ‘ State Case 1467, 468,471,474, 201, 9 Former MLA 14.07.2017 \ 03.08..2017
\ ‘ 170, 120B of IPC and Sec
4 St\a}te 8 of PC Act, 1988 [
s |
Sukesh Chandrashekar etc. \ | 1
Prese | Detail of prosecution Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of | witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - | \ has been are existing
of of the Whether | | posted for ‘in the matters
Charges case | recorded ‘ final
| or not - arguments |
Wllness‘WItnesses Wltnesses\ ‘ Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon 'ble Supreme Court of -Yes- =
; es cited dropped | examined | witnesses |witnesses India in SLP (Crl.) No. 46619/2018 titled as B.Kumar Vs
j ‘ l | cited |examined State and Vide order dr. 30.09.2019 of the Hon'ble High
| PE 66 | = ‘ 4 ] No | = " — ; = Court of Delhi in Criminal Revisions no. 273/19, 1078/18
‘ ‘ ‘ 1 140/18 and 1121/18, the proceedings are staved till date.
17.11.18 l ' ; 1 ‘ ‘
\ \

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during The Action plan formulated and The specific reasons, if any causing delay in disposal of

the month

disposal of the case

1.) The matter has been stayed by the Hon’ble Supreme Court of
India. It was submitted by the Ld. Counsel for the accused that the
proceedings before the Hon’ble High Court are next listed on
07.08.2026 and the interim order was continued.

the steps taken for expeditious

the matter

It was stated by the counsel of the applicant / accused on the previous date,
that the matter is listed before the Hon'ble High Court of Delhi on
06.08.2024. Interim orders have been continued.




VISHAL GOGNE

Additional S-:-s;um:s‘JuLm_z‘ )
Special Judge (PC-Act), (CBl)-<

4
4

Rouse Avenue District Courts
SI | CNR No. and Cause title Nature - Whether State case, Penal statutes '~ | No.of |Whether accused is sitting or| Date of institution | Date of cognizance |
No, L:omplaint case or closure report involved accused former MP/MLA | | I
DLCT11-000125-2019 ’ ‘State | 120B r/w 420 of IPC and 14 Former MP/ Sitting MLA | 16.04.2018 30.07.2018
| . Sec 13 (2) r/w 13 (1) (d) of]
5 CVBI \ (PC Act case) PC Act, 1988 1
S
Lalu Prasad Yadav etc. ‘
Prese | Detail of prosecution Statement Detail of defence witnesses Date since when matterWhether there is any stay of Whether any Expected date of ‘
Date of nt witnesses of has been posted forproceedings ordered by superior interim orders | disposal of case.
Framing Stage | accused - final arguments court, if yes give detail are existing in ‘
of ofthe Whether the matters
Charges case recorded
| or not | | |
‘ Witness Witnesse |Witnesses | Defence Defence | = - Within one year from
‘ ‘es cited!s dropped| examined | witnesses withesses | ‘ | the date of framing oﬁ
| I — ) | cited examined | ' the charge. |
| P w |- 37 No | - - | = W ‘
- | (Cross- ‘
; | ‘ deferred) l ‘ ‘
| ‘ |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) The matter is at the stage of prosecution evidence.

2.) Matter was taken up on sixteen (16) dates in this month.

3) Examination in chief of three (3) witnesses was recorded at length in this month.

4) Number of witnesses were absent due to various reasons. They were directed to be
summoned again.

The specific reasons, if any causing delay in
disposal of the matter

The Action plan formulated and the
steps taken for expeditious disposal
of the case

1) Counsels not available.
2) Witnesses were not available on number of dates.

(1) Directions for advance reports upon
summons to witnesses.

(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no
unnecessary adjournments are being

5.) Seven (7) I.As and three (3) misc. applications were taken up and disposed of in this given.

month.
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[ Penal statutes
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sial Jucge U

“Whether

\es cited's dropped| examined

21 No - ]
on \
Charge ‘

| withesses \witnhesses
cited  examined

Sl | CNR No. and Cause title iNature - Whether State case, S";“émgf,g@gs_ed trict C Date of institution Date of cognizance
No complaint case or closure report involved Hew Delit 1 aocused is
j sitting or
f former ‘
) B ‘ “m MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of 16 | Former and 25/08/2018 17.09.2018
\ PMLA’2002 | sitting MP and
ED ‘ ‘ MLA
6 Vs ‘
M/s Lara Projects LLP Ltd ete.
Date of Presen| Detail of prosecution [Statement Detail of defence |Date since|Whether there is any stay of proceedings ordered by[ Whether any Expected date of
Framingk Stage witnesses of | witnesses when superior court, if yes give detail linterim orders| disposal of case.
of f the accused - matter has are existing
Chargescase Whether been in the matters
recorded posted for
or not final
| arguments
‘ Witness Witnesse |Witnesses Defence \ Defence . - -

Mithin one year from the
date of framing of the
harge.

S el

" Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) The matter was taken up on fifteen (15) dates in this month.

2.) Eight (8) I.As and Five (5) misc. applications were taken up and disposed of in this month.

3.) Matter is next fixed for pronouncing order on the aspect of charge.

The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

Matter is fixed on day to day basis Lengthy arguments on charge.

for the expeditious resolution of the Unavailability of counsels on various

proposed grievances of the accused dates.

persons. Multiple misc. applications filed on behalf
of accused persons.
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\/t c agslons 24 e e—— —
Sl T CNR No. and Cause Nature - | Penal statutes. ! giic INp qbanegg_%‘,\ | \Whether accused |  Date of institution |  Date of cognizance ‘
N title Whether State case, | involvedspec venUe D“l \ is sitting or former | ‘
| complaint case or closure | Rot o D€ | MP/MLA ! ,
report | | ‘ ( B e
+- 4 ek L ———
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA 8 Former MP | 08.03.2021 ‘ 26.03.2021 ‘
1 2002 \ ‘
| ED ; ‘
7 | Vs ‘ ‘ \
M/s Alchemist Township ‘ [ 4 ‘ ‘
- India Ltd ete. B | N S N (P e L e
Presen Detail of prosecution | | Statement of  Detail of defence Date since when Whether there is any stay of Whether any | Expected date of |
Dateh Stage witnesses | accused - | witnesses matter has been | proceedings ordered by superior | interim orders | disposal of case.
of }of the |  Whether | posted for final ‘ court, if yes give detail are existing in ‘
Framcase | recorded or arguments the matters ‘
ing | e | not | g ‘ — I
of | Wltness Witnesses | Witnesses Defence | Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from |
Char‘ es cited dropped " examined | | witnesses | withesses Hon’ble High Court of Delhi pz.assed in Crl. the date of framing of
ges ‘ ‘ \ | cited exammed M.C No 2483/2022, the operation of order the charge.
e T e e e — —_— ———dated 22/03/2022 has been stayed. The
 Misc. | 52 - | - No - - - matter was listed on 09.04.2024 in the High
= App & court of Delhi. ‘
Arg on ‘ \ \ \ \
4Chjf9,e, . . . L. SEe— S P S— NP
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. 7
Short Summary of the work done in the case during the month The Action plan formulated and the The specific reasons, if any causing
steps taken for expeditious disposal delay in disposal of the matter
of the case
1.) The proceedings have been stayed by High Court of Delhi. = Some more relied upon documents were
2.) An application was moved by the ED seeking permission to place on record certain relied filed by the ED.

documents. Main matter was fixed for the consideration of the said application.

3.) It was reported by the Court Ahlmad that the checking of the additional RUDs, filed through
application dated 07.03.2026 had been completed.

4.) The court had raised queries upon the [0/Assistant Director who had filed the present
prosecution complaint regarding the status of the various predicate FIRs upon which the present
investigation was conducted by the ED.

5.) The court had directed the 10 to file a comprehensive status report in by the next date of
hearing stating the precise status of investigation or judicial proceedings in each of the predicate
FIRs/RC .




SH e
A?i{j\\\\oﬂa‘ Seﬁ‘?\ﬁ)hﬁ‘d 124
Specxa\ J'den‘ , District Couils
Rouse AV Tew Del
Sl | CNR No. and Cause title Nature - Penal statutes No. of Whether accused is ‘ Date of institution Date of cognizance ‘;
No | Whether State case, involved accused sitting or former
complaint case or MP/MLA ‘
_ closure report |
‘ DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA® 1 A co-accused wasa | 02.06.2022 09.06.2022
‘ 2002 former MLA in the ‘
8 ED predicate offence. |
Vs [
h,f,J 7§LM§E_Cl1Vandrashekar B B i l
~ Prese Detail of prosecution |(Statement Detail of defence Date since \ Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of withesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been | are existing
of pf the | Whether | posted for | in the matters
Charges' case recorded | final ‘ ‘
} ornot | arguments !
w Witness Witnesse [Witnesses ’ Defence | Defence Yes Vide order dt. 06.02.2024 of Hon’ble High Court ofi -Yes- Within one year from the
‘ es cited's dropped| examined witnesses |withesses Delhi in W.P. (Crl) 3560/2023 & Crl.M. A 33055/2023 titled date of framing of the
\ l cited examined d§ Sul\gsh Cg?ndrasl:]ekhar Vs [:Dd. fEhe tr(lial C(])UIT htf: be}e]nI charge.
= 2 | 1 | 9 - = - idirected to adjourn the matter and fix a date later than the
15. ;g 20{ ol I - e date fixed in Hon'ble High Court of Delhi. |
I |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

I.) The matter has been stayed by the Hon’ble High Court.
2.) The matter is at the stage of recording Defence Evidence.
3.) The matter was taken up in this month.

The Action plan formulated and the steps The specific reasons, 1f any causmg ,
taken for expeditious disposal of the case delay in disposal of the matter

4.) It was submitted on behalf of the ED that as per information, the matter was

next listed before the Hon’ble High Court on 18.05.2026.

id

-- The Hon’ble High Court has directed this
court to adjourn the present matter to a date
later than the date before the Hon’ble High
Court. The proceedings before the Hon’ble
High Court were stated to be listed in May
2026.
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ERRRNARRIERES
Special Jud ue District Couts
Sl No TCNR No. and Cause title Nature - Whetﬁhggussteatei NevpRYl statutes ‘ No. of Whether accused is Date of institution Date of cognizance ‘
case, complaint case involved | accused sitting or former ‘
- or closure report . \ MP/MLA [
DLCT11-000630-2022 State | Sec 8.9.11,12, 132)r/w | 19 Former and Sitting MP / 10.10.2022 27.02.2023 ‘
13(1)(d) of PC Act 1988 & Sitting MLA
9 CBI (PC Act case) 'Sec 120B riw 467, 471, 468,
420 IPC [
Vs \ ‘ \
Lalu Prasad Yadav etc. | [
Present = Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of proceedings ordered Whether any Expected date of disposal
Date of Stage of | witnesses | accused - witnesses matter has been by superior court, if yes give detail ‘ interim orders ‘ of case. |
Framing of the case| Whether posted for final | are existing in |

Charges | recorded or not arguments ‘ the matters ‘ - ‘
'Witne |Witness| Witnesses| | Defence | Defence | | - - l = | Within one year from the |
|sses | es examined‘ witnesses| witnesses [ ‘ date of framing of the ‘

| cited dropped cited examined | | charge.
PE | 181 - 15 - == -- - | ‘
B | B J | | B

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble HigTCOE of Delhi in W.P. (Criminal) No. 1542/2020 titled -

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) The matter comprises of (5) five charge sheets and involves (46) accused persons who

were summoned previously.
2.) Matter was taken up on fifteen (15) dates in this month.

3.) Two (2) prosecution witnesses (PW 14, PW 15) were examined, cross-examined at

length and discharged.

4.) Number of witness were not present physically citing the reasons of ill health, other old

age complications and residing out of station.

5.) Eight (8) I.As and Five (5) misc. applications were taken up and disposed of in this

month.

The Action plan formulated and the steps
taken for expeditious disposal of the case

1.) Consecutive & bulk dates being given.

2.) No undue adjournments was given.

3.) The court endeavored to ensure that request made by
the defense counsels pertaining to illegible and deficient
copies of the documents of the charge sheet is addressed
expeditiously.

4.) Direction for scanned copies of deficient & illegible
documents were given to CBI and a dedicated scanner
was installed to expedite the same.

5.) This modality curbed the multiplicity of applications
under section 207 Cr.P.C.

The specific reasons, if any causing
delay in disposal of the matter

1.) There were 78 accused in the final
supplementary charge sheet. Cognizance
was taken against one hundred and three
(103) accused person.

2.) Number of accused were not present
physically citing the reasons of ill health,
other old age complications and residing
out of station.

3.) Number of witness were absent due to
various reasons.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Rouse Avenue U
— ) : B I S o New Delni R e
Sl - CNR No. and Cause title Nature - Whether State case, Penal statutes | No. of Whether accused is Date of institution Date of cognizance
No k omplaint case or closure report involved ) accused |sitting or former MP/MLA
T DLCTI000033-2024 Complaint Case Sec3&4of | 23 Sitting MPs / MLAs 09.01.2024 27.01.2024
10 rr ’ | PMLA2002
nforcement Directorate |
; Vs ‘
| AmitKatyaletc | o B | . L o L L I
Prese  Detail of prosecution 1Statemenﬂ Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of ht ‘ witnesses ‘ of ‘ witnesses when matter by superior court, if yes give detail linterim orders| disposal of case.
Framing Stage accused - has been are existing
of ‘L)f the | ‘ Whether ‘ posted for \in the matters
Chargescase |  recorded | final \
| o o | or not | arguments |
| Witnessi Witnesse |Witnesses | Defence ‘ Defence -- | - One year from the date of
\ es cited's dropped| examined witnesses witnesses ‘ framing of charge.
| \ ‘ cited ‘examined
- |Argum| 46 | - - - - -

** Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) The matter was taken up on nine (9) dates in this month.

2.) Matter was listed for submissions on charge on behalf of defence counsels on the point of arguments on

the aspect of the charge.

The Action plan formulated and the | The specific reasons, if any causing delay
'steps taken for expeditious disposal of in disposal of the matter !
the case

Short dates being given for Scrutiny of documents by the accused |
expeditious conclusion of arguments ' persons
on charge.

3.) The Id. Sr. Counsel for A-2, A-3, A-4, A-5, A-6, A-8, A-9 and A-16 had advanced further arguments on

behalf of A-8. Arguments on behalf of A-8 & A-2 were concluded.

4.) Further submissions have been advanced by the Id. Sr.Counsel on behalf of A-2, A-3, A-4, A-5, A-6, A-8,

A-9 and A-16.

5.) It was submitted by Id. counsel for A-1 that arguments could not be advanced as the Id. Sr. Counsel was

not available.

6.) It was submitted by Id. counsel for A-1 that arguments be permitted to be advanced on his behalf on

05.06.2026. The same was allowed.
7.) Six (6) I.As and Six (6) misc. applications was taken up and disposed of in this month.

t




Penalfstatutes <

SI | CNR No. and Cause title ;Nature - Whether State:' n atutes (P' = A!‘fo of ) 5 AWhether accused is Date of institution Date of cognizance ]
No case, complaint case m’ggm\wuc Dl‘gﬁéuggg s sitting or former
- or closure report ‘ ) New Delhi B MP/MLA - S
‘ DLCT11-000307-2023 ‘ State case | U/s 147, 148, 149, 307 26 \ Ex MLA Initial date 03.12.2016 ‘ 23.03.2015
| IPC Instituted in this court on 11.01.2024
11 ‘ State
| vs |
~ Naseer @ Naseem etc 4‘_ ) I - . e — _— | - —
Present| Detail of prosecution ‘Statement‘ Detail of defence Date since = Whether there is any stay of proceedings ordered A Whether any Expected date of
Date of Stage witnesses withesses when matter} by superior court, if yes give detail linterim orders| disposal of case.
Framin of the accused - has been | are existing
gof rase ‘ Whether ‘ posted for | in the matters
Charge | recorded | final | ‘
s or not | | arguments |
WitnessWitnesses Witnesses ‘ Defence | Defence | -- \ - One year from the date
es cited dropped ‘ examined withesses \withesses of framing of charge.
I " .| cited ‘examlned ‘
Charge | 43 - - | = ’ - - - | ‘
|
o L1 1 | | | . |

" Note:- In terms of order dated 21.12.2023 passed by the Hon ble High Court of Delhi in W.P. (Criminal) No 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.”

Short Summary of the work done in the case during the
month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

below mentioned points have been added.

The specific reasons, if any causing delay in disposal of the matter

1.) Matter was taken up in this month. There are total twenty six (1) Short dates being given and no 1.) The charge sheet is of the year 2015 and is connected with another case filed

(26) accused proposed in this case.

2.) Matter is listed for order on the point of charge.

3.) One misc. application was taken up and disposed of in this
month.

unnecessary adjournments are being
given.

of the year 2015. The case was received by this court in the year 2024. There are
26 accused. Lengthy arguments on the point of charge were advanced by
separate counsels. On account of the voluminous record in the present two
connected charge-sheets and the detailed arguments advanced on behalf of
separate counsels for the 26 accused persons, several dates have been consumed
in concluding arguments on charge.

2.)
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble Hi High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Additic g
Special Judge (¢
ﬁSIT CNR No. and Cause title  |Nature - Whether Stat Penal statutes  |%9'Nb."of || ‘Whether accused is | Date of institution | ~ Date of cognizance
No ‘ case, complaint cas involved accused | 5|tt|ng or former w
N . orclosurereport | __ MPMLA =iy camn e,
DLCT11-000306-2023 State case Uls 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on ‘
12 | State 11.01.2024
Vs
| Akhlag Alvi etc IR T . ) " PR | i |
Prese Detail of prosecutlon Statement| Detail of defenq Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt ‘ witnesses of accused witnesses ‘when matter by superior court, if yes give detail linterim orders| disposal of case. )
Framing Stage | - has been | are existing l
of nf the | Whether | ‘ posted for /in the matters
Chargescase | recorded | final ‘
‘ or not | arguments
‘Wltness‘ Witnesse | Witnesses Defence | Defence | - = One year from the date
‘ es cited's dropped| examined withesses ‘witnessesl of framing of
e 7___,_*‘? I | cited |axamiined, charge. [
~ [Charg| 74 | - - - | = I - | = ¢ |
- | | |
I S N B | \ ’

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps The specific reasons, if any causing delay in dlsposal ,
taken for expeditious disposal of the case of the matter

1.) Matter was taken up on two (2) dates in this month. There are (1) Short dates being given and no unnecessary The charge sheet is of the year "015 and the case recelved by this

total thirty six (36) accused proposed in this case.

2.) Matter was listed for order on the point of charge.

3.) A detailed order on the point of charge was passed. Vide the
said order accused A-1, A-3, A-4, A-5,A-6, A-7, A-9, A-11, A-12,
A-13, A-14, A-15, A-16, A-17, A-19, A-20,A-21 and A-22 were
discharged.

4.) Charge was directed to be framed against A-8, A-24, A-25 A-
26, A-27, A-28, A-29, A-30, A-31, A-32, A-33, A-35 and A-36
under various sections.

3.) One misc. application was taken up and disposed of in this
month.

adjournments are being given.

court in year 2024. There are 36 accused. Lengthy arguments on
the point of charge were advanced by separate counsels. On
account of the voluminous record in the present two connected
charge-sheets and the detailed arguments advanced on behalf of
separate counsels for the 36 accused persons, several dates have
been consumed in concluding arguments on charge.




SI | CNR No. and Cause title

No |

| DLCT11-000455-2023

Nature -
case,

Whether State]  Penal statutes

complaint case or
closure report
— State case

VISHAL GOGHNE
Additional Sessions Judae
Special Judge (PC-Act), (CBI)-24
Rouse Avenue Dislrict Courts
New Deihi
| No. of accused| Whether accused is Date of institution |
\

involved sitting or former MP/MLA1

| uss 302,336,201, 34 | Sitting MLA | Initial date 29.11.2019

| | |

Date of cognizance

28.09.2019

- L W = - e = — - 1
Note:- In terms of order dated 21.12.2023 passed by

IPC ‘ | Instituted in this court on
13 | State | 16.01.2024
\ Vs \ ‘
| _ RajuKumarSinghete | | | e R FE S
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered A Whether any Expected date of
Date of Nt witnesses of witnesses when matter| by superior court, if yes give detail ‘interim orders| disposal of case.
FramingStage accused - has been | are existing
Chof Pf the Whether \ posted for | in the matters
arges .
case recorded final _
| - or not | arguments | ‘
WitnessWitnesses Witnesses Defence Defence | ' - ‘ -- ne year from the date
i es cited dropped | examined witnesses |witnesses ‘ ‘ of framing of charge.
L |  cited |examined |
~ lJudge| 38 | 5 | 33 Yes NIL w | = | ‘
23.11.| ment | | | | |
23 : i

1 . e SIS, —
the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) Matter was fixed for recording of statement of accused under section 313
Cr.P.C. Matter was taken up for six (6) dates in this month.

2.) The advance copy of the questions to be projected to all the accused persons
during their statement were provided to the Ld. Prosecutor and the Ld. counsel
for accused persons.

3.) Bail bonds under section 437A Cr.P.C. (now section 481 BNSS) were
furnished on behalf of accused Raju Singh and Rana Rajesh Singh. The bonds
were accepted. Some time was sought for furnishing bonds on behalf of accused
Renu Singh and Ramendra Singh.

4.) The case property which was tendered in evidence as Ex. P-1 and Ex. P-2
was summoned again and seen.

5.) Matter is fixed for pronouncement of Judgement.

¢

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing |
delay in disposal of the matter

(1) Directions for advance reports upon summons to witnesses.
(2) Consecutive / Bulk date of hearing.

(3) Short dates being given and no unnecessary adjournments
are being given.




VISHAL GOGNE

Additional Ses sions Jus
S%eoclﬁl szg.g (PC-A ;x),_‘: ,;,), 4

" SINo { CNR No. and Cause title ‘h Nature - Penal statutes involved No. of rwm%i{r*g‘c’tc&?é&r B Date of institution Date of cognizance
‘ Whether State case, accused sitting or former ‘
‘ ‘ complaint case or closure MP/MLA
| | N report o | S| E ‘ - I )
‘ DLCT11-000987-2019 | Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the ; 08.12.2016 09.06.2017
" ‘ 240 (3) of Companies connected PMLA case Instituted in this court on

14 | SFI0 Act, 1956 and Sec pending in this court. l 29.07.2024
‘ ‘ Vs ! 420/468/477A & 120B
‘ | Surender Kumar Jain etc. | B of IPC ) | \ e |
} Present | Detail of prosecution |Statement| Detail of defence witnesses | Date since | Whether there is any stay of proceedings ordered by superior | Whether an_vT Expected date of

Date of Stage of] witnesses of accused| when matter| court, if yes give detail interim orders|  disposal of case.

Framing the case - has been are existing in

of Whether ] posted for the matters
Charges recorded | final
| B o | ornot —— arguments | S . M. et W]
[ WitnessWitnesse Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in -Yes- One year from the date

o es cited s | examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge.

dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with
EhargES'Q# = No | - - = — hearing on arguments on charge. However shall await the decision of
‘ ‘ ﬂme High court before framing formal charges.
\ | \

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

'Short Summary of the work done in the case during the month The Action plan formulated and the  The specific reasons, if any causing
steps taken for expeditious disposal of delay in disposal of the matter
the case
1.) Fresh matter received by way of transfer in the month of July 2024. There are thirty 1) Consecutive / Bulk date of hearing. Vide order dt. 13.12.2022 of the Hon'ble High
one (31) accused in this matter. 2) Short date being given and no unnecessary court of Delhiin Crl. M.C. No. 6716/2022 and Crl.
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge. adjournments are being given. M.A. No. 26115/2022 titled as Virendra Jain & Anr
3.) The next date before the Hon’ble High Court was reported to be 13.08.2026. Vs SFIO & Anr., the trial court may proceed with

hearing on arguments on charge. However shall
await the decision of the High court before framing
formal charges.




A ddit

"SI |CNR No. and Cause title Nature - Whether State case, Penal statute's/u{o” No Of- [~ Whether accused is | Date of institution Date of cognizance
No | complaint case or closure report involved's© “{"'accused |sitting or former MP/MLA
DLCT11-000977-2019 Complaint case 3 & 4 of PMLA , 2002 79 Sitting MP 18.05.2017 03.07.2017
Instituted in this court on
15 Directorate of Enforcement ‘ 29.07.2024
Vs
Surender Kumar Jain ete. | ‘
Presen| Detail of prosecution ‘Statemen] Detail of defence | Date since Whether there is any stay of proceedings ordered by | Whether any Expected date of
Date of t Stage witnesses t of witnesses | when matter superior court, if yes give detail interim | disposal of case.
Framingof the accused - ' has been ‘ orders are |
. of case ' Whether posted for final ' existing in
Charges |recorded | arguments the matters
or not ‘ ‘
i WitnesWitnessWitnesses| Defence |Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the
-- ses | es ‘examined\ | witnesses witnesse| Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe ‘ cited s ‘ of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial | charge.
d ‘ examine court is stayed to the extent of supply of un- relied documents not
1‘ d relied upon on r:)ehalf ofhthet pt;titioner Ipu; tbhet:ft oft;he un-treltiﬁd; ‘
ocuments in the case has to be supplie e petitioner to the
Orders| 56 ‘ =~ § - No | N - ‘ - respondent without default. w ! g
A I SN B S | 1 .
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month The Action plan formulated The specific reasons, if any causing delay in disposal of

and the steps taken for |the matter
expeditious disposal of the case

1.) Fresh matter was received by way of transfer in the month of July 2024. There are (1) Consecutive / Bulk date of Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi

seventy nine (79) accused in this matter. The order of trial court is stayed for supply of hearing. in Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as
un- relied documents. (2) Short date being given and no Directorate of Enforcement Vs Rajesh Kumar Aggarwal , the

2.) Ld. counsels sought some time for making submissions in light of the directions passed unnecessary adjournments are ;)rlcije; Zf tr:sl r(]:tou:]t ;srsltg)(/jed g ixfnltf Off ?ﬁpply of un-
in CRL M.C No.6572022 being given. elied documents not relied upon on behalf of the petitioner

4 < _— _ ) TR T but the list of the un-relied documents in the case has to be
3.) One (1) LA and One (1) misc. application was taken up and disposed in this month. supplied by the petitioner to the respondent without default.
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Sl No CNR No. and Cause title Nature - Penal statutes N No,;jof"' _Whether accused is Date of institution Date of cognizance

Whether State case, involved accused’ sitting or former
complaint case or closure MP/MLA
report
DLCT11-000570-2024 State Case 3.1 (r)(s)w)(ii) of SC/ ST 1 Sitting MLA 03.07.2024 12.07.2024
1 6 . . POA Act

State Vs Vinay Mishra

Date of [Present |Detail of prosecution witnesses | Statement of Detail of defence Date since when Whether there is any stay of Whether any | Expected date of disposal
Framing of [Stage of accused - witnesses matter has been proceedings ordered by superior |interim orders are| of case.
Charges [the case Whether posted for final court, if yes give detail existing in the
recorded or not arguments matters
Witnesses|Witness| Witnesses Defence | Defence -No- -No- One year from the date of
cited es examined witnesses| witnesses framing of charge.--
22.10.24 dropped cited | examined
SA 18 - 17 No - -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing
'taken for expeditious disposal of the case delay in disposal of the matter
1.) Fresh matter received by way of assignment on July 2024. (1) Consecutive / Bulk date of hearing. s
2.) The statement of the accused had been recorded under section 313 Cr. PC. (2) Short date being given and no unnecessary
13.)The accused intended to lead evidence in defence. adjournments are being given.

4.) An application had been moved for summoning certain witnesses on behalf of the accused.
5.) Matter is listed for defence evidence.




 GOGKE
\/‘\S\’J‘ :L\‘\} ,.C;\CQ)(\; i}U‘ i;') AR
jditional SE5771 4y (CEN-47
—— ) , qoé\cﬁd,‘ Judge \n(ﬁaém)c\ Cou® ~ B
‘ Sl CNR No. and Cause title ~ |Nature - Whether State Penaimﬁﬁé&ﬂ}; CNo'of | Whether accused is sitting | Date of institution Date of cognizance |
No case, complaint case or involved accused or former MP/MLA |
L | - _closure report | B | ) ) ) | - - AT - - |
'DLCT11-001216-2019 ~ Criminal Revision Uls3 & 40f PMLA 9 Sitting MP Initial Institution Date 23.102017
Directorate of Enforcement ‘ 23.10.2017 1
| 17 Vs ‘ ‘ Case Received in this court
‘ | Moin Akhtar Qureshi Etc. | ‘ | 29.03.2025 \
Presen| Detail of prosecution ]Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
fFramingJ'Of the laccused - matter has | are existing in
of case Whether been the matters |
Charges | recorded posted for |
| or not final \
I | larguments| _ - Rt | - . ‘
‘ \ WitnestitnesﬁWitnesses Defence | Defence | No No Within one year from the date of|
‘ ‘ ses es |examined | withesses | witnesses | framing charge. '
cited "’°§pe cited examined ' ‘
T — | Misc. | 65 | - ‘ - & - - - |
. | App | ) 7 ] - 7 | B - - -
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any
taken for expeditious disposal of the case causing delay in disposal of the

matter

1.) Case received by way of transfer on dated 29.03.2025. -
2.) There are nine (9) accused in this case.

3.) The Id. respective counsels for various accused persons sought some more time to scrutinize the

documents previously collected by them through pen drive.

4.) The 10 in the scheduled offence was directed to file a status report regarding the investigation thus

far and efforts made to conclude the same with directions to provide a definitive time line for

conclusion of the investigation in the scheduled offence.

5.) Two (2) misc. applications were taken up and disposed of in this month.

{




VISHAL GOGNE

Additional Sessions JUCat
dge (PC-Act), (=117
SF?;S;‘BJ:V; léc leff‘d s
"SI | CNRNo.and Cause title  Nature - Whether State case, Penal statutes o.of | Whether accused is sitting|  Date of institution . Date of cognizance
No omplaint case or closure report involved accused or former MP/MLA ‘ 1
DLCT11-000406-2025 Sessions Case \ U/s 3(1)(r), 3(1)(s) 4 ‘ Initial Institution Date 29.04.2022
‘ of SC/ ST Act ‘ 29.04.2022 ‘
18 | State ‘ : ' Case Received in this court |
| | ; | ( | 02.05.2025 |
i Vs ‘ l‘ ! 1‘ l |
‘ w Chandan Chaudhary Etec. ‘ ‘ ; { i
‘} Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of |
| Date of t Stage witnesses witnesses when | by superior court, if yes give detail interim orders case.
Framing©f the accused - matter has | are existing in
| of [(case ‘ Whether been | the matters
Charges recorded posted for
‘ w | or not final |
‘ | arguments
‘ ‘ WitnesWitness Witnesses| Defence Defence No No Within one year from the date of
l ses es { examined ‘ withesses | withesses framing Charge.
cited | dirippe, ‘ cited examined
. I SN R — . 1
|- | Arg/ | 13 | - } - - - - -
i |Charge | ‘
| |
I S N S B | f

Note:- In terms of order datmﬁlzrl2.20237passed By the Hon'ble Higﬂédﬁﬁ of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. ) -
The Action plan formulated The specific reasons, if any

and the steps taken for causing delay in disposal of
expeditious disposal of the case the matter

Short Summary of the work done in the case during the month

1.) Case received by way of transfer on dated 02.05.2025. -
2.) There are 4 accused in this case. Matter is fixed for arguments on the aspect of charge .Matter was taken up

in this month.

3.) Submissions were advanced by the Ld. Prosecutor on the aspect of charge.

4.) Part submissions were also advanced on behalf of the accused persons.

Investigating Officer was not present.




Sl | CNRNo.and Causetitle Nature - Whether State casé)Penal’statutes| No. of Whether accused is sitting  Date of institution | Date of cognizance |
No complaint case or closure report involved accused or former MP/MLA
| DLCT11-001433-2019 State U/s 120B, 420 10 Former MLA Initial Institution Date 19.01.2010 ‘
\ | CBI IPC and 13 (2) r/w ‘ 23.12.2009 |
19 Vs (PC Act case) 13(1)(d) of PC Act Case Received in this court
‘ Arvind Pandalai Etc. 1988 21.05.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered] Whether any | Expected date of Es;%sﬁ o?
‘ Date of t Stage witnesses ‘ tof witnesses when by superior court, if yes give detail interim orders case. |
[Framingof the accused - matter has | are existing in ‘
of [case Whether been the matters
Charges |recorded posted for |
‘ ‘ or not final | J
) ' ~ |arguments | - - B - ] - -
WitnesWitness Witnesses Defense Defense ‘ No No Within one year. ‘
ses es  examined | witnesses | witnesses ‘
| cited d"°:pe| i cited examined \ |
‘ DE | 60 | - 54 ‘ Yes - - - ‘ /
T |

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1.) Case received by way of transfer on dated 21.05.2025.
2.) There are 10 accused in this case. The matter was been received by way of transfer as one of
the accused (A-7) was a former Member of Parliament.
3) The matter was taken up on six(6) dates in this month. The matter was at the stage of
recording statement of accused under section 313 of Cr. P.C.
4.) Statement of accused U/s 313 Cr.P.C was recorded at length of eight (8) accused persons

(1150 pages).

The Action plan formulated and the steps
taken for expeditious disposal of the case

5.) The Id counsels for A-6 and A-8, intended to lead evidence in defence, and sought some
time to move appropriate applications for summoning the witnesses.
6.) One (1) misc. application was taken up and disposed of in this month.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

The specific reasons, if any causing
delay in disposal of the matter
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Special Judge ( -
Rouse Avenue Dis

VISHAL GOGNE
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trict Courls
New Delhi

" Date of institution

Date of 'cogniiainc?e

[ sl CNR No. and Cause title |Nature - Whether State case, Penal statutes No. of hether accused is sitting
| No ~__ |complaint case or closure report |  involved accused or former MP/MLA
| DLCT11-000682-2025 ‘Sessions Case  |406/409/420/467/ 17 i Former MLA Initial Institution 24.06.2017
‘ State 468/471/188/201/ ‘ 24.06.2017
20 Vs (PC Act) 120B/109/34 IPC Received in this court on
Raj Kumar Goel ete. and Sec 17.07.2025
i 7/8/11/12/13 of
‘ PC Act 1988 |
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framing©f the accused - matter has are existing in
| of (case Whether been the matters
iCharges | recorded posted for
| ornot final
‘ arguments
Witnesr’\litnes Witn Defense Defense = -- Disposed of within one year
ses | es |examined witnesses | witnesses from the date of framing charge
cited ldm:"e cited examined
| _ |
~ [Ag| - | - | - - = - =
charge

~ Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for

The specific reasons, if any causing delay
in disposal of the matter

expeditious disposal of the case

1.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July 2025. -
There are 17(Seventeen) accused in this matter.
2.) Part arguments were heard on behalf of the State.
3.) The Id. Prosecutor sought adjournment as certain documents relating to cited witnesses were
inadvertently not made a part of the judicial file earlier. Time was sought for moving appropriate

application

in this regard.

Matter was received in the month of July 2025 by
transfer from Saket Courts Complex, (South East),
New Delhi. vide order dt. 02.07.2025 of Hon’ble
High Court of Delhi in TR. P. (Crl.) 44/2025. 10
was not present.

Ld. PP sought some time to file an appropriate
application for filing some relied upon documents.
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\ [ DLCT11-000683-2025 |

| Directorate of Enforcement
Vs

Rohit Tondon etc.

21

[ Presen

"~ CNR No. and Cause title

Nature -
complaint case or closure report

Whether

\/\SHF cass mn

Complaint Case

(PMLA)

Detail of prosecution Statemen

Detail of defence

Date since Whether there is any stay of proceedings ordered

Add\do \“ - f_\}-
gpecial W4 Ju ’\nL( D\“*“A‘d ¢
Rouse P\‘ -y Delt
State case, Penal statutes ‘No.of Whether accused is sitting Date of institution Date of cognizance
involved accused ‘ or former MP/MLA
45,3 & 4 of 10 ‘ Former MLA Initial Institution 25.02.2017
PMLA Act 2002 25.02.2017
Received in this court on
17.07.2025

Whether any

Expected date of disposal of

Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
\FrammgOf the accused - matter has are existing in ‘
|  of case Whether been the matters
Charges recorded posted for
or not final |
arguments | - ‘
‘ WitnesWitness Witnesses Defense Defense } - - Within one year from the date of
See | N [examilie witnesses | witnesses ‘ framing charge
chted |droppe cited examined ,

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
The specific reasons, if any causing delay

Short Summary of the work done in the case during the month

1.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July

2025. There are 17(Seventeen ) accused in this matter.
2.) Arguments on charge are yet to be commenced.
3.) Matter was listed with the connected matter.

The Action plan formulated and the steps

taken for expeditious disposal of the case

Note:- In terms of order dated 21.12.2023 passed by the Hon‘ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

in disposal of the matter

Matter was received in the month of July 2025 by
transfer from Saket Courts Complex. (South East),
New Delhi. vide order dt. 02.07.2025 of Hon ble
High Court of Delhi in TR. P. (Crl.) 44/2025.




VISHAL GOGNE
Additional Sessions Judae
Spec:ral Judge (PC-Act), (C

SI | CNR No.and Cause title Nature - Whether State case/ Penal statlites A\ﬁmof)izlwrleuua,éi;écisédfis sitting  Date of institution Date of cognizance
No omplaint case or closure report involved atéused  or former MP/MLA
‘ ‘ DLCT11-000240-2024 Closure Report U/s 7 of PC Act , - Former MP Initial Institution Date: --
| | CBI Vs Unknown Official (Air W 120-B of IPC 19.03.2024
\ 22 India) Matter received in this
\ - B , o B ) | courton02.092025 |
' Presen| Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when | by superior court, if yes give detail interim orders case.
Framingtf the accused - matter has | are existing in
of case Whether been } the matters
Charges recorded posted for |
\ ‘ ' or not final |
[ ‘ argumems‘
i | \WitnesWitnessWitnesses Defense | Defense | | T = - ) = = 0 R N
‘ ses | es | examined witnesses | witnesses Within a year
cited ’d’°:P° ‘ cited examined ‘
— Consid - [ - [ - [ - - - =
eration ‘
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. @~
Short Summary of the work done in the case during the month ‘The Action plan formulated and the ‘The specific reasons, if any
steps taken for expeditious disposal of |causing delay in disposal of the
'the case 'matter ‘
1) Fresh closure report received by way of transfer in the month of September 2025. = Incomplete documents filed by the
2) The present proceedings relates to a closure report filed by the CBI in FIR/RC No. 0032017A0021. Investigating Officer.
The said FIR was registered upon the directions of the Hon’ble Supreme Court dated 05.01.2017 Discrepancies in the detail of the
upon SLP titled ‘Centre for Public Interest Litigation (CPIL) Vs. Union of India and Ors”. ?)(}%l;r:rents filed by the Investigating
3.) On the previous date, upon an application moved by the complainant i.e. Centre for Public Interest ’

Litigation (CPIL), the court had noted that two other FIRs and one preliminary enquiry (PE), apart
from the present FIR were taken up for investigation by the CBI. The court had directed for the 10 of
these two FIRs and PE to submit a status report.

4.) A status report was filed by Sh. Anmol Sachan,Dy. SP regarding the said two FIRs i.e. RC
No.RC0032017A0020 and RC0032017A0022 as well as PE No.PE0032017A0004

5.) This court had observed that the closure report upon FIR/RC No. 0032017A0021 (assigned to this
court) and the two FIRs and one preliminary enquiry reported through the status report arise out of
the same set of allegations made by the petitioner in SLP titled ‘Centre for Public Interest
Litigation(CPIL) Vs. Union of India and Ors™. The 1O had also conceded that those three FIRs were
an outcome of the same set of allegations which were directed to be investigated by the Hon’ble

* b




Supreme Court vide order dated 05.01.2017

6.) Since FIR No. RC0032017A0020 and the charge-sheet in FIR No. RC00320 [ TA0022 'were

VISH

Vol

ArdADd Ly 9
Additional Sessions Judqe

Special Judge (PC-Act), (g 1)-24

Rouse Avenue District Cot:ils

S

presently not assigned to this court and the jurisdiction for exercising such directions vests with the
Ld. Principal District and Sessions Judge-cum Special Judge CBI, RADC, New Delhi, this court
found it appropriate that the judicial record shall be put up before the Ld. Principal District and
Sessions Judge-cum Special Judge CBI, RADC, New Delhi for consideration and appropriate

directions.
B No‘ CNR No. and Cause title ~ Nature - Whether State case, complaint Penal statutes No.of  Whether accused is sitting or Date of institution Date of cognizance
N ) case or closure report ) | involved accused former MP/MLA - -
DLCT11-001272-2024 Sessions Case U/s 3 and 4 12 Former MLA Initial Institution Date: 24.02.2025
State Vs Ritik @ Peter etc MCOCA 1999&
1 3 i 25/54/59 Arms Matter received in this court‘
Act on 06.09.2025
Present| Detail of prosecution | Statement| Detail of defence witnesses| Date since | Whether there is any stay of proceedings ordered by Whether any Expected date of disposal of case.
Date of Stage witnesses ‘of accused when matter superior court, if yes give detail interim orders
| Framing of the - has been are existing in
of ase Whether posted for |

‘ Charges | recorded final | |
‘ . 4 _ormot | | arguments | B - R

‘ WitnesWitness Witnesses Defense Defense | - Within a year from the date of
‘ | ses | es examined witnesses witnesses | framing charge in the concluding
‘ cited droppe cited examined charge sheet.
- | | d | R — O - : ‘
f - Misc. | 198 - = — - - = j

App ‘
x |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1) Fresh charge sheet has been received by way of transfer in the month of September 2025.

2) There are twelve (12) accused in this matter.

3) The matter was taken up on seven (7) dates in this month.
4) An amended list of documents was filed by the prosecution wherein certain documents, which were
previously in the category of unrelied documents through various supplementary chargesheet, were
identified as relied documents.
5.) An application was also moved on behalf of A-4 seeking legible copies of certain documents previously
supplied to the said accused.
6.) The matter was listed on day to day basis from 11.05.2026 to 16.05.2026 for addressing any prayers or

v

The Action plan formulated and
the steps taken for expeditious

disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

Multiple supplementary charge sheets have
been filed in this matter.

(¥




applications under section 207 Cr.PC (now section 230 BNSS)
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7.) Fresh vakalatnama was filed on behalf of accused Manoj Yadav The Id counsel had submitted that the
preceding chargesheets and documents could not be collected by the previous counsels.
8.) Two more applications under section 230 BNSS were moved on behalf of A-4 and A-12. It was noticed
that a number of documents were sought by counsels of both the accused persons.
9.) The counsels were directed to inspect the court’s record in the presence of the Id. SPP/IO and the Court
Ahlmad, who shall draw appropriate proceedings regarding the same.

9) Five (5) misc. applications were taken up and disposed of in this month.

" ] "7 CNR No. and Cause title
| No |

T

~ DLCT11-000959-2025

ature - Whether State case/Penal statutes
omplaint case or closure report

Criminal Revision

involved a

No. of Mt@tﬁﬁ&ﬁ.&ed is sitting
ccused |  or former MP/MLA

U/s 438 r/w

" Date of institution

‘Date of cognizance

- Former MP

‘ 24 ‘ Yogeshwar [\)/a_val Sharma Section 440 BNSS
S
‘ |  State | R B
~ Presen| Detail of prosecution |Statemen Detail of defence
Date of t Stage witnesses | tof witnesses when ‘
Framing©f the accused - matter has |
of [case ' Whether been l
‘Charges1 recorded posted for |
l or not final |
\ ‘ arguments
‘ | |WitnesWitnessWitnesses| " | Defense Defense | BB
‘ ses | es |examined| witnesses | witnesses
cited ‘dro:pe‘ | cited examined
’7 - |Argum| - @ - - | - - - = |
ents ‘ ‘ \

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

23.09.2025

Date since Whether there is any stay of proceedings ordered

by superior court, if yes give detail

Whether any
interim orders
are existing in

the matters

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1) Fresh criminal revision received by way of transfer in the month of September 2025.
2) It was submitted by the Id. counsel for the petitioner that the petition for quashing of the
proceedings in the present matter arises from FIR No. 912/2015 dated 27.07.2015, PS:
Bhajanpura, moved before the Hon’ble High Court of Delhihad been withdrawn and the said

®

The Action plan formulated and the steps
taken for expeditious disposal of the case

Expected date of disposal of |
case.

Within three months

The specific reasons, if any causing
delay in disposal of the matter

Adjournment was sought on behalf of parties

for making submissions.




VISHAL GOGNE

Additional Sessions

| Judge (PC-Act), (=
Specia pvgnun Pistrict Couns

"Qﬂ

Juuge
gd 2 \

petition had been dismissed as withdrawn vide order of the Hon’ble« High!"Court dated

26.05.2026.

3.) A short adjournment was sought for advancing submissions on the revision petition. This
court listed the matter for submissions on the next date of hearing.

SI | CNR No. and Cause title |[Nature - Whether State case, Penal statutes No. of Mhether accused is sitting  Date of institution Date of cognizance ]
| No | complaint case or closure report _involved accused or former MP/MLA - - J
: DLCT11-0011883-2025 Criminal Revision 397 Cr.P.C. & 440 1 Sitting MP 05.12.2025 -
J Vikas Tripathi BNSS ;

[ Vs
‘ i SHO, IP Estate & Anr.
1 Presen| Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal?
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
| of case Whether been the matters
Charges recorded posted for
or not final
‘ S | arguments - I B - 4
' ‘ WitnesWitness Witnesses| Defense | Defense ' m -
‘ ses | es  examined witnesses | witnesses Within three months |
i cited idro:pe‘ cited examined ‘
— |Argum| - | - ‘l - | = - - -

‘ ents | \

Short Summary of the work done in the case during the month

1) Fresh matter received by way of assignment in the month of December 2025.

The Action plan formulated and the
steps taken for expeditious disposal of
the case

2) An application was filed on behalf of revisionist for bringing an additional document on

record.

3.) The Id Sr. counsel on behalf of respondent no.2 sought some time to file a reply to the said

application.

4.) The matter was adjourned for consideration upon the said application and further

submissions,

if any.

v

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Crlmmal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The specific reasons, if any causing delay in
disposal of the matter




VISHAL CU~ ); E

/“'J.AAI

Special Ju

nal Sessior

dae (U(“‘_A "

& |

ROU?C‘A\,r“Ur District Co

New Delhi

] Sl CNR No. and Cause title |Nature - Whether State case, Penal statutes
(No | ~complaint case or closure report involved

| DLCT11-000369-2026 Criminal Appeal 378 Cr.P.C

‘ 1 State (419 BNSS)

Vs
26| Vijay Pal & Avtar Singh
\ Bhadana
Presen| Detail of prosecution Statemen Detail of defence

No. of
accused |

Whether accused is sitting
or former MP/MLA

Date of institution

Date of cognizance

[ Sitting MP

08.04.2026 =

Date since Whether there is any stay of proceedings ordered

Whether any | Expected date of disposal of |

Date of t Stage witnesses t of witnesses when | by superior court, if yes give detail interim orders case.
\FrammgOf the accused - matter has } are existing in
of case | Whether been the matters

\Charges‘ ‘recorded posted for | ‘
‘ or not final |
, arguments |

\ ‘> WitnesWitness Witnesses Defense Defense ‘ = -
’ ses | es Te*a"‘i“ed witnesses | witnesses } Within three months
‘ cited |droppe| cited examined ‘

=

ents

|
-

[

= ‘ =
[
|

Note' In terms of order dated 21.12.2023 3 passed by the Hon'ble High Court of Delhi in W.P. W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1) The present file was received by way of assignment after it was transferred from the court of

Ld. ASJ-07.PHC, New Delhi in the month of April 2026.

2) Fresh vakalatnama was filed on behalf of respondent no. | (Vijay Pal) and respondent no. 2

(Avtar Singh).
3.) It was submitted by the Id. Sr. Counsel on behalf of both respondents that the entire set of
documents, including affidavit, filed along with the present appeal were not being provided to
the respondents.
4.) The court directed to provide the entire set of documents to the respondents within a week.

Matter is next listed for reply and submissions on the application for condonation of delay.

t

The Action plan formulated and the
steps taken for expeditious disposal of

the case

The specific reasons, if any causing delay in
disposal of the matter

Documents were not provided to the respondents.
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g i AdRion Chied Judicizl Hagistrate-d
The Ld. Principal District & Sessions Judge, o 08 e e, 7 e

Rouse Avenue District Court, Rowse Avenue Bistrict Courts New Del

New Delhi.

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated 12.01.2024

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and Member of
Legislative Assemblies (MLA's).

Respected Madam,
It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF May 2026.

1. Name of the Presiding Officer : Sh. Paras Dalal
2. Designation s ACJM-01

3. Date since which posted in the Court - 26.10.2024 (A/N)
4. Total number of cases pending on the first day of the month - 18

5. Number of cases disposed in the month with details : 00

6. Number of cases pending on the last day of the month $ 21

* 3 new cases received
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S.L
No.

CNR No. and
Case Title

-whether state

Nature

Penal Statutes
involved

No. of accused

Whether accused
is sitting or
former MP/MLA

Date of institution

Date of taking
cognizance

Date of framing charge

case,

complaint case

or closure
report

Criminal . 500/509 IPC 1 Former MP 04.01.2013 08.01.2013 19.12.2013

(Complaint
Case)

DLCT12-000241-
2019 &

Ct Case-22/2019
Smriti Zubin Irani
v. Sanjay Nirupam

Date since when matter has
been posted for final

Present stage of Details of prosecution witness Statement of Details of defence witness

th
e Witness cited | Witness dropped | Witness HEgssms S Witness cited Witness examined
5 recorded or not arguments
examined
Appearance " N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

for expeditious
disposal of the
said case(s)

superior court, if
yes given details

Stayed by Hon’ble Yes N/A 15.05.2026 Awaiting Orders of | Awaiting Orders of the Hon’ble Supreme Court of

Supreme Court Proxy counsel for accused submits that |the Hon’ble| India and matter would be expedited once the stay is
vide S.L.P. (Crl.) stay by the Hon’ble Supreme court of | Supreme Court of|vacated.
3477/2019; India still continues. Matter fixed for  |India
3429/2019; vide 01.06.2026
Order dated
22.04.2019
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S.I.
No.

CNR No. and
Case Title

Nature
-whether state
case,
complaint case
or closure
report

Penal Statutes
involved

Whether accused
is sitting or
former MP/MLA

No. of accused

Date of institution

Date of taking
cognizance

Date of framing charge

)

DLCT12-001394-
2019 & Ct Case-
64/2019

Sanjay Nirupan v.
Smriti Zubin Irani

Criminal
(Complaint
Case)

499/500 IPC

1 Former MP

15.10.2013

22.10.2013

N/A

Present stage of

Details of prosecution witness

Statement of

accused whether

Details of defence witness

Date since when matter has

been posted for final

superior court, if
yes given details

for expeditious
disposal of the
said case(s)

h : : ; :
e Witness cited | Witness dropped | Witness Witness cited Witness examined
: recorded or not arguments
examined
Appearance 1 N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (©)

any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

Stayed by Hon’ble
Supreme Court
vide S.L.P. (Crl.)
3477/2019;
3429/2019; vide
Order dated

Yes

22.04.2019

N/A

15.05.2026
Proxy counsel for accused submits that

still continues. Matter fixed for
01.06.2026

stay by Hon’ble Supreme court of India

Awaiting Orders of
the Hon’ble
Supreme Court of
India

vacated.

Awaiting Orders of the Hon’ble Supreme Court of
India and matter would be expedited once the stay is
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S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
CNR No. Criminal 356 BNS 1 Sitting MLA 06.02.2025 02.06.2025 N/A
DLCT12-000062- | (Complaint
2025 & Ct. Case Cast)
06/2025
Satyender Jain v.
Karnail Singh
Present Stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been

the case

Witness cited

Witness dropped

Witness examined

Accused whether
recorded or not

Witness cited

Witness examined

posted for final arguments

Pre-summonning 3 1 2 N/A N/A N/A N/A
evidence
Whether there is | Whether any | Expected date of (a) (b) (c)
stay of interim orders | disposal of case | Short summary of Action plan Specific reasons, if any causing delay in disposal of the said case(s)
proceedings are existing in the wo_rk done in | formulated and the
the matters the said case(s) steps taken for
or(.iered by ) during the month expeditious
superior court, if disposal of the said
yes given details case(s)
No No July 2026 06.05.2026 No unnecessary Nil
file received back adjournment
alongwith order granted.
passed by Ld.
Sessions courts.
Summoning  order
has been set aside.
16.05.2026
Arguments heard on
point of congizance
\ and issue of process
on behalf of accused
Pages 4 of 24 5 0aA e 7
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side. Matter be fixed
for arguments on

behalf of
complainant side on
23.05.2026

Arguments heard
from both sides, be
fixed for orders on
cognizance and issue
of  process on
29.05.26

Cognizance taken u/s
210 r/w/s 223 BNSS.
Matter is now fixed
for arguments on
point of putting
notice of accusation
to the accused on
06.06.26
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CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
CNR No. Criminal 500 IPC 1 Former MLA 01.05.2019 01.05.2019 N/A
DLCT12-000215- | (Complaint
2019 & Ct. Case Gl
15/2019
Vikas
Sankrityayan @
Vikas Pandey v.
Arvind Kejriwal
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
the case . . 2 . accused whether ; ; " & been posted for final
Witness cited | Witness dropped Wltne‘:ss retavdid ot Witness cited Witness examined arguments
examined
Appearance 08 Nil 2 N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
Stayed by Hon’ble Yes N/A 15.05.2026 Awaiting Orders of | Awaiting Orders of the Hon’ble Supreme Court of
Supreme Court Present matter has been stayed by the Hon’ble India and matter would be expedited once the stay is
vide S.L.P. (Crl.) Hon’ble Supreme court of India. Matter | Supreme Court of | vacated.
2413/2024; vide fixed for 30.05.2026 India Matter received in this Court by way of transfer on
Order dated Present matter has been stayed by 23.08.2025
12.08.2024 Hon’ble Supreme court of India.
. Matter fixed for 17.07.26
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CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
CNR No. Criminal 799/500/504/34 4 Former MLA and 21.01.2019 02.02.2019 N/A
DLCT12-000217-| (Complaint IPC Sitting MLA
2019 & Ct. Case Case)
16/2019
Rajiv Babbar v.
Arvind Kejriwal
& Ors.
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
the case . z 3 " accused whether : : : . been posted for final
Witness cited | Witness dropped Wltnc.ess vetapded oy ot Witness cited Witness examined arguments
examined
Appearance 08 Nil 03 N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) ()
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
Stayed by Hon’ble Yes N/A 29.05.2026 Present matter has been|Awaiting Orders of | Awaiting Orders of the Hon’ble Supreme Court of
Supreme Court stayed by Hon’ble Supreme court of|the Hon’ble India and matter would be expedited once the stay is
vide S.L.P. (Crl.) India. Matter fixed for 04.07.26 Supreme Court of | vacated.
2413/2024; vide India Matter received in this Court by way of transfer on
Order dated 23.08.2025
12.08.2024 )
L]
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S.I.
No.

CNR No. and
Case Title

Nature
-whether state
case,
complaint case
or closure
report

Penal Statutes
involved

No. of accused

Whether accused
is sitting or
former MP/MLA

Date of institution

Date of taking
cognizance

Date of framing charge

CNR No.
DLCT12-000057-
2021 & Ct. Case

37/2022

CBI v. Arvind
Khanna

Criminal
(Complaint
Case)

23(1)/4 FERA

Former MLA

28.02.2020

09.06.2022

N/A

Present stage of

Details of prosecution witness

Statement of

Details of defence witness

Date since when matter has

i Witness cited | Witness dropped | Witnes examined i S Witness cited Witness examined DEpscp And nenl
recorded or not arguments
Appearance 17 N/A 08 N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the

said case(s)

Yes

N/A

Stayed by Hon’ble
High Court vide

Not listed in the month of May last
date of hearing was 18.02.2026

Awaiting Orders of
the Hon’ble High

Awaiting Orders of the Hon’ble High Court of Delhi
and matter would be expedited once the stay is

Crl. M.C. Due to operation of stay until next|Court of Delhi vacated.
6614/2022; vide hearing before Hon’ble High Court of Matter received in this Court by way of transfer on
Order dated Delhi, present matter is now listed for 23.08.2025

08.12.2021 31.07.2026
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S.I.
No.

CNR No. and
Case Title

Nature

-whether state

Penal Statutes
involved

No. of accused

Whether accused
is sitting or
former MP/MLA

Date of institution

Date of taking
cognizance

Date of framing charge

case,
complaint case
or closure

report
N/A

Criminal 223 (a)/ 3(5) BNS 1 Siting MLA 03.02.2026 -

(Complaint
Case)

CNR No.

DLCT12-000041-

2026, CR Case/
1/2026

State v. CVMP
Ezhilarasan & ors.

Details of prosecution witness Statement of Details of defence witness Date since when matter has
been posted for final

Present stage of

th : : ! S : ; : :
R Witness cited | Witness dropped | Witness RECSEA Wlioder Witness cited Witness examined
. recorded or not arguments
examined
Appearance 8 N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (©)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
for expeditious

superior court, if

yes given details disposal of the

said case(s)

Fresh police report filed in month of February.
Stayed by Hon'ble High Court of Delhi vide Crl.

M.C. 1337/2026

Awaiting Orders of
the Hon’ble High
Court of Delhi

Not listed in the Month of May, Present
FIR has been stayed by Hon’ble High
Court of Delhi till 12.08.2026. Matter

Stayed by Hon’ble Yes N/A

High Court vide

Crl. M.C.
2964/2021; vide fixed for further proceedings on
Order dated 25.08.2026
24.11.2021
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2021 & Ct. Case
5/2021

Delhi Jal Board &
Anr. v. Adesh
Gupta & Ors.

S.L. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance

case, former MP/MLA

complaint case
or closure
report
8. CNR No. Criminal 499/500 r/w 34 4 Former MLA and 18.03.2021 06.04.2021 18.11.2021
DLCT12-000028- | (Complaint IPC Sitting MLA
Case)

Present stage of
the case

Details of prosecution witness

Statement of

accused whether

Details of defence witness

Date since when matter has

been posted for final

Witness cited |Witness dropped | Witnes examined Witness cited Witness examined
recorded or not arguments
Appearance 9 Nil 4 N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

superior court, if
yes given details

for expeditious
disposal of the
said case(s)

Stayed by Hob’ble
High Court of
Delhi vide CRL.
M.C. 3185/2021
& CRL. MA.
19657/2021 vide
Order dated
08.12.2021

Yes

N/A

Not listed in month of May

Stay by Hon’ble High Court continues.
Matter fixed for 03.08.2026 for
awaiting further order of Hon’ble High

court of Delhi.

Awaiting Orders of
the Hon’ble High
Court of Delhi

Awaiting Orders of the Hon’ble High Court of Delhi
and matter would be expedited once the stay is

vacated.

Matter received in this Court by way of transfer on

23.08.2025
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Cr. Case 7/2023
State v. Kuldeep
Kumar & Ors.
FIR No. 372/2021;
P.S. Ghazipur

Registered in this
Court on
07.07.2023

S.L CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance

case, former MP/MLA

complaint case
or closure
report
9; CNR No. DLC12- Criminal 188/34 IPC 3 Siting MLA Original instituted 10.12.2021 28.08.2023
000099-2023 & | (State Case) on 21.10.2021;

Present stage of

Details of prosecution witness

Statement of

Details of defence witness

Date since when matter has

Hie case Witness cited | Witness dropped | Witness SEENECS Wil Witness cited Witness examined e ok e
A recorded or not arguments
examined

Appearance 4 N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (¢)

any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in the said case(s) during the month formulated and the said case(s)

ordered by the matters the steps taken
superior court, if for expeditious

yes given details

disposal of the
said case(s)

Stayed by Hon’ble
High Court vide
Crl. M.C.
7326/2023, vide
Order dated
10.11.2023

Yes

28.05.2026. Stay by Hon’ble High
Court continues.

Matter fixed for 04.07.2026 for
awaiting further order of Hon’ble High
court of Delhi.

Awaiting Orders of
the Hon’ble High
Court of Delhi

Awaiting Orders of the Hon’ble High Court of Delhi
and matter would be expedited once the stay is

vacated.
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2/2021

Chhail Bihar
Goswami v.
Satyender Jain &
Ors.

S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance

case, former MP/MLA

complaint case
or closure

report

10. CNR No. Criminal 499/500/503/34/ 5 Former MLA and 21.01.2021 27.01.2021 17.11.2022
DLCTI12-000017-| (Complaint 120-B IPC Sitting MLA
2021 & Ct Case Case)

Present stage of

Details of prosecution witness

Statement of

Details of defence witness

Date since when matter has

been posted for final

KliG dane Witness cited |Witness dropped | Witness Nesiked Wiy Witness cited Witness examined
& recorded or not arguments
examined
Appearance 8 N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

superior court, if
yes given details

for expeditious
disposal of the
said case(s)

Stayed by Hon’ble
High Court vide
Crl. M.C.
8484/2023; vide
Order dated

14.12.2023

Yes

N/A

Not listed in the month of May, last
date of hearing was 28.02.2026

Stay on proceedings by Hon’ble High
Court of Delhi is still continuing.
Matter is re-listed for receipt of further
order from Hon’ble Delhi High Court
on 31.08.2026.

Awaiting Orders of
the Hon’ble High
Court of Delhi

Awaiting Orders of the Hon’ble High Court of Delhi

and matter would be expedited once the stay is

vacated.
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S.L CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance

case, former MP/MLA

complaint case
or closure

report

11. CNR No. Criminal 188 IPC S Sitting MLA 26.09.2022 26.09.2022 20.10.2022
DLCT12-000112- | (State Case)

2022 & Cr. Case
19/2022
State V. Kuldeep
Kumar & Ors.
FIR No. 413/2021;
P.S. Kalyan Puri

Date since when matter has

Present stage of

Details of prosecution witness

Statement of

accused whether

Details of defence witness

been posted for final

Witness examined

superior court, if
yes given details

disposal of the
said case(s)

e gas Witness cited | Witness dropped | Witness Witness cited
, recorded or not arguments
examined
Appearance + N/A 1 N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) ()

any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

for expeditious

Stayed by Hon’ble
High Court vide
Crl. M.C.
5853/2022, vide
Order dated
10.11.2022 & Crl.
M.C. 6910/2022,
Vide Order dated

19.12.2022

Yes

N/A

Court continues.
Matter fixed for

court of Delhi.

28.05.2026. Stay by Hon’ble High

04.07.2026  for
awaiting further order of Hon’ble High

Awaiting Orders of
the Hon’ble High
Court of Delhi

Awaiting Orders of the Hon’ble High Court of Delhi
and matter would be expedited once the stay is

vacated.

~
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S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance

case, former MP/MLA

complaint case
or closure

report

12 CNR No. Criminal 186/189/353/506 1 Sitting MLA 30.10.2023 31.03.2023 02.08.2024
DLCTI12-000177-| (State Case) IPC

2023 & Ct. Case
12/2023
State v.
Amanatullah Khan
FIR No. 272/2020;
P.S. Shaheen Bagh

Present stage of

Details of prosecution witness

Statement of

Details of defence witness

Date since when matter has

the cae Witness cited | Witness dropped | Witness HEENa O WE Witness cited Witness examined Barrippased far Jupe!
. recorded or not arguments
examined
Prosecution 19 Nil 9 N/A N/A N/A N/A
Evidence
Whether there is | Whether any | Expected date of (a) (b) (©)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
No No June 2026 07.05.206 No unnecessary | Witnesses from National Investigation Agency were
counsel for accused seek exemption from | adjournments are | transferred beyond Delhi, their appearance could not be
personal appearance. PW12 and PW13 being made  to|secured on regular basis.

examined and discharged. Summon issued

to Dr. Jaya Roy IPS.
29.05.2026

Witness PW-14 Dr. Jaya Roy IPS not
available due to official duties. Be fixed for
appearance of PW-14 on 03.07.26

dispose off the case
expeditiously.

Police witnesses are to be examined and they have since
been transferred to different jurisdictions who are not
available for evidence on day to day basis.
Even the counsels for accused are not available on day to
day basis, since there other matters of same accused
proceeding on day to day basis.
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Case 19/2026
Shiv Kumar
Saxena vs. State
of NCT of Delhi

S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
13. CNR No. Criminal U/s 3 DPDP Act 1 03.02.2026 N/A N/A
DLCTI12-000040- | (Complaint
2026 & Misc. Crl. Case)

Present stage of

Details of prosecution witness

Statement of

accused whether

Details of defence witness

Date since when matter has

been posted for final

superior court, if
yes given details

for expeditious
disposal of the
said case(s)

Rk Witness cited | Witness dropped | Witness Witness cited Witness examined
: recorded or not arguments
examined

Final Arguments 1 Nil 1 Yes 1 | 19.11.2025
Whether there is | Whether any | Expected date of (a) (b) (c)

any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in the said case(s) during the month formulated and the said case(s)

ordered by the matters the steps taken

No

No

June 2026

04.05.2026

Exemption application filed by 10,
Notice issued to 10 to appear and file
report of status of investigation.
21.05.2026

Notice to Ld. Secretary CDLSA,
RADC qua appointment of new LAC
for representing the complainant. Be
fixed for consideration on 04.06.26

Unnecessary
adjournment  not
granted.

Trial stands
concluded

Fresh case received in month of February 2026
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S.L. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
14. CNR No. Criminal 223 BNSS and 1 Former MLA 22.05.2026 N/A N/A
DLCT12-000176- | (Complaint 356 BNS
2026 & Ct. Case Case)

8/2026
Parvesh Sahib
Singh Vs. Saurabh

Date since when matter has

Bhardwayj

Details of prosecution witness

Statement of

Details of defence witness

been posted for final

any stay of
proceedings
ordered by
superior court, if

interim orders
are existing in
the matters

disposal of case

Short summary of the work done in
the said case(s) during the month

formulated and
the steps taken
for expeditious
disposal of the

Present stage of

thecnsn Witness cited | Witness dropped | Witness atesed Whisthpr Witness cited Witness examined

g recorded or not arguments
examined

Pre-Summoning 3 N/A N/A N/A N/A N/A N/A

evidence
Whether there is | Whether any | Expected date of (a) (b) (c)

Action Plan Specific reasons, if any causing delay in disposal of

the said case(s)

yes given details
said case(s)
No No August 2026 Fresh matter assigned on 22.05.26 No  unnecessary N/A
adjournment
granted.
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superior court, if
yes given details

for expeditious
disposal of the
said case(s)

S.L. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
15 CNR No. Criminal 406/420 IPC 1 Former MP 1 1 N/A
DLCT12-000044- | (Complaint (Reinstated to
2025 & Ct. Case Case) original number on
03/2025 25.11.2025)
Rohit Singh
Mabhiyaria v.
Bhanwar Jitendra
Singh
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
ths e Witness cited | Witness dropped | Witness aeetsed Whether Witness cited Witness examined e gk
i recorded or not arguments
examined
Appearance/ 2 Nil 2 N/A N/A N/A N/A
Charge
Whether there is | Whether any | Expected date of (a) (b) (©)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken

Stayed by Hon’ble
High Court of
Delhi vide Crl.

M.C 8307/2025
and Crl. M.A.
34643/2025 Order
dated: 07.04.2026

No

N/A

Not listed in the month of May.

Stayed by Hon’ble High Court of Delhi

vide order dated 07.04.2026. Awaiting
Orders of the Hon’ble High Court of
Delhi. Matter be fixed for 21.07.2026.

Awaiting Orders of
the Hon’ble High
Court of Delhi

Awaiting Orders of the Hon’ble High Court of Delhi
and matter would be expedited once the stay is

vacated.
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bonds. Be fixed for 26.05.26

All accused served, Bail bonds furnished.
Matter be fixed for scrutiny of
documents/arguments on charge on

23.07.26

now be expedited.

S.L CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
16. CNR No. Criminal 186/ 353/ 332/ 3 Siting MLAs 21.11.2025 N/A N/A
DLCT12-000353- | (State Case) 506/ 34 IPC .
2025 & Ct. Case
25/2025
State v. Abhay
Verma & Ors.
FIR No. 382/2018;
P.S. Shakarpur
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
theehes Witness cited |Witness dropped | Witness SECUREd plibtlier Witness cited Witness examined beenpostol for i
p recorded or not arguments
examined
Consideration 9 N/A N/A N/A N/A N/A N/A
Whether there is | Whether any | Expected date of (a) (b) ()
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in the said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
No No July 2026 12.05.2026 Since cognizance | Fresh matter received only on 21.11.2025
Summons served to accused no.1, Memo of | taken only on
appearance filed. Be fixed for service of 28.04.26, the
other accused as well as furnishing of bail proceedings  will
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused | Date of institution Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or former cognizance
case, complaint MP/MLA
case or closure
report
17. CNR No. DLCTI12- Criminal 323/341/506 IPC | Sitting MLA 28.11.2025 N/A N/A

000357-2025 & Ct.
Case 26/2025
State v.

Amanatullah Khan
FIR No. 435/2023;
P.S. Jamia Nagar

(State Case)

Present stage of
the case

De

tails of prosecution witness

Statement of

accused whether

Details of defence witness

Date since when matter has been

. : . d ; < : ; z posted for final arguments
Witness cited | Witness dropped | Witness examined dovardid of ik Witness cited Witness examined
Prosecution 10 N/A N/A N/A N/A N/A N/A
Evidence
Whether there is | Whether any | Expected date of (@) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken for
superior court, if expeditious
yes given details disposal of the said
case(s)
No No May 2026 07.05.2026 Since cognizance | Fresh matter received only on 28.11.2025.
application by accused seeking appropriate | taken only on
directions for fair investigation is rejected | (7,05.26, the

and disposed off. Accused Amanatullah
khan is directed to be present on next date
of hearing for framing of charge and
reading and explaining the same to him and
for recording his plea to the charge. Matter
fixed for 29.05.2026

Adjournment sought due to non-availability
of accused . Matter is adjourned for purpose

fixed on 06.06.26

proceedings  will
now be expedited.

'er:-v. wfore
Wl Taa i@
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused | Date of institution Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or former cognizance
case, complaint MP/MLA
case or closure
report
18. CNR No. DLCT12-| Misc. Criminal 120B IPC 1 Former MLA 12.03.2026 N/A N/A
000357-2025 & (State Case)
Misc. Crl. 55/2026
State v. Naresh
Balyan
FIR No. 191/2023;
P.S. Mohan Garden
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been
Rikse Witness cited | Witness dropped | Witness examined b s i Witness cited Witness examined posteTerRund Argnarents
recorded or not
Prosecution - N/A N/A N/A N/A N/A N/A
Evidence
Whether there is | Whether any | Expected date of (@) (b) (c)
any stay of interim orders | disposal of case |Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the said case(s)
ordered by the matters the steps taken for

superior court, if

expeditious

yes given details disposal of the said
case(s)
No No May 2026 05.05.2026 No  unnecessary|Fresh Misc. Crl Application received only on
copy of general diary filed by 10 for adjournment 12.03.2026.
exemption purpose. IO filed status report | granted.

in compliance of previous order. Accused
produced from JC thorough VC. Fresh
notice issued to director CFSL
19.05.2026

10 seeks ten days time to prepare charge-
sheet. Accused has not yet furnished bail
he is remanded to JC till 02.06.2026
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S.I. CNR No. and Nature Penal Statutes No. of accused Whether accused | Date of institution Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or former cognizance
case, complaint MP/MLA
case or closure
report
19. CNR No. DLCT12- CBI Case 120-B r/w 420 and 3 Former MLA 08.07.2013 N/A N/A
000092-2019 & 409 IPC
CBI/ 379/2019

CBI v. Kangayam

Chennaiappa

Palanisamy

RC No. BD
1/2012/E/0006 P.S.

CBI/BS& FC
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been

TR Witness cited | Witness dropped | Witness examined a::;;i:g:g:t::tr Witness cited Witness examined PSR
Prosecution 35 - - N/A N/A N/A N/A
Evidence

Whether there is | Whether any | Expected date of (a) (b) (c)

any stay of interim orders | disposal of case |Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the said case(s)

ordered by the matters the steps taken for
superior court, if expeditious
yes given details disposal of the said

case(s)
No No October 2026 11.05.2026 No unnecessary | Matter received by way transfer only on 25.03.2026.
application for exemption from personal | adjournment
appearance on behalf of accused filed. granted.

Entire file is awaited from previous court.
Ahlmad of previous court called for
explanation. Matter fixed for 25.05.2026
Complete file handed over by previous
Ahlmad. Since the file contains
voluminous records and both sides seeks
long time to go through the records.
Matter be fixed for arguments on charge
on 20.07.26

Additional Chiel Judfcial Magialfeat
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S.L. CNR No. and Nature Penal Statutes No. of accused Whether accused | Date of institution Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or former cognizance
case, complaint MP/MLA
case or closure
report
20. CNR No. DLCT12- CBI Case 406/409/415/420 3 Former MLA 01.07.2016 N/A N/A
000399-2019 IPC
& CR. No.
106/2019
CBI v. Closure
Report
RC No. BD
1/2015/A/0007 PS.
CBI/BS&FC/ND
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been

the case

accused whether

posted for final arguments

Witness cited | Witness dropped | Witness examined pil SRt o e Witness cited Witness examined
Prosecution 16 - - N/A N/A N/A N/A
Evidence
Whether there is | Whether any | Expected date of (a) (b) (c)

any stay of

proceedings

ordered by
superior court, if
yes given details

interim orders
are existing in
the matters

disposal of case

Short summary of the work done in the

said case(s) during the month

Action Plan
formulated and
the steps taken for
expeditious
disposal of the said
case(s)

Specific reasons, if any causing delay in disposal of

the said case(s)

No

No

15.05.2026
Matter received by

way of transfer. Be

fixed with connected case on 20.07.26

No unnecessary
adjournment

granted.

Matter received by way transfer only on 15.05.2026.
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CNR No. and

S.L Nature Penal Statutes No. of accused Whether accused | Date of institution Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or former cognizance
case, complaint MP/MLA
case or closure
report
21. CNR No. DLCTI2- Criminal U/s 10 Former MLA 19.05.2026 N/A N/A
000189-2026 & CR| (State Case) | 132/352/351(2)/325
Case no. 03/2026 /3(5)/190/191/121
BNS
State Vs. Ismiele
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been
th . 2 ; : 3 3 ; ’ ;
e g Witness cited | Witness dropped | Witness examined RECHRE Vhator Witness cited Witness examined P et
recorded or not
Prosecution 24 - - N/A N/A N/A N/A
Evidence

Whether there is | Whether any | Expected date of (a) (b) (c)

any stay of interim orders | disposal of case | Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the said case(s)

ordered by the matters the steps taken for
superior court, if expeditious
yes given details disposal of the said

case(s)
No No November 2026 | Matter received by way of transfer on| No unnecessary | Matter received by way transfer only on 30.05.2026
30.05.26. Be fixed for consideration |adjournment
on 02.06.26 granted.
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Submitted Plea

K

Prepared by :- (JJA/ Ahlmad)
in the court of Sh. Paras Dalal,
Ld. ACIM-01/RADC, ND
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o e firerer
NEHA MITTAL
Al g5y =i, JUsiasrt-03
Additional Chief Judicial Magistrate-03
WA, 502, UrEE A
Room No. 502, Fifth Floor

Rouse Avenue District Courts, New Deltd

To,
The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue District Courts,
New Delhi.

Sub :

Ref: N LA 2024/2 -307D 24.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of MAY, 2026.

Yours faithfully,

Additional Chisf Judicial Magistrate33

Mamse Avernse Disirict Courts, New Daled



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML As
REPORT FOR THE MONTH OF MAY, 2026

1. Name of Presiding Officer: MS. NEHA MITTAL
2. Designation: ACJM-03, RADC, NEW DELHI
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)
4. Total number of cases pending on the first day of the month: - 21
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 2
Discharged on 15.05.2026, State vs Yogender Chandoliya , CR No. 16/2024, FIR No. 265/2020, PS- Prasad Nagar.
Dismissed on 20.05.2026, Punam Pandey vs Former SHO PS Mehrauli, CR No. 06/2026,
6. Number of cases pending on the last day of the month: - 19
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'to The present matter willbe Hon'ble
the |has been stayed by given |High
|outc Hon’ble High Court|/and no |Court
ome |of Delhi and the next |unneces |in Crl
lof |date of hearing sary MC No
'Crl  therein is |adjourn |578/202
'MC |27.07.2026. ‘ment |1
|No. | Accordingly, the shall be
578/ matter is now listed  granted.

2021 |for 01.08.2026. Further
pend all

ing | efforts
in | |are
Hon’ | 'made to
ble ‘ dispose
High of case
Cour} expediti
tof | ously.
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the |The present matter | given |3559/20
order has been stayed by andno |18,
of |the Hon’ble High unneces Hon'ble
Hon’ Court of Delhi and sary  High
ble NDOH therein is adjourn |Court
High !10.08.2026. The ment  has
Cour | matter stands |shall be |directe
(5 adjourned for | granted. d that
wher |17.08.2026. Further |the
e the all Trial
matt | efforts |Court
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SHASHI matter ble |of hearing which was |shall be
THAROO bearing Supr |05.05.2026 and the |granted.
R SLP eme [NDOH is not| Further
no.12360 Cour |reflected on thelall
/2024 tin |website. Put up for| efforts
the | further proceedings|are
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PINAKI 2595/201 2595 |judgment. In view of | granted.
MISHRA 9 /201 |the submissions by |Further
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pend [03.07.2026 awaiting |efforts
ing |further order of the are
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Hon’ |of Delhi. dispose
ble of case
High expediti
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t of
Delh
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9 & MA /201 |the submissions by|Further |019
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19 No |further order of the are
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CriMC MC |hearing before the ment 19
No No. |Hon'ble High Court|shall be
6508/201 6508 |of Delhi is | granted.
9 /201 |14.07.2026. In view |Further

9is |of the above, put up|all

pend jon 23.07.2026 for|efforts

ing |awaiting further | are

in  |orders of the Hon’ble ‘made to

Hon’ |High Court of Delhi. |dispose

ble of case

High expediti

Cour ously.

t of

Delh
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The Yes | Subj 19&3&5@1& Short | There
petition ect | dates |is no
regardin to |The present matter | will be \stay on
g the |has been stayed by given |the
quashing outc [the Hon'ble High|andno proceed
of ome |Court of Delhi and‘unneces ings
summon of |the next date of|sary before
ing Crl  hearing before the|adjourn |this
order MC |Hon’ble High Court ment | court,
passed No. |of Delhi is |shall be |howeve
by this 3467 |127.07.2026. In light | granted. |r,
court is /202 |of this, matter is|Further exempti
pending 2 adjourned to|all on
before pend |12.08.2026. efforts |from
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High Hon’ dispose |has
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judgment passed by
the Hon'ble Supreme
Court of India in
Devender Kumar vs
State NCT of Delhi
& Anr. Put up for
arguments on charge
on 08.05.2026.

On 08.05.2026

Arguments on the
point of charge heard
in terms of order
dated 24.04.2026
passed by Hon’ble
High Court of Delhi.
Put up for order on

h duly
authori
zed
counsel
13 |CR/16/20 | Stat|210(1) Sittin {07.12.24| 17.10.2 | 03.05.2 | Disch | 17 not - - | On 04.05.2026 Vide
24 e |/223 g MP 3 5 arged separat
CNRNO | cas | |pc Order dated e order
DLCT12- | e 24.04.2026  passed of even
000371- by the Hon’ble High date,
2024 Court of Delhi was accused
STATE Vs received whereby the was
YOGEND matter has  been dischar
ER remanded back to ged
|CHANDO 'this court for passing from
LIA ‘an order on charge the
afresh after present
consideration of the case.
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charge on
15.05.2026

n 15.05.202

Video separate order
of even date, accused
was discharged from
the present case.
File was consigned
to record room after
the due compliance._

(Origina
1 date of
instituti
on
7/9/202
2.(Date
on
which
case is
received
Vs
institute
in this
court
=25.08.
2025)

29.04.2

Charg

31

- | 31.0
3.20
26

On 06.05.2026

SI  Sumit Singh
appeared and in
compliance of
previous order and
the original pen-
drive in  sealed
condition  (bearing
the seal of FSL VLN
Delhi) was handed
over to him. He was
directed to submit
the same along with
the requisite number
of blank pen-drives,
and FSL form and
other documents in
order to obtain the

Short
dates
will be
given
and no
unneces
sary
adjourn
ment
shall be
granted.
Further
all
efforts
are
made to
dispose
of case
expediti

copy of exhibits by|ously.
NDOH ie
25.05.2026.

n 25.05.202

Case
has
been
received
by way
of
transfer
in
August
2025
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Perusal of record
shows that original
pen-rive were
handed over to SI

Sumit  Singh to
obtain its copies
from  the  FSL.
However, he was
absent. B/W was
issued against him.
Put up for BWs and
further proceedings

on 04.07.2026.

CR No. Stat |3 5 |Forme | Date of | 07/06/2 Charg| 9 - - = - |On 08.05.2026 Short |Case
17/2025 e |DPDP r regist. 022 e dates  |has
CNR No. - Cas | p MP | 07-06- Matter was listed for |will be |been
DLCT12- | e 2022 furnishing of bonds|given |received
000272- | FIR ODI- u/s 437A CrPc. Time |and no |by way
2025 - | 11.09.20 was sought by Ld.|unneces | of

STATE | 61/ 25(RBT Counsel for accused |sary transfer
VS VASU | 202 ) Nitesh Rajput, Vasu|adjourn |in
RUKHAR | 2 Rukhar, Sandeep |ment | Septem
& ORS. Sehrawat and |shall be |ber

Arjunan Vellottin for |granted. |2025
furnishing the bonds}Further
and for filing the all
revision petition qua | efforts
the accused kamal|are
Bagri. Put up for|made to

26.05.2026. dispose

of case
On 26.05.2026. expediti
Time was again|ously.
sought

by Ld. Counsel for
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accused Nitesh
Rajput, Vasu Rukhar,
Sandeep  Sehrawat

and Arjunan
Vellottin for
furnishing the bonds.

Last opportunity was
given to the accused
persons failing
which cost shall be
imposed on the
NDOH. It was
submitted by the Ld.
Counsel for the
accused that the
revision petition on
behalf of the accused
Kamal Bagri was
filed and be listed
during this week. Put
up for furnishing of

bonds on
30.05.2026.
On  30.05.2026

Bonds u/s 437A Cr
PC  have  been
furnished by the

accused Nitesh
Rajput, Vasu Rukhar,
Sandeep  Sehrawat
and Arjunan

Vellottin. The same
are accepted. It is
submitted by the Ld.
Counsel that the
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revision petition qua
accused Kamal Bagri
is listed before the

bailable warrants to
PW Sarfaraz for a
sum of Rs. 5,000/-
through the DCP
concerned for the
next date of hearing.
PW Dr. Shami and
SI Upender Kumar
be summoned for the

expediti
ously.

Ld. ASJ for
03.06.2026. In view
thereof, present
matter stands
adjourned to s
11.06.2026.
16 |CR No. Stat |186/35 | 01 |Forme| Date of | 06.12.2 |15.01.2| PE Yes -- NO No On 06.05.2026 Short |Case
24/2025 e |3/332/ r regist. 025 026 dates | has
Cas | 34 1pc MLA |28.03.20 PW-2  Yusuf Ali|will be |been
CNR No.-| e 25 examined-in-chief, |given |received
DLCTI12- FIR ODI- cross-examined and|and no |by way
000327- - 30.10.20 discharged. unneces |of
2025 415 25(RBT Witnesses were |sary transfer
/20 ) summoned for PE on |adjourn |in
19 23.05.2026. ment |October
STATE | PS- shall be {2025
VS Lak On 23.05.2026 granted.
NITIN shm PW-3 Avinder | Further
TYAGI i examined, cross |all
Nag examined and | efforts
ar discharged. are
As PW Sarfaraz is|made to
absent despite |dispose
service, issue | of case
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next date of hearing. wir
Put up for PE on
03.06.2026.
CBI Stat | U/s 17| Ex. |03.01.20|24.03.2 - Misc. [ 141 - | - - - - - No No Matter _was _not Short |Case
Cases/46/ | e | 120B MP 22 026 Appea listed in May, 2026. |dates |has
2023 Cas |4, rance will be |been
DLCT e given |received
CBIVs. |FIR 40640 and no |by way
M/sInd | NO 9468, unneces |of
Barath RC- 471,42 sary transfer
Power BD |p.1PC adjourn |in
Madras |1/20| ¢ ; 32 ment |March
Ltd. 19/ shall be |2026
E/O Jewid granted.
003 |3(1) Further
(d) all
ODF efforts
PC are
Act19 il
spose
88 of case
expediti
ously.
CLOR/4/2 | Stat | U/S 7 | Sittin |02.02.20 - - Misc. | - | - - No - - - No No n 11.05.202 Short | Case
026 e |420/46 g 26 Appea dates |has
DLCT12- Cas 540, MLA | RBT rance The undersigned was|will be |been
000038- e 23.02.20 on leave. given |received
2026 pig (A0 26 Notice was issued to|and no |by way
STATE | NO|9/120- , I0 to appear in|unneces of
Vs 13/ |BIPC person for|sary | transfer
CLOSUR | 202 22.05.2026. adjourn |in
E 3 | ment | Februar
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REPORT On 22.05.2026 shall be |y 2026
Fresh soft copy of|granted.
the closure report Further
was supplied to Ld. all
Counsel  for the|efforts
complainant. Ld.|are
Counsel submits that| made to
‘ the same has been|dispose
opened and was|of case
accessible. Put up|expediti
with connected | ously.
matter on
04.07.2026.  (long
date was given at
request of Ld.

‘ | Counsel for
‘ complainant).

‘ ki |
MISC. Co | U/S 7 | Sittin |16.09.20| - - Misc. | - | - | - | No - - -- No No On 11.05.2026 Short |Case 1
CRL/97/2 | mpl | 420/46 g |25RBT Appea Put up with |dates | has
025. aint |/ 4eq) MLA rance connected matter on|will be |been
DLCT12- | Cas 4710 22.05.2026 given |received
000274- e and no |by way
2025 FIR |9/120- On 22.05.2026 unneces | of
BHANVI | 13/ BIPC sary transfer
KUMARI | 202 : Argument was |adjourn |in
SINGH 3 advanced on ment | Februar
VS. application dated |shall be |y 2026
STATE 15.01.2026 by Ld. granted.

(NCT OF Counsel seeking | Further
DELHI) direction for proper all
- investigation  with |efforts
additional are

documents. He was|made to
directed to file a|dispose
copy of the Lease of case
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Deed dated | expediti
20.09.2017 allegedly |ously.
executed b/w Mrs.
Manjul Raje and M/s
Shree Da Properties.
I0 was directed to
file a written
explanation in
regard of objection
by Ld. Counsel
regarding non
availability of
Details of DSE in
their database and
also non acceptance
by IO regarding the
digital signature of
complainant and her
daughter. Put up for
clarification ~ from
10/filing of lease
deed/further
arguments on
04.07.2026.  (long
date was given at
request of Ld.
Counsel for
complainant).

No

No

No

|On 19.05.2026 Short
IA 02/2026 dates
An application was will be
filed on behalf of|given
complainant ws 94|and no
BNSS (Section 91 |unneces
CrPC) for|sary
summoning of the|adjourn

Vide
separate
order of
even
date,
cogniza
nce of
the
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Former S(190) record mentioned in|ment |complai
SHO, PS Cr.PC, para no.5 of the|shall be |[nt was
Mehrauli 175(3 application. Put up|granted. declined
& Ors. BNSS for 20.05.2026 with |Further |and
main file. all consequ
Act20 efforts |ently,
23) On 20.05.202 are the

made to | complai
Vide separate order|dispose |nt

of even date, | of case |stands
cognizance of the|expediti|dismiss
complaint was|ously. |ed.
declined and
consequently, the
complaint stands
dismissed. The IA
02/2026 ws 94
BNSS also stands
dismissed. File be
consigned to record

room.
CR - Stat |U/S- | 13| Ex | 16/07/2 | 16/07/2 - On |8 | - | - | No - - - No - On 02.05.2026 Short | Case
2/2026 e (419/42 MP 007 007 charge dates |has
DLCT12- | Cas | 466/ RBT An application u/s|will be |been
000131- @ 467/46 -13/04/2 205/317 CrPC was|given |received
2026 026 » filed on behalf of{andno |by the
State v/s 8/471/ accused Mohd. lunneces |way of
Babu 474/12 Rashid  Ali  for|sary transfer
Bhai 0-B permanent adjourn |in April.
Katara & IPC & exemption through| ment
Ors. 12 PP his counsels Sh. S.P.|shall be
PS -1IGI Singh  and  Sh. granted.
Airport ACT Harmeet Singh. The |Further
Present  application |all
i was disposed of. efforts
b Put up for arguments | are
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on charge on
12.05.2026. Notice
was issued to all IO’s
for NDOH.

On 12.05.2026

Fresh Notice was
issued to 10 Arvind

Kumar. Written
submissions for
accused Mohd.

Rashid Ali  was
already on record.
Part submissions on
the point of charge
heard qua accused
Satwant Singh and
Mohd. Rashid Ali.
Time was sought by
the Ld. Addl. PP to
advance arguments
on charge. Put up for

further
submissions/clarifica
tions on the point of
charge on
23.05.2026.

On 23.05.2026

Ld. Counsel for
accused no.l1 is
directed to advance
arguments on the
next date of hearing
positively or to file

made to
dispose
of case

expediti
ously.
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written synopsis of
arguments, failing
which, his right to
advance arguments
shall be closed.
Accordingly, issue
notice to the
concerned Ahlmad to
appear on the next
date of hearing. It is
submitted by Ld.
Counsel for accused
Rajinder Kumar
Gampa  that an
application for de-
freezing is pending
for disposal. Ahlmad
is directed to flag the
application. Put up
for arguments on
charge/consideration
on the application on
08.06.2026.

Prepared by : T
Viey ¢
Agts (AHLMAD) Rouse

.P./M.L.A Cases
ue Court Complex,
Delhi.
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The Ld. Principal District & Sessions Judge- cum- Special Judge (PC Act) (CBI) Additional Ch‘fef J‘Jdkf’l Kagistrate-04
Rouse Avenue District Court, TR, 503 GiEE ©a,
New Delhi.

Room Mo. 523, Fifth Floor
Ref No:- MP/MLAS/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz/2024/298D-307D dated 12.01.20745% Gaig it RTera, 73 Feeelt

Rouse Avenue District Courts, New Dethl
Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and Member of Legislative Assemblies (MLA's).

Respected Sir,
It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF MAY 2026.

1. Name of the Presiding Officer : Sh. Ashwani Panwar
2. Designation : ACIJM-04

3. Date since which posted in the Court ; 18.10.2025 (A/N)

4. Total number of cases pending on the first day of the month , 20

5. Number of cases disposed in the month with details i 02

6. Number of cases pending on the last day of the month : 18

iaRed g =i grefie-04
Additional Chief Juditial Magistrate-04
REER CLAT R , % Tt

Rouse Avenue District ounts, New Dethi



S.L. CNR No. and Nature Penal Statutes No. of accused Whether accused is sitting or Date of institution Date of taking | Date of framing
No. Case Title -whether state involved former MP/MLA cognizance charge
case,
complaint case
or closure
report
DLCT12-001357- | CT CASE NO. U/s 276B 3 ONE OF THE ACCUSED 14.02.2019 28.02.2019 N/A
2019 53/2019 R/W 278B PERSONS IS A SITTING MP.
AND 278E
+1s .M/
ITOVSMi OF THE IT
AIMS SANY ACT.1961
DEVELOPERS
PVT.LTS.,
MALOOK
NAGAR
(DIRECTOR) &
KISHORE
MADAN
Present stage of Details of prosecution witness Statement of accused whether Details of defence witness Date since when
e aEe Witness cited | Witness dropped | Witness ERe i g Witness cited Witness i
. . posted for final
examined examined
arguments
Arguments on 3 N/A 03 witness were Not recorded N/A N/A N/A
charge and examined
awaiting orders of
Hon’ble High
Court of Delhi
Whether thereis | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in the said case(s) Action Plan Specific reasons, if any causing
proceedings are existing in during the month formulated and the | delay in disposal of the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

Stayed by Hon’ble
High Court vide
order dated
26.05.2022

Yes vide latest
order dated
16.02.2026

Matter is before
the Hon’ble Delhi
High Court

On 19.02.2026, exemption Application of Accused No 2 has been

allowed for that day. The copy of Order dated 16.02.2026 of Hon’ble
High Court of Delhi is filed wherein NDOH is 15.07.2026.
Therefore, at request, Matter has been renotified for 21.07.2026.

Appropriate steps will
be taken for
expeditious disposal of
the case after vacation
of interim order.

Stay of proceedings
Court of Delhi

by Hon’ble High




S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
2. CNR No. DLCT12- | Ct. Case 55/2019 | U/S 276B/278B/2 8 ONE OF THE 14.02.2019 28.02.2019 N/A
001361--2019 & Ct. 78E OF IT ACCUSED
ACT,1961 PERSONS IS A
2019 ?
Case 55/20 SITTING MP
I.T.O. VS.M/S
AIMS SANYA
DEVELOPERS
PVT.LTD.,
MALOOK NAGAR
(DIRECTOR)&
ROOP KISHORE
MADAN
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has been
: . : : , d wheth ; z 3 ; for final t
e Witness cited Witness dropped Witness examined arc:c:sr% e: O:tn:tr Witness cited Witness examined pUstEs o SRR
ARGUMENTS ON 03 - 3 N/A N/A N/A N/A
CHARGE AND
AWAITING
ODERS OF
HON’BLE HIGH
COUT OF INDIA
Whether there is Whether any Expected date of (@ (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of the said
proceedings are existing in said case(s) during the month formulated and the case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

Yes Vide order dated
26.05.2022, the
proceedings before
this Court were
stayed by Hon’ble
Higj “ourt of Delhi

\

Yes vide order
dated 16.02.2026

Matter is before
the Hon’ble Delhi
High Court

On

15.07.2026.

for 21.07.2026.

19.02.2026, exemption Application
Accused No 2 has been allowed for that day. The
copy of Order dated 16.02.2026 of Hon’ble High
Court of Delhi is filed wherein NDOH is

Therefore, at request, Matter has been re-notified

of

Appropriate steps
will be taken for
expeditious disposal
of the case after
vacation of interim
order.

Stay of proceedings by Hon’ble High Court of Delhi




S.I. No.| CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge
Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
3y CNR No. DLCTI2- Ct. Case 54/2019 U/S 276B/278B/2 3 One of the accused is a 14.02.2019 28.02.2019 N/A
001361--2019 & Ct. Case 78E OF IT ACT,1961 sitting MP

54/2019

LT.O. VS. M/S AIMS
SANYA DEVELOPERS
PVT.LTD.. MALOOK
NAGAR (DIRECTOR)&
ROOP KISHORE
MADAN

Present stage of the
case

Details of prosecution witness

Statement of accused

Witness cited

Witness dropped

whether recorded or

Witness examined notk

Details of defence witness

Witness cited

Witness examined

Date since when matter has been
posted for final arguments

ARGUMENTS ON
CHARGE AND
AWAITING
ORDERS OF
HON’BLE HIGH
COUT OF DELHI

03

Nil

03 Not recorded

N/A

N/A

N/A

Whether there is any
stay of proceedings
ordered by superior

court, if yes given
details

Whether any
interim orders are
existing in the
matters

Expected date of
disposal of case

(a)
Short summary of the work done in the said
case(s) during the month

(h)

Action Plan
formulated and the
steps taken for
expeditious disposal of
the said case(s)

(c)

Specific reasons, if any causing delay in disposal of the said

case(s)

Yes, Vide order dated
26.05.2022, the
proceedings before
this Court were stayed
by Hon’ble High
Court of Delhi

Yes vide order
dated 16.02.2026

Matter is before
the Hon’ble Delhi
High Court

On 19.02.2026, exemption Application
of Accused No 2 has been allowed for
that day. The copy of Order dated
16.02.2026 of Hon’ble High Court of
Delhi is filed wherein NDOH is
15.07.2026.

Therefor, at request, Matter has been
re-notified for 21.07.2026.

Appropriate steps will
be taken for expeditious
disposal of the case
after vacation of
interim order.

Stay of proceedings by Hon'ble High Court of Delhi




case

Witness cited

Witness dropped

Witnes examined

accused whether
recorded or not

S.1. No. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
4. CNR No. DLCT12- | Ct. Case 56/2019 | U/S 200 CrPC, R/W 3 SITTING MP 19.04.2018 19.04.2018 15.04.2019
001363-2019 & Ct. 71;;%3142731;?
T T
Case 56/2019
e ACT,1961 FOR THE
LT.O. VS. M/S FY2012-13
AIMS SANYA
DEVELOPERS
PV T, LTI;,
MALOOK NAGAR
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has

Witness cited

Witness examined

been posted for final arguments

3

N/A 03 Recorded N/A N/A 01.06.2022
Whether there is Whether any Expected date of (@) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

Yes Vide order dated Yes Matter is before |On 19.02.2026, exemption Application | Appropriate steps Stay of proceedings by Hon'ble High Court of Delhi
31.05.2022, the | VIDE LATEST | the Hon’ble Delhi |of Accused No 2 has been allowed for|Will be taken for
proceedings before | ORDER DATED High Court that day. The copy of Order dated expeditious disposal
this Court were 16.02.2026 16.02.2026 of Hon’ble High Court of of the case after
stayed by Hon’ble De'lhi. {e Flodr. wherein (NDOH. i vacation of interim
High Court of Delhi 15.07.2026 order.

Therefor, at request, Matter has been
re-notified for 21.07.2026.




S.L
No.

CNR No. and Case
Title

Nature
-whether state
case, complaint
case or closure

report

Penal Statutes
involved

No. of accused

Whether accused is
sitting or former
MP/MLA

Date of institution

Date of taking
cognizance

Date of framing charge

DLCT12-001351-
2019,

MANISH SISODIA
VS.

MANOJ KR.
TIWARI (MP),
PARVESH SAHIB
SINGH
VERMA(MP), HANS
RAJ HANS(MP),
HARISH
KHURANA,
VIJENDER
GUPTA(MLA),
MANJINDER
SINGH SIRSA(MLA)

CT. C. NO.
51/2019

U/S. 499/500/34/35 1PC

One of the accused is
sitting MP. Three
accused are sitting
MLA.

22.07.2019

22.08.2019

Present stage of the
case

Details of prosecution witness

Statement of accused

whether recorded or

Details of defense witness

Date since when matter has been
posted for final arguments

Witness cited Witness dropped Witness examined not Witness cited Witness examined
Framing of notice and 6 4 1- Complainant Not recorded N/A N/A N/A
awaiting orders of 2- Witness
Hon’ble High Court of
Delhi
Whether there is any Whether any Expected date of (a) (b) (c)

stay of proceedings
ordered by superior

interim orders are
existing in the

disposal of case

Short summary of the work done in the said
case(s) during the month

Action Plan
formulated and the

Specific reasons, if any causing delay in disposal of the said

case(s)

court, if yes given matters steps taken for
details expeditious disposal of
the said case(s)
Yes Yes On 25.03.2026, a copy of order dated | Appropriate steps | Stay of proceedings by Hon'ble High Court of
Vide order dated 17.03.2026 of Hon'ble High Court of|will be taken for | Delhi
23.11.2023, the Delhi was received through counsel|expeditious
proceedings Matter is before |whereby directions have been given for|disposal of the

before this Court
were stayed by
Hon'ble High
Court of Delhi.

the Hon’ble Delhi
High Court

continuation of interim order till the
next date of hearing i.e. 17.08.2026.

Accordingly, matter has

been re-

notified for 21.08.2026.

case after vacation
of interim order.




CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
DLCT12-001350- |CT.C. NO. U/S. 499/500 IPC | Sitting MP 19.07.2019 02.08.2019 10.01. 2020
2019 50/2019
ZEE MEDIA
CORPORATION
LTD.
VS.
MS. MAHUA
MOITRA
Present stage of the Details of prosecution witness Statement of Details of defense witness Date since when matter has
o a Witness cited Witness dropped Witness examined arcecct;ie‘](iezv::t:s: Witness cited Witness examined o ::gsr::e:?tz =
Post notice 2 Nil 2 Not recorded N/A N/A N/A
complainant's
evidence and
awaiting orders of
Hon'ble High Court
of Delhi
Whether there is Whether any Expected date of (a) (b) ()

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the the said case(s)

ordered by the matters steps taken for

superior court, if expeditious disposal

yes given details of the said case(s)

Yes, Vide order Yes Matter is before |On 01.04.2026 Ld. Proxy Counsel for the | Appropriate steps Undertaking given by Ld. Counsel for complainant
dated 07.01.2021 Vide order dated | 1 Hon’ble Delhi | complainant submitted copy of order dated | will be taken for before Hon’ble High Court of Delhi that he would not
and 06.04.2021, Ld. 39‘1 1.2023 of High Court 18.03.2026 as per which the order got|expeditious disposal |examine any witness before the trial court.
counsel for Hoc'ble High Coprt continued till 23.042026. Matter has been | of the case after

of Delhi which P . 2 ¢
respondent was reohrds the renotified for 30.04.2026. vacation of interim
bound by the undertaking given On 30.04.2026 Ld. Proxy Counsel for the | order.
statement given by | by Ld. counsel for complainant submitted copy of order dated
him before Hon'ble | respondent that he 23.04.2026 as per which the order got
High Court of Delhi | would not examine continued till 10.07.2026. Matter has been
that he would not any witness before renotified for 13.07.2026.
get witnesses this Court till next
examined before the St
Trial Court.




superior court, if
yes given details

for expeditious
disposal of the
said case(s)

S.L CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
T DLCT 12 CT.C. No. U/s 499 r/w 1 Former MP 16.11.2021 01.12.2021 --
000080-2021 21/2021 section 500 I[PC
Tajinder Pal
Singh Bagga
VS
SubramaniaM
swamy
Details of prosecution witness Details of defense witness
Witness cited | Witness dropped | Witness Witness cited Witness examined
examined

Framing of notice 4 N/A 4 N/A N/A N/A N/A

and awaiting
orders of Hon'ble

High Court of

Delhi
Whether thereis | Whether any | Expected date of (@) (b) (©)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken

Yes

Vide order dated
04.04.2022, the
proceedings before
this Court were
stayed by Hon'ble
High Court of Delhi.

Yes

Vide latest the Hon’ble Delhi
order dated High Court
15.12.2025 of
Hon'ble High
Court of Delhi

Matter is before

Matter has
24.07.2026.

On 13.04.2026 Counsel of both parties
submitted that the Hon’ble High Court
has re-notified matter for 16.07.2026.
been

re-notified for

Appropriate steps
will be taken for
expeditious
disposal of the
case after vacation
of interim order.

Stay of proceedings by Hon'ble High Court of

Delhi

T
HANTT

N7 gt

v TGy cuem
Am.ﬁ;a;::qi Chief Judik;.

MEx) tag
Rouse Ave;

o T Bl =1\
L INTAT g

e District Oy




S.L
No.

CNR No. and Case
Title

Nature
-whether state
case, complaint
case or closure

report

Penal Statutes
involved

No. of accused

Whether accused is

sitting or former
MP/MLA

Date of institution

Date of taking
cognizance

Date of framing charge

CNR No. DLCTI2-

Cr.C.No.13/22

186/353/34 1PC

12 One of accused 28.07.2022 01.08.2022 -
000074-2022, persons is a sitting
State MLA
Vs.
Hidyatullah & Ors
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
s Witness cited Witness dropped Witness examined ariccl;‘:ide:::t: :tr Witness cited Witness examined hee ;):gs‘tlei::ef::; fual
Scrutiny of 28 N/A N/A Not recorded N/A N/A N/A
documents,
argument on the
point of charge and
awaiting orders of
Hon'ble High Court
of Delhi
Whether there is Whether any Expected date of (a) (b) ()
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters

superior court, if
yes given details

steps taken for
expeditious disposal
of the said case(s)

Yes Yes Matter is before |[On 13.05.2026, Ld. Counsel for the accused | Appropriate  steps | Stay of proceedings by Hon'ble High Court of Delhi
the Hon’ble Delhi |submitted that the Hon’ble High Court has |will be taken for
Vide order dated | Vide latest order High Court re-notified the matter for 30.07.2026.|expeditious disposal
13.09.2022, dated 08.10.2024 Therefore the Matter has been re-notified |of the case after
19.10.2022 and of Hon'ble High for 12.08.2026. vacation of interim
04.09.2023, Court of Delhi

19.03.2024 Hon'ble
High Court of Delhi
has given directions
for stay of Trial
Court proceedings

order.

bR T PR evgfir-0d
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
DLCT12-000078- | Ct. Cases:- Sec. 499,501,502 3 Sitting MLA 19.05.2023 22.05.2023 06.12.2023
2023, 09/2023 IPC
Manjit Singh GK
Vs.
Manjinder Singh
Sirsa

Present stage of the
case

Details of prosecution w

itness

Statement of

accused whether

Details of de

fence witness

Date since when matter has

been posted for final

Witness cited Witness dropped Witness examined sscorded o not Witness cited Witness examined arguments

Statement of S N/A 5 Not recorded N/A N/A N/A

accused under

Section 313 of

CrpP.C
Whether there is Whether any Expected date of (a) (b) (c)

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

Vide order dated
15.09.2025, Hon’ble
High Court of Delhi
has extended interim
stay order till next
date i.e. 17.03.2026.
Accordingly, matter
adjourned for PE/
further proceedings
for 24.03.2026.

Yes

Vide latest order

dated 15.09.2025

of Hon'ble High
Court of Delhi

Matter is before
the Hon’ble Delhi
High Court

On 22.05.2026 Ld. Counsel submitted that
the Hon’ble High Court has re-notified
matter for 24.08.2026.
Matter has been re-notified for 02.09.2026.

Therefore the

Appropriate  steps
will be taken for
expeditious disposal
of the case after
vacation of interim
order.

Stay of proceedings by Hon'ble High Court of Delhi




T

State
Vs.
Brij Bhushan & Anr.

354,354D,354A,506(1),109
of IPC

is an Ex-MP

. S.. | CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLLA
complaint case
or closure
report
10. DLCT12-000093-2023, Cr. Case:- 06/2023 Sec. 2 One of the accused persons 15.06.2023 07.07.2023 21.05.2024

superior court, if
yes given details

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
the case Witness cited | Witness Witness drcrisetbwRkihey Witness cited Witness examined hien pasthd tor flal
5 2 recorded or not arguments
dropped/admitted | examined
Prosecution 48 5 admitted & 8 33 Not recorded N/A N/A N/A
Evidence Dropped
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken

for expeditious
disposal of the
said case(s)

No

No

August, 2026

On 02.05.2026 PW-22, PW-23, PW-24 and
PW-25 were examined and discharged.
Mater was adjourned for PE on 05.05.2026.
On 05.05.2026 PW-26, PW-27, PW-28 &
PW-29 were examined and discharged.
Mater was adjourned for PE on 12.05.2026.
On 12.052026 PW-30 examined and
discharged. Matter was adjourned for PE
on 15.05.2026.

On 15.05.2026 PW-31 examined in chief
and further examination in chief was
deferred due to paucity of time. Matter was
adjourned for PE on 19.05.2026.

On 19.05.2026 PW-31 examined in chief
and further examination in chief was

Shortest  possible
date is given as per
the convenience of
victims/prosecutio
n witnesses as well
as Ld. Counsel for
accused persons.

On the request of the Victim/Witness matter was
adjourned for NDOH.

-, "\ —
KR -~

T e N b~ —prs
deferred due to paucity of time. Matter was s e i QUET, .%?57&-04
{ adjourned for PE on 20.05.2026. Additions, .- ‘icial Magistrate-04
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On 20.05.2026 PW-31  examined and
discharged. Matter was adjourned for PE
on 25.05.2026.

On 25.05.2026 PW-1,PW-20 & PW-32 were
examined and discharged.  Matter was
adjourned for PE on 30.05.2026.

On 30.05.2026 fresh supplementary charge
sheet was filled. Same was taaken on
record. Matter was adjourned for
consideration of supplementary chargesheet
on 01.06.2026.

S.1. No.

CNR No. and Case Title

Nature
-whether state case,
complaint case or
closure report

Penal Statutes
involved

Whether accused is
sitting or former
MP/MLA

No. of accused

Date of institution Date of taking cognizance

Date of framing charge

DLCTI12-000115-2023,
DRI

Vs.

Baba Leather Impex Pvt.
Ltd. & Ors

Ct. Case No. 12/2023

Sec. 132/ 135(1)(i)
(a)/135(1)(i)(b) of The
Custom Act

7 (Out of which 02 are
abated)

one of the accused persons
is a Ex. MLA

06.06.2023 11.08.2023

Present stage of the case

=)

etails of prosecution witness

Statement of accused

whether recorded or not

Details of defense witness

Date sin

ce when matter has been posted
for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined
Arguments on charge 36 2 19 - Nil Nil -
Whether there is any Whether any interim Expected date of (a) (b) (¢)

stay of proceedings
ordered by superior
court, if yes given details

orders are existing in
the matters

disposal of case

Short summary of the work done in the said case(s)
during the month

Action Plan formulated

and the steps taken for

expeditious disposal of
the said case(s)

Specific reasons, if any causing delay in disposal of the said case(s)

No

No

On 05.05.2026 matter was disposed off all accused
persons were discharged. File was ordered to be
consigned to Record Room after due compliance.

Shortest possible dates are
given and appropriate steps

are being taken for
expeditious  disposal  of
case.

Additional Chif Jyeia
T3 ¢y

. -~ s
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S.I. ! CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
12.  |DLCT12-000198- | Cr. CASE No. |Sec. 125 OF 1471 Sitting MLA 01.11.2023 22.06.2024 -—--
2023 14/2023 REPRESENTATI
STATE vs ON OF PEOPLE
KAPIL MISHRA ACT
(RBT ON
16.12.23)
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
{hie-ctve Witness cited | Witness dropped | Witness o Witness cited Witness examined it psicl JuE Sl
: recorded or not arguments
examined
Scrutiny of 14 N/A N/A N/A N/A N/A N/A
documents,
arguments
Whether there is | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
Yes Yes Matter is before |On 09.04.2026, in pursuance of the NA Stay of proceedings by Hon'ble High Court of Delhi
Vide latest order | the Hon’ble Delhi |order dt. 02.04.2026 of the Hon’ble
dated 28.08.2025 High Court High Court of Delhi matter has been
of Hon'ble High adjourned for 06.07.2026..
Court of Delhi




S.IL.

CNR No. and Case

Nature

Penal Statutes

No. of accused

Whether accused is

Date of institution

Date of taking

Date of framing charge

No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
13. DLCT-12- Ct. Case No. Sec. 12 of the 1 Sitting MLA 03.06.2024 08.07.2024 ---
000163/2024 12/2024 Protection of Women
from D.V. Act, 2005
BHANVI
KUMARI SINGH
Vs. RAGHURAJ
PRATAP SINGH
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
i Witness cited Witness dropped Witness examined arzccléii'(ie;v::t::: Witness cited Witness examined - ::;sl:f:e:?trs M
Appearance of - Nil - - -- - -
accused
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for
superior court, if expeditious disposal
yes given details of the said case(s)
Yes Yes Matter is before |On 22.05.2026 it was submitted by both the | Appropriate steps Matter was reserved for orders before Hon'ble High
Vide order dated the Hon’ble Delhi |Ld. Counsels that matter is pending before | will be taken for Court of Delhi
11.09.2024, the Vide order dated High Court the Honb’le High Court of Delhi where the | expeditious disposal
proceedings before 11.09.2024, the matter was reserved for judgment and it was | of the case after
this Court were proceedings also requested to give NDOH after second | vacation of interim
stayed by Hon'ble before this Court week of July, 2026. At joint request the |order.
High Court of Delhi. | were stayed by matter was adjourned for 09.07.2026.
Hon'ble High
Court of Delhi.
S.L CNR No. and Nature Penal Statutes No. of accused Whether accused is Date of Date of taking Date of framing charge
No. Case Title -whether state involved sitting or former institution cognizance
case, MP/MLA
complaint case
or closure ¥ 4
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report
PLCT12-000268- | Ct. Case U/s 223 & 175 of 8 One of the accused |27.09.2024 NA NA
2024 No.17/2024 BNSS, 2023 persons is sitting
MLA
Gyanendra Singh
v. Ajay Mahawar
& Ors.
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
e Witness cited | Witness Witness examined Hetufed whester Witness cited | Witness examined Bsenipostscifar el
recorded or not arguments
dropped
Filling of ATR NA Nil NA NA NA NA NA

Whether there is | Whether any | Expected date of (@) (b) ()

any stay of interim orders | disposal of case | Short summary of the work done in the | Action Plan |Specific reasons, if any causing delay in disposal

proceedings are existing in said case(s) during the month formulated and of the said case(s)

ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the

said case(s)
No No October 2026 On 05.05.2026 Ld. Counsel for the complainant | Appropriate

was present through VC alongwith complainant steps are taken

in person. This Court is in receipt of the Order by giving
dated 30.04.2026 of Ld. Sessions Judge, RADC. | 0o possible
Court needs some time to go through the same. | for

Matter was adjourned for further proceedings on o
11.05.2026. expeditions

On 11052026 Proxy Counsel for the|disposal of the
complainant was present through VC alongwith | case.

complainant in person. Proxy Counsel for the
complainant sought adjournment submitting that
the main counsel was not present today.
Request was allowed. At request matter was
adjourned for 21.05.2026.

On 21.05.2026 Ld. Counsel for the complainant
was present through VC alongwith complainant
in person and sought adjournment citing
personal exigency same is allowed and matter
was adjourned for 01.06.2026.
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge ]‘
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
15. DLCT12-000088- |Cr.CASE No. |419/420/467/468/471 28 18.11.2015(Actual) -- --
2025 08/2025 /120-B/34 IPC r/'w (3 abated & 02 P.O) | A-19 (Dharam Pal
3/4/5 Gambling Act, Yadav(@ DP Yadav) RBT on
Case RBT on 30 Arms Act, 66(D) was former MP/ 11.03.2025
11.03.2025 IT Act, and 4/7 MLA who has now
Name & Emblem been discharged in
STATE vs Roshan Act. this matter.
Lal Verma & ORS.
FIR NO. 912/2015
PS:
BHAJANPURA
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has

case

accused whether

been posted for final

Witness cited Witness dropped Witness examined pecwdetor Sink Witness cited Witness examined arguments
Arguments on 77 - - Not recorded N/A N/A N/A
Charge
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

October, 2026.

On 29.05.2026, It was informed that the
matter is pending in in Crl. Revision before
Sessions Court and same is fixed for
15.07.2026. The matter has been re notified
for 16.07.2026.

Appropriate
will be taken by
giving shortest
possible dates for
expeditions disposal

steps

Crl. Revision is pending before Ld. Sessions Court.

of the case.
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S.L ‘! CNR No. and Case

Nature

Penal Statutes

No. of accused Whether accused is

Date of institution

Date of taking

Date of framing charge

2025 & CR CASES
14/2025

STATE VS, ALKA
LAMBA

FIR NO. 80/24, PS
PARLIAMENT
STREET

case)

of BNS

No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
16. DLCT12-000178- | Criminal (State |221/223 (A)/132/285 01 Former MLA 27.06.2025 20.08.2025 -

Present stage of the
case

Details of prosecution w

itness Statement of

accused whether

Details of de

fence witness

Date since when matter has

b ted for final
Witness cited Witness dropped Witness examined oourdad-or BOE Witness cited Witness examined o :lf:;sufnentg e
Consideration point 11 NA 11 N/A N/A N/A N/A
of cognizance
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No No August, 2026 On 04.05.2026 final arguments were heard, | Short dates given
written submissions and relevant citations |and no unnecessary
have been filled on behalf of the accused. | adjournments are
Ld. APP for the State sought time to file the | being given. Further
written submissions along with relevant |all efforts are made
citations. Matter was adjourned for|to dispose off case
pronouncement of judgment on 22.05.2026. |expeditiously.
On 22.05.2026 matter was adjourned for the
purpose fixed on 25.05.2026.
On 25.05.2026 judgment was pronounced
and accused stood convicted. Matter was
adjourned for quantum of sentence on
04.06.026.
. R.I. l CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing lcharge
dam
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No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
I DLCT12-000397-2024 | Criminal (State | 186/353/323/341/5 02 Sitting MLA 24.12.2024 27.09.2025 -
& CR CASES case) 06/34 IPC
18/2024
STATE VS, HAJI
YUNUS
FIR NO. 348/24, PS
DAYAL PUR
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
case d wheth been posted for final
Witness cited Witness dropped | Witness examined arceccl:)sred e: 0: n :tr Witness cited Witness examined ;rgum sxila o
Matter fixed for 14 N/A 02 N/A - N/A N/A N/A
compliance/ further
consideration on
point of cognizance
Whether there is Whether any Expected date of (a) (b) (©)

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the the said case(s)

ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

August, 2026

On 06.05.2026 Ld. PO was on leave. Matter
was adjourned for PE on 13.05.2026.

On 13.05.2026 PW-1& PW-2 were examined
and discharged. Matter was adjourned for PE
on 18.05.2026.

On 18.05.2026 lawyers were abstaining from
work. Three Witnesses were discharged
unexamined.  Matter was adjourned for
28.05.2026.

28.05.2026 was declared holiday and
therefore; the matter was taken up on
29.05.2026. Both accused persons were
absent. Oral exemption was sought on behalf
of both accused persons by Ld. Counsel
Heard and allowed. Ld. Counsel for the
accused persons sought adjournment citing
the reason non availability of main Counsel.
Matter was adjourned for PE on 03.06.2026.

Short dates given
and no unnecessary
adjournments are
being given. Further
all efforts are made
to dispose of case
expeditiously.

S
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S.L CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is Date of institution Date of taking Date of framing charge
No. Title -whether state sitting or former cognizance
7 case, complaint MP/MLA
case or closure
report
18. DLCT12-000279-2025 | Criminal (State | 186/353/342/34 IPC 02 01 Siting MLA and Initial date of 10.01.2020 -

& Cr Case No.
294/2020

STATE VS. SHOAIB
IQBAL

FIR NO. 18/17
PS - DARYA GANJ

case)

01former MLA

Institution — 10.01.2020
and Date of Institution
in the present court
25.09.2025

Present stage of the
case

Details of prosecution witness

Statement of accused

whether recorded or

Details of defence witness

Date since when matter has been
posted for final arguments

stay of proceedings
ordered by superior

interim orders
are existing in the

disposal of case

Short summary of the work done in the said
case(s) during the month

Action Plan
formulated and the

Specific reasons, if any causing delay in disposal of the said

Witness cited Witness dropped Witness examined not Witness cited Witness examined
Framing of charge 15 10 5 N/A N/A N/A N/A
‘Whether there is any Whether any Expected date of (a) (b) (c)

case(s)

acquitted. File was ordered to be consigned

to record room after due complaince.

court, if yes given matters steps taken for
details expeditious disposal of

the said case(s)
No No On 04.05.2026 matter was disposed off as | Short dates given

and no
unnecessary

adjournments are
being given.
Further all efforts
are made to
dispose of case
expeditiously.

K/“[
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S.1. No.

CNR No. and Case Title

Nature
-whether state case,

Penal Statutes involved

No. of accused Whether accused is

sitting or former

Date of institution

Date of taking cognizance

Date of framing charge

complaint case or MP/MLA
closure report
19. DLCT12-000058-2026 & | Criminal (State 186/353/342/34 1PC 7 One accused is a sitting Initial date of Institution — - --

Cr Case No. 58/2026

Basant Goel ANR Vs
Jitender
Mahajan

FIR NO. 18/17
PS — DARYA GANJ

case)

MLA.

19.02.2026 and Date of
Institution in the present
court 25.02.2026

Present stage of the case

Details of prosecution witness

Statement of accused

whether recorded or not

Details of defence witness

Date since when matter has been posted
for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined
Fresh case registered. Put 3 N/A N/A N/A - N/A N/A
up for consideration.
Whether there is any Whether any Expected date of disposal (a) (b)

stay of proceedings
ordered by superior
court, if yes given details

interim orders are
existing in the
matters

of case

Short summary of the work done in the said case(s)
during the month

Action Plan formulated

and the steps taken for

expeditious disposal of
the said case(s)

(¢)

Specific reasons, if any causing delay in disposal of the said case(s)

No

No

December 2026

On 14.05.2026 Lawyers were abstaining from work.
Complainant No. 1 was present through VC alongwith
Proxy Counsels, Summoned witness ASI Sushil Kumar,
PG Cell, North — East district was present in person at
request matter was adjourned for 25.05.2026.

On 25.05.2026 Ld. Counsel for the complainant and
Summoned witness ASI Sushil Kumar, PG Cell, North —
East district was present in person.

Ld. Counsel for the complainant submitted that the
record filled by the summoned witness is incomplete.
On this witness ASI Sushil Kumar sought some more
time to file the complete record as mentioned in the
application which was not object by the Ld. Counsel for
the complainant. At request matter was adjourned on
02.06.2026 for the same purpose.

Possible shortest date will
be given. All efforts will
be made to dispose of case
expeditiously.

N/A
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S.I. No. | CNR No. and Case Title Nature Penal Statutes involved No. of accused Whether accused is Date of institution Date of taking cognizance Date of framing charge
-whether state case, sitting or former
’ complaint case or MP/MLA
closure report
20. DLCTI12-000105-2026 Criminal 175(3) BNSS 44 One accused is a EX- Initial date of Institution — - -

(Complainant case) MLA. 19.03.2026

A. S Vs State and

others.

CT CASE NO. 05/2026

PS — VASANT KUNJ

Present stage of the case Details of prosecution witness Statement of accused Details of defence witness Date since when matter has been posted

whether recorded or not for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined

Fresh case registered. Put 1 N/A N/A N/A - N/A N/A

up for consideration.
Whether there is any Whether any Expected date of disposal (@) (b) (c)
stay of proceedings interim orders are of case Short summary of the work done in the said case(s) | Action Plan formulated | Specific reasons, if any causing delay in disposal of the said case(s)
ordered by superior existing in the during the month and the steps taken for
court, if yes given details matters expeditious disposal of
the said case(s)
No No December 2026 On 16.052026 Ld. Counsel for the|Possible shortest date will | Fresh case received by way of assignment on 19.03.2026.
complainant was present alongwith |2 siven. All efforts will

complainant in person. In compliance of
order dated 29.04.2026 reply was filled by
the SI Priyanka duly forwarded by The
SHO, PS Cyber/SWD same was taken on
record. Copy supplied. Inspector Kuldeep
Rana submitted that all the links which was
provided by the complainant on last date of
hearing has been analyzed and the Audio
transcripts has been prepared. It is further
submitted that the links provided by the
complainant have also been sent to IT
intermediaries and the legal opinion is also
being sought for proceedings ahead in the
present matter.

Last and final opportunity was granted to
Inspector Kuldeep Rana and SI Priyanka for
filling the complete/ Detailed /Additional
report. Matter was ordered to be adjourned
for compliance on 20.05.2026.

On this, Inspector Kuldeep Rana sought 02
weeks time for filling detailed report in the

be made to dispose of case
expeditiously.

;20 -(.J:;'n‘-u.
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present matter. Not objected to by the
complainant.

At joint request matter was adjourned for
compliance on 30.05.2026.

On 30.052026 Ld. Counsel for the
complainant and Insp. Kuldeep Rana, PS
Cyber/SWD in person. In compliance of
previous order detailed reply has been filled
by Insp. Kuldeep Rana.

At this stage Ld. Counsel for the
complainant seeks adjournment citing non
availability of arguing Counsel. Allowed
subject to it being last and final opportunity.
Matter was adjourned for arguments on
05.06.2026.
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In the court of Sh. Ashwani Panwar,
Ld. ACIM-04/RADC, ND
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